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LOK SABHA DEBATES

LOK SABHA

Monday, March 23, 1992/Chaitra 3, 1914
(Saka)

The Lok Sabha met at Eleven of the Clock
[MR. SPEAKER in the Chairl

[English]

SHRI A. CHARLES: Mr. Speaker, Sir,
Will you congratulate the hon. Minister Shri
Madhav Rao Scindia for his half century
which helped forthe victory of the Lok Sabha
Cricket Team yesterday?

MR. SPEAKER: We did it yesterday.
[Translation}

SHRI MADAN LAL KHURANA: Why
don't you congratulate him for India's per-
formance in the World Cup?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI MADHAVRAO
SCINDIA):Is there any objedbnmthqt also?

ORAL ANSWERS TO QUESTIONS

TOURISM be pleased to state:

(a) whether smoking and drinking are
allowed on domestic flights of the Indian

Airlines;

(b) if so, the reasons for annouricing that
smoking is prohibited; and

{c) if not,the steps being taken to pro-
hibit the same?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVILAVIATION AND TOUR-
ISM (SHRIM. O. H. FAROOK): (a) Smoking
is sitrictly prohibited on all domestic flights.
Ingian Airines doss not serve liquer en
domestic flights. However, there is no ban on
consumption of liquor by passengers during
flights.

(b) Such in flight announcements are
made to make the passengers aware that
smoking is prohibited.

(c) Does not arise.

{Translation}

SHRI CHIMAYANAND SWAMI: Sir, |
would like to know from the hon. Minister as
to what steps are taken to deal with cases
where passengers smoke even after the
announcement has been made?

[English} {English)
Smoking and drinking on domestic SHRI M. O. H. FAROOK: Sir, for the
time being, we have received no such cases.

flights
that after the announcement also people are

just smoking. When it comes to that level,

*347. SHRICHINMAYANAND SWAMI:
we will request thom not to do so. Then,

Will the Minister of CIVIL AVIATION AND
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persuasive measures will always be (a) whether the project for power gen-
there. . eration through wind is underway;

| Translation] (b) if so, the places where this project is

$HRI CHINMAYANAND SWAMI: Sir, |
would like to inform the hon. Minister of an
incident that took place while | was travelling
from Trivandrum to Dethi on 4th February.
An air-hostess was offering a lighter to a
gentleman for lighting a cigarette. | have
written to the hon. Minister regarding these
things but have not received any reply sofar.
Is there any serious proposal to take steps in
this direction?

(English)

SHRI M. O. H. FAROOK: We have not
received any letter. If he can give the details
of it, we will enquire into the matter.

(Translation]

SHRI CHINMAYANDAND SWAM!:
Secondly, it was said that there is no ban on
. consumption of liquor by the passengers
during flights. | would like to know from the
hon. Minister that when consumption of lig-
uor at public places is banned then what
category does the aircraft fall under? If a
passenger consumes liquor on board and
then misbehaves in his'state of inebriation,
would that not be objectionable? Wil con-
sumption of liquor be banned on board to
prevent such eventualities?

[English}

SHRIM. O. H. FAROOK: In the interna-
tional flights, it is being allowed by the air-
lines, but in the focal flights, some people
bring their liquor and take it. If they misbe-
have with others, then there are other provi-
sions to tackle them. But there is no such
case now.

Power Generation Through Wind

*349. SHRI HARISINH CHAVDA: Wil
the Minister of POWER AND NON-CON-
VENTIONAL ENERGY SOURCES be
pleased to state:

proposed to be set up together with the
expenditure invopived and the quantity of
power proposed to be generated therefrom;

(c) whether the cost of power 'gonera-
tion through this method is cheaper than
other means; and

(d) it so, the details thereof?

- THE MINISTER OF STATE OF THE
MINISTRY OF NON-CONVENTIONAL
ENERGY SOURCES (SHRI KALP NATH
RAI):-(a) to (d). A statement is laid on the
Table of the House.

STATEMENT

(a) and (b). Yes, Sir. The Wind Power
Programme was started in 1985-86 with the
first wind farm projects being commissioned
in January, 1986. The wind farm programme
is implemented through State agencies as
demonstration projects on the basis of suit-
able wind speeds, recorded and analysed as
part of the wind survey programme. In addi-
tion, a few private entrepreneurs have also
put up grid-connected wind electric genera-
tors, utilizing the tax benefits made available
by the Central Government and the facilities
offered by the State Electricity Boards to
wheel, bank and buy surplus energy. Loans

. at concessional rate of interest are also

available to private enirepreneurs through
the Indian Renewable Energy Development
Agency (IREDA). Apartfrom dlusters of wind
electric generators known as wind farms,
individual grid-connected machines are also
installed in locations where sufficient land is
not available for wind farm projects, As on
31.12.1991, a total capacity of 38.3 MW
commissioned and connectedtothe respec-
tive State grids, which includes 5 MW private
sector projects. In addition, wind electric
generators of atotal capacity of about 25MW
are under installation in various parts of the
country, including 7 MW in the private sector.
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The State-wise details of wind power capacity are as follows:
State Total Capacity (MW)
Completed Under Installation
1. Tamil Nadu 19.24 12.22
2. Gujarat 14.74 425
3. Maharashtra 1.19 1.50
4. Andhra Pradesh 0.55 2.50
5. Kamataka 0.55 2.00
6. Kerala 0.10 2.00 ,
7. Orissa 1.19 -
8. Madhya Pradesh 0.64 -
9. Goa 0.11 -
Total 38.31 24,47

The capital cost of wind power projects
onan average comes to about Rs. 3.0 crores
per MW. At a good windy site, of annual
mean speed not less 6 metres/second, over
2 million kwh of electricity will be generated
per MW of installed capacity .

(c) and (d). The cost of wind power
generation depends on factors like location,
wind regime, type and size of wind laster
generators, grid conditions and scale of
projects. The average cost ofgenerationisin
the range of Rs. 2.00 - 2.25 per kwh. The
average costal generation for new 210/250
MW thermal plants located away from coal-
fields comes to Rs. 1.70 - 1.90 per kwh; for
a0.5/1.0 MW diesel power plant, the cost of
generation is Rs. 1.80 - 1.90 per kwh.

It is relevant to note that the cost of
generation in the case of diesel sets and
thermal plants will continue to increase ow-
ing to increases in the cost of inputs. No such
increase will take place in case of wind
power throughout the life of the equipment.
Thus, the relative pasition of wind power

improves over the years. Other advantages
are modularity and short gestation enabling
qwuick capacity addition. Wind power gen-
eration is also environmentally benign and
does not involve additional cost for pollution
control as for conventional power projects.
The disadvantage of wind power is that the
genaerationis intermittent, depending on wind
availability whereas in a hydel or thermal
plant, power availability is continuous.

[ Translation)

SHRIHARISINH CHAVDA: Sir, the hon.
Minister's reply implies that over 1/3rd of the
electricity produced in the country through
wind generation comes from Gujarat. | would
like to know the number of proposals sent in
by the Gujarat Government , the numb.er of
them approved and the tipe by which the
rest are likely to be approved?

SHRIKALP NATH RAI: Sir, the genera-
tion of energy through wind has been started
from  1985-86. At present wind energy is
being used to produce 38 MW of electricity
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and another 24 MW will be produced very
soon. We have placed much emphasis on
this programme. The Government is trying
to generate electricity through wind energy
in the coastal states of Gujarat. Tamil Nadu,
Andhra Pradesh, Orissa etc.

SHRI HARISINH CHAVDA: Sir, my
Questionto the hon. Minister is regarding the
number fo projects sought to be approved by
the Gujarat Government the number of such
projects already approved and the time by
which the rest are likely to be approved?

MR. SPEAKER: A specific notice willbe
needed for that. Please put some other
quaestion. The answer to that question will be
given in writing. Kindly ask a question that is
relévant to the entire country.

SHRIHARISINH CHAVDA: Sir, Banas-
kantha is my constituency. lt is situated near
the Rann of Kutch where the wind speed is
very high. May | know from the hon. Minister
if steps would betakento set up plants based
on wind energy in areas like Banaskantha?

SHRI KALP NATH RAI: Sir, a survey
has been conducted all over India with re-
gard to generation of wind energy and this
survey was conducted by the Tata institute.
According to the findings of the survey, the
country has a capacity of generating 20,000
megawatts of wind agergy and the maxi-
mum capacity is in Gujarat and Madras area.
As the hon. Member knows the place called
Lama in Gujarat. 10 MW of wind energy is
being generated there and this has been
connected to the State Electricity Board.
Private industries have also been invited in
this sector. The Government is making ef-
forts but it has limited resources at its dis-
posal. it involves more expenditure than
thermal or hydro power generation. So we
are conducting a demonstration throughout
the country so that private industry is also
attracted to this sector.

[English]

SHRI A. CHAIRLES: It is the general
impression that the cost of production of
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wind energy is the cheapest. But in answer
to part (c) and (d) of the question, it is stated
that the average cost fo generation of wind
energy is Rs. 2/-to Rs. 2.25 per kw.

May | know from the hon. -Minister
whether the cost of production of wind en-
ergy per kw is arived at by taking into
consideration only the cost of installation
charges?

- Will the cost of production of wind en-
ergy be the cheapest if we take into consid-
eration the recurring expenditure which will
be very low in course of time?

K so, wherever there is no possibility of
having thermal or diesel or hydro-electric
projects, the possibility of generation of wind
energy should be considered and steps
should be taken for installation of more such
wind energy projects.

[ Translation)

SHRIKALP NATH RAL: Sir, | agree with
the hon. Member that the recurring expendi-
ture on wind energy willbe very low in course
of time but the initial expenditure is quite
high. In cast of generation of thermal energy,
its input-costs consisting of fuel, oil and
transporation of coal keeps increasing. As a
result of technological research, the input
cost in future would be nil. With the result that
as compared to thermal and hydro energy,
wind energy will be cheaper in future.

SHRIMANORANJAN BHAKTA: Sir, the
hon. Minister said that this facility can be
available in coastal areas. inthe Andaman &
Nicobar Island ... the cost of power genera-
tion with diesel increases because over Rs.
3/- per unit is spent in power generation. Is
there any proposal to generate wind snergy
inthe Andaman & Nicobar island as the wind
speed is very high there?

SHRI KALP NATH RAI: Sir, the hon.
Minister wants to know the possibility of
generating wind energy in the Andaman &
Nicaobar Islands and Lakshadweep where
the wind velocity is 6 metres per second. The
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possibility of generation of electricity through
wind energy, mini-hydro and micro-hydro in
Andaman-Nicobar is being seriously consid-
ered and we shall give priority to the project
within our plants.

SHRIBRISHIN PATEL: Sir, May | know
from the hon. Minister the comparative cost
of 38.31 MW of electricity generated through
wind energy and 38.31 MW generated
through a diesel plant?

MR. SPEAKER: This question will mis-
lead the entire. House. This is the initial
expenditure.

SHRI KALP NATH RAL: Sir, at present
the expenditure on generating electricity
through wind energy is nearly Rs. 2.75 crore
per megawatt.

[English]
Power Generation in Eastern Region

*350. SHRI ZAINAL ABEDIN: Will the
Minister of POWER AND NON-CONVEN-
TIONAL ENERGY SOURCES be pleasad
to state:

(a) whether the percentage ratio of
participation of the Union Government in
generating power in the Eastern region is
much lower as compared to the Northern
and Western regicns;

(b) if so, the reasons therefor; and

(c) the steps proposed to be taken to
enhance the same?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES (SHRI
KALP NATH RAI): (a) to (c}. Out of the total
installed generating capacities in the East-
ern, Northern and Western Regions, the
Central Sector Generating units account for
29.85%, 31 43% and 18.89% respectively
as on 31.3.1991. The ratio of central sector
generation in the Eastern Region compares
favourably with the Northem and is higher

CHAITRA 3, 1914 (SAKA)
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than the Western Region.

SHRI ZAINAL ABEDIN: Sir, the hon.
Minister has stated in his answer that the
ratio of Central-sector generation in the
Eastern Region compares favourably -with
the Northern Region and is higher than the
Western Region. But, in 1351, just before the
advent of our Planning process, tho Eastern
Region in general and West Bengal in par-
ticular had the highest capacity of power
generation. This region has now come down
to the lowest position. In 1991, aut of the
66,000 MW capacity, West Bengal has only
3000 MW and the Eastern Region as a
whole has 9000 MW capacity. So, may |
request the hon. Minister to give datails of
the investment made by the Central Govern-
ment in different Plan penods date-wise and
Central-Sector generating station-wise?

SHRI KALP NATH RAl: The hon.
Member has asked as question about short-
age of power generation in the Eastem
Region. But | want to tell the hon. Member
that today the shortage of energy in the
Eastern Region is 15 per cent and the peak
demand shortage is 20 per cent. Regarding
the question why there is the problem of
shortage in the Eastern Zone, | want to tell
the hon. Members that there are several
reasons for that. One, now the Plant Load
Factorinthe Eastern Region, in alithe States,
is the lowest. But there is a question: What is
the existing capacity today? In Bihar, it is
only 20 per cent. In Bengal, the State Elec-
tricity Board’s Plant Load Factor is 19 per
cent; in Orissa, it is 37 per cent. | now come
to the question of what is the existing capac-
ity today. In the Eastern Region, how to use
maximum capacity and how to increase the
Plant Load Factor is the question. Only by
doing this, the problem of energy shortage
can be solved. | wart to tell the hon. Member
that the Central sector is giving priority for
power generation inthe Eastern region. Now
there is a Talcher Project with 3000 mega-
watt capacity in Orissa The Farakka Project
with 21,000 megawatt capacity super ther-
mal power station is under construction in
Bengal. There is a Kehalgaon project with
2000 megawatt capacity power generation
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in Bihar. Hon. Speaker, Sir, | wantto tell you
that the transmission lines which were to be
constructed by the Bengal and Orissa Gov-
emments in 1989, till today, they have not
been completed. In Bihar, Rangali and
Karghat transmission lines which were to be
completed during the Sixth Five Year Plan,
till today the work has not started. | can
create power, but how to evacuate power
from one place to another place as this is a
work to be done by the transmission lines.
Now the State Governments of Orissa Bihar
and Bengal have not constructed the trans-
mission lines. They are not increasing the
plant load factor. That is the reason for the
power shortage in the Eastern region.

SHRIZAINAL ABEDIN: The hon. Minis-
ter's reply is not in any way connected or
related to my question. | wanted to know
aboutthe Central Government’s investment,
station-wise and region-wise. But he has
said not a single word about that.

MR. SPEAKER: If you do not have that
information, you can send the reply.

SHRI KALP NATH RAIl: The hon.
Members had asked about the Central
Government's contribution. Is the Talcher
Project with 3000 megawatt capacity in Orissa
not a Central project? The
Farakka...(Interruptions)

MR. SPEAKER: The Member wants to
know about the Central Government'’s con-
tribution towards power generation, centre-
wise. That information is not likely to be with
you at this point of time. You can send thatin
writing.

SHRI KALP NATH RAL: in the Eighth
Five Year Plan objectives, 31000 megawatt
power generation has been decided. In the
Eastern Region, 8000 megawatt of power
generation is under consideration. The Na-
tiona! Development Council is to meet in
May and it will finalise the Central sector's
participation.

SHRIZAINAL ABEDIN: The hon. Minis-
ter has not said anything about what | wanted
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to know. K a statement is laid on the Table of
the House, then it will be clear whether the
Eastern region compares favourably with
the Western region. But it is not comrect. |
want to know that... (Interruptions)

MR. SPEAKER: Let him formulate the
question.

SHRI ZAINAL ABEDIN : | want an as-
surance from the hon. Minister saying that
he will lay a statement on the Table of the
house about the investments, region-wise
and station wise.

MR. SPEAKER : He wants to know
about the Central Govemment’s investment
in the Eastern region. And he want that a
statement be laid on the Table of the House.

SHRIKALP NATH RAI: Whatever ques-
tion the hon. Membar has asked, | will reply
to that by writing a letter to him. (Interrup-
tions)

SHRI ZAINAL ABEDIN: My second
supplementary is...

MR. SPEAKER: No, pleased . You have
put more than two or three questions.

DR. DEVIPROSAD PAL: Power shont-
age in Wast Bengal is acute particularly for
the industrial requirements. | want to know
from the Minister whether there is any pro-
gramme for embarking or launching any new
project for power generation where the
Central Government will participate and
make contribution. | also want to know was
the Farakka Project, which he has referred to
was started, and how long will it take to

complete the project?

MR. SPEAKER: The first part of the
question is already answered. You can
answer the second part.

SHRIKALP NATH RAI: ktis an admitted
fact that there is shortage of power in West
Bengal because the State Government is
not doing anything concrete and time-bound
for the production of the power. About the
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Farakka, he has asked a question, 610 MW
unit is under construction now. The total
capacily is 2,100 MW; two units of 500-MW
each are under construction and 600 MW
unit has already been energised. We are
hoping that after the end of the Ninth Plan,
we shall be in a position to completes the
2,100 MW unit Thermal Power Station in
Farakka. The second thing is that the Gov-
emment has sanctioned the Koel-Karo Proj-
acts of 710 MW in Bihar at Kehalgaon. The
third is that we are going to sanction the
project at Tiesta which is of 1200 MW. After
the completion of these projects, the energy,
shortage inthe Eastern region will be solved.

DR. DEVI PROSAD PAL: The hon.
Minister has said that it will be after the
completion of the Ninth Plan which means
five years plus another five years. Is the hon.
Minister suggesting that after ten years only
the Farakka projects of 2,100 MW will be
commissioned?

MR. SPEAKER: You can ask one sup-
plementary Shri Pal. |am asking himto invite
you for a cup of tea and give the entire
information. Now Shri Jena:

SHRI SRIKANTA JANA: The hon. Min-
ister has really avoided the question. The
question was about the Central Govern-
ment’s contribution in power generation in
the Eastern region when compared to the
other regions. May | know from the hon.
Minister, from the First Plan till the end of the
Seventh Plan, what was the contribution of
the Central Government in the entire country
and what was the contribution inthe State or
Orissa? The Central Government's contri-
bution in power generation, in the State of
Orissa, was almost nil upto the Seventh
Plan. During the Seventh Plan, it was aimost
totally neglected. You are taking coal from
Taicher and b valley to other States. May |
know why are you not giving priority in set-
ting up new projects in the & valley and
expansion of the Talcher projects in the Ib
valley and expansion of the Talcher project?
You are loudly saying that you are investing
money in the Talcher project. It is only for the
last two years, that you have started this

- CHAITRA 3, 1914 (SAKA)
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project. May | know what was the contribu-
tion of the Central Government upto the end
of the Seventh Plan in those regions and
particularly in Orissa?

SHRI KALP NATH RAIl: Mr. Speaker,
Sir, the country is divided into five zones -
Eastern, Northern, Southern and North-
Eastern. Bengal, Bihar, Orissa and Sikkim,
they are part of the Eastern region. The hon.
Member has asked a question as to how
much is the contribution. | have already told
that it is 29 per cent. Out of the total installed
generating capacity in the Eastern. Western
and Northern regions, the Central sector
generation units account for 29.85 per cent
in the Eastemn region; 31 per cent in the
Northern regions and only 18 per cent in the
Western regions. And for further increase,
the biggest Thermal Power projects is going
to be constructed in Orissa at Talcher. Shri
Rajiv Gandhi laid the foundation for that. You
know that its capacity is 3,000 MW and itthe
biggest power project. 25 per cent power is
generated by the Central sector and 75 per
centis generated by the State Governments.
If your State Government does not do any-
thing, what can | do? Am | responsible for
that?

SHRI SRIKANTA JENA: Then what is
the role of the Central Government? Are you

prespared... (Interruptions)

MR. SPEAKER: No. Now Q. No. 351,
Shri Dharam Pal Singh Malik:

[Translation)
Tourism in Haryana
*351 SHRI DHARAMPAL SINGH

MALIK: Will the Minister of CIVIL AVIATION
ANDTOURISM be pleased to state:

(a) whether the Union Government have
received any proposals from the Govern-
ment of Haryana for promotion of tourism in
the State:

(b) if so, the details thereof; and
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(c) the total amount allocation for this
purpose?

[English]

THE MINISTER OF STATE IN THE
MINISTRY OF CIVILAVIATION AND TOUR-
ISM (SHRIM. O. H. FAROOK): (a) to (c). A
statement is laid on the Table of the Sabha.

STATEMENT
(a) Yes, Sir.

(b) and (c). Out of proposals alongwith
the detailed estimates received from the
State Govemmment, proposals amounting to
Rs.52.§5 lakhs forthe construction of budget
accommodation at sohna, Rohtak (Tilyar),
DamdamaAmbala, Badkhal L ake, Bahadur-
garh, Hodal, Dharuhera and publicity sup-
port have already been sanctioned. How-
ever, the foliowing proposals with a central
component of Rs. 59.62 lakhs are under
consideration.

(i) Budget accommodation at Karnal
(ii) Tourist complex at Fatehabad
(i) Fast Food counter at Hodal

(iv) Catering facilities for craft persons
at Surajkund.

SHRIDHARAMPAL SINGHMALIK: Mr.
Speaker, Sir, | want to quote a Sanskrit
couplet about Haryana. (Interruptions)

MR. SPEAKER: Is it in a question form?

SHRI DHARAMPAL SINGH MALIK: |
am giving the sum, from the adict of Vikram
Samvat 1385, whigh was found near village
Sarwan, near Delhi which says:

“Deshoasti Haryanakhyah Prithi-
vaya swargsannibh.”

It means that there is the region called
Haryana which is'like a Heaven on Earth. In
addition to that, it is a well-known fact that
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there is a tremendour Rotential for develp-
ment tourism in Haryana considering the
rich cultural heritage, its historical value and
religious importance. So, may | know the
hon. Minister whether the Government would
like to provide additinal facilities including
some amount of central assistance form the
development/encouragement of tourism in
Haryana. f so, the details of the steps taken
for the its promition?

SHRI M. O. H. FAROOK: While appre-
ciating the sentiments of the hon. Members,
Ifully agree that the Haryana State has to be
helped in its development, as far as the
Central Government is concerned. We have
in the answaer for (a), (b) and (c) parts of the
question already said that the detailed esti-
mates received from the State Govemment
proposals amounting to Rs. 52.85 lakh for
the construction of budget accommodation
at Sohna, Rohtak (Tilyar), Damdama, Am-
bala, Badkhal Lake, Bahadurgarh, Hodal,
Dharuhera and publicity support have al-
ready been sanctioned. The other proposals
which are pending with the Government is,
Budget accommodation at Karnal, Tourism
compiex at Fatehabad, Fast food counter at
Hodal and Catering facilities for craft per-
sons at Surajkund.

One more thing that the State Govern-
ment has said is that they want to have
additional accommodation at Surajkund and
Budget accommodation at Hissar. This, we
will not be able to do because there are nc
facilities for the time being to expand. All
other projecis have been accepted and we
have done it.

SHRI DHARAMPAL SINGH MALIK:
According to the reply of the hon. Minister
four proposals are pending before the Gov-
emment. The Minister is interested in pro-
moting tourism. if we see the Mahabharata
sarial, it completely revolves around Har-
yana. h has attracted the people of the
country towards Kurukshetra, Karnal which
is the place of Kernal Pandu Pindara where
the Pandavas used to live. People what to
sae these places of they get proper facilities
from the Tourism Department.
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May- | know from the hon. Minister
whather the Government proposed to for-
mulate a tourism development action plan in
Haryana with regard to these particular
cities which are connected with Mahabharata
serial - that is Karnal, Kurukshetar, Pinjore,
Sohna, Surajkund, etc., so that the people
are attracted to these places? Some propos-
als are pending and some other | have
suggested. | want to know the time by which
these proposals are likely to be approved by
the Government.

SHRI M. O. H. FAROOK: The Govemn-
mentof India has ordered with the help of the
Tourism Department that a study on
Kurukshetra can be commissioned. Once
the study be over; then we shall be in a
position to look into it.

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): Of the four pending projects two have
already been sanctioned and the remaining
are in the procass of approval. | would like to
point out that in 1990-91, of the total central
assistance given, almost ten per cent was
given to the State of Haryana which geo-
graphically is not such a large State. But still
almost ten per cent was given, which is a
very large sum of money.

National Station of River Water

+
*352. DR. V. RAJESWARAN:
SHRI R. DHANUSKODI
ATHITHAN:

Will the Minister of WATER RE-
SOURCES be pleased to state:

(a) whether the Government propose to
nationalise river waters in the country;

(b) it so, the details thereof ; and
(c) # not, the reasons therefor?
THE MINISTER OF WATER RE-

SOURCES (SHRI VIDYACHARAN
SHUKLA): (a) to (c). There is no proposal for

CHAITRA 3, 1914 (SAKA)
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nationalising river waters in the country.
Howaever, for integrated developmentof water
resources setting up of river basin organisa-
tions has been contemplated.

DR. V. RAJESHWARAN: The answer
given by the hon. Minister is not satisfactory
and convincing. Today the inter-State water
dispute is becom a threat and challeng3 to
the country’s integration. The Government
should not take a lenient view on this issue.
Today, the Cauvery dispute is a threat to the
country’s national integrity; tomorrow, some
other dispute will be there.

MR. SPEAKER: What s your question?

DR. V. RAJESHWARAN: Therefore, |
request them to see things and consider the
possibility of bringing out a Bill to nationalise
the rivers of the country. Will the Govern-
ment think it over to bring a Bill?

MR. SPEAKER: They have said posi-
tively, ‘No’. it is very very clear. There is no
ambiguity.

SHRI VIDYACHARAN SHUKLA: All
rivers national in character and | do not
know, how we can nationalise the national
asset which is already fully national.

As far as the disputes are concemed,
the inter-State disputes are inherent be-
cause most of the major river of the country
are inter-State in nature and some dispute
orthe other keeps on arising. Therefore, this
Housss had legislated an inter-State Water
Disputes Act; and according to that Act.
whenever any dispute arises, first of all, we
try to resolve that by negotiation andincase
the negotiation fails to give any result what-
soever, then, in accordance with the provi-
sions of the law, we refer it to the Tribunal
and subsequent action is taken. Therefore,
the question of nationalising anything which
is already national in character should not
arise.

DR.V.RAJESHWARAN: Icame toknow
that out of 69,000 tmc of river water available
in the country, we are using only 7,000 tmc *
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of water of the rivers and the rest is going
waste into the sea. My Constituency,
Ramanathapuram in Tamilnadu is badly
affected by the drought for the part past ten
years. Even drinking water is not available
for the people. Therefore, will the Govern-
ment take necessary action at least to divert
the water flowing into the Kerala State? ki

canto diverted toward Tamilnadu so that our

people in Tamilnadu can have some water.

MR. SPEAKER: It does not arise out of
this question.

DR. V. RAJESHWARAN: It is part of
that question.

MR. SPEAKER: Okay, if the Minister
wants to reply, | have no objection.

DR. V. RAJESHWARAN: They need
not give water without any profit. They can
getrice from us. Willthe Governmentof India
initiate that move and instruct the State of
Kerala to divert water towards Tamilnadu?
Will it be possible and will the Government
take initiative?

SHRI A. CHARLES: #t is like, “Water,
water everywhere; but not a drop to drink™.
Woe are facing acute shortage of water.

MR. SPEAKER: This does not arise out
of this question. lf the Minister wants to reply,
| have no objection.

Now, Shri Athithan—not present. Now,
Shri Joshi. :

[ Translation)

SHRIDAUDAYAL JOSHI: Mr. Speaker,
Sir, the hon. Minister has replied that the
setting up of River Basin Organisations has
been contemplated. Will he be pleased to
State as to when it was contemplated and
when it had been implemented after its
contemplation? It is not clear whether a
River Basin has been set up or not and by
what time it will gain spee, because it is very
essential to link the India rivers with each
other. Rt is the secrat of the walfare of the

MARCH 23, 1992
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country. The hon. Minister may please State
clearly as to when it was implemented?

SHRI VIDYACHARAN SHUKLA: Mr.
Speaker, Sk, in the beginning in All India

- Council was constituted whose Chairman is

the hon. Prime Minister and the Chief Minis-
ter of all the State are its Members. A na-
tional policy was formulated by that council.
This council was constituted in 1383 and the
National Water Policy was approved Unani-
mously by the entire country in 1987. k was
mentioned in that Policy that as far possile,
the shortage of water may be removed by
linking the alluvial land of the rivers with the
land where the water is not available. Previ-
ously, it was contemplated that the waters of
north would be diverted to South but it ap-
peared to be impracticable and so the idea
was given up. Now, there is a scheme of
alluvion and Northern river to Northern Allu-
vion, and the preliminary study in this regard
is being completed. & would be further con-
sidered after the study is completed.

[English]

SHRI SHANKARRAO D. KALE: Mr.
Speaker Sir, you know that Maharashtrais a
tamine stricken state. So, Maharashtra is not
in a position to fulfil the demands of irigation
from its own rivers. We have been told that
the Govemment of India is thinking to divert
Ganga water to Maharashtra. Now, will the
hon. Minister tel us the position of that
project?

SHRIVIDYACHARAN SHUKLA: There
is no such project or proposal with the Gov-
ernment of India.

[ Transiation]

Construction of Major Dams

+
*354. SHRI NITISH KUMAR:
DR. MAHADEEPAK SINGH
SHAKYA:
Will the Minister of WATER RE-
SOURCES be pleased to state:
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(a) the number of major dams under
construction at present;

(b) the year when the construction of
each of these projects was started;

(c} the progress made so far in each
case; and

CHAITRA 3, 1914 (SAKA)
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(d) the time by which these projects are
expected to be completed?

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN '
SHUKLA): (a) to (d). A statement giving
details of major irrigation projects under
constructionis laid on the Table of the House.
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SHRI NITISH KUMAR: Mr. Speaker,
Sir, according to the statement laid on the
Table of the House many irrigation projects
are ending, and it has been mentioned inthe
statement that most of these projects would
be completed after the eighth five year plan.
That is the position described in the state-
ment. In these circumstances, when most of
the irrigation projects are pending, there is a
need of huge amount to complete these
projects. Keeping in view all this, | would like
to know whether the Government is intend-
ing to complete some selected important
projects within alimited span of time; whether
y the Government would keep in view the
usefulness of the projects while making a
salection of these projects and whether the
cost benefit reatio of the projects is compara-
tively appropriate whether the Government
will be giving any priority to the areas where
the irrigation potential is less than the na-
tional average, and the projects which are
useless and controversial such as Tehri
project which are useless and controversial
such as Tehri projects which has been op-
_posed by the environmentalists.... (Inferrup-
tions) lwould like to say only one being which
is very important and also related to it. |
would like to refer to the suggestions given
by the environmentalists about this project
consequent upon the earthquake in Uttar
Kashi. The help that was to come from
Russia, is also not expected now.

MR. SPEAKER: Notlike this. You should

ask only one supplementary question. if you
7 go on from one question to the other, it will
create so many problems.

SHRI NITISH KUMAR: | am asking the
related questions will those projects be taken
up on priority basis where the capacity is
below the national average?

MR. SPEAKER: What are you doing?
-y You ask the question directly. You can't ask
three supplementary at a time.

SHRI NITISH KUMAR: Pleased allow
me to speak on Tehri dam.

MR. SPEAKER: Instead of asking ques-
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tions you are entering into an arguments with
me too. What is it?

SHRI NITISH KUMAR: In fact, these
three questions are the same because after
the completion of Tehri Project, even asingle
drop of water of the Ganges flowing from’
Gangotri willgo to Allahabad, Varansasi and
entire Bihar, and the water of the Ganges
won't be available even at the sacred relig-
ious places. In view of all these things, |
would like to know whether such controver-
sial and useless projects would be dropped,
and only the useful projects would be taken
up and will the Government would adopt a
policy so as to ensure the completion of
useful projects speedly. Will the Govern-
ment select some projects on the basis of
regional imbalances in respect of low irriga-
tion capacity so thatthese imbances may be
rectified?

SHRIVIDYACHARAN SUKLA: National
priorities for irrigation projects are fixed after
considering all these aspects. Accordingly
the Eighth Five Year Plan is being discussed
in consultation with the Planning Commis-
sion. Priority of projects is bieng fixed after
considaring all the aspects. Al far Tehri dam
is concerned, it is being exacted by the
Ministry of Energy. So it would be better if all
these questions are put to the Minister of
Energy.

SHRI NITISH KUMAR: Mr. Speaker,
Sir, the question that | asked about the
regional imbalances, has not been replied to
by the hon. Minister, instead, it is being
shifted to the Ministry of Energy. The Tehr:
project will provide irrigation facilities to nearly
2.70 lakh hectares, therefore, the Minister
has to reply the question. It includes the
hyde! power generation also and the con-
struction of dam will increase the irrigation
potential also. But the hon. Minister has
avoided my question, while he should have
replied to it. | have to obey your orders also,
so | won't ask any further questions. But in
view of the regional imbalances growing in
various parts of the country Plant after Plans
since the First Five Year Plan, will the Gov-
ernment consider 1o take up the pending
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projects such as Kanhar, Kadwan, Auranga,
Mahane in Bihar on priority basis to remove
the imbalances and to provide irrigation
facilities. | would like to know from the Minis-
ter whether the Government is considering
to have a dialogue with the Government of
“Nepal to construct a high dam there to save
the North Bihar from floods.

SHRI VIDYACHARAN SHUKLA: At
least Bihar should not have any complaint
regarding the regional imbalance because
there has been a lot of work in the field of
irrigation in Bihar and there can not be only
imbalance in Bihar. If there is any regional
imbalance in certain smaller areas, we will
try our best to remove it.

DR. MAHADEEPAK SINGH SHAKYA:
Mr. Speaker. Sir, the hon. Minister has given
a detailed statement and my original ques-
tion was to know the year when this plan was
statarted, but he redacted the period of 20
years to 5 years. | had asked about the year
when it was started and the reply of the
Minister was in terms of five year plans. Sir,
through you, | would like to draw the atten-
tionofthe hon. Minstertowers Uttar Pradesh.
There are 24 big Plan which ware taken up
inthefirst Five YearPlan, and outofthese 24
Plan, it was stated that 13 plans would be
taken up after 8th Five Year Plan. Mr.
Speaker, Sir, I therefore, would like to know
from the hon Minster as to why the work on
these projects is so slow that 17 schemes
which were including in the first Five Year
Plan, have not been taken up so far. The
Plan are executed in collaboration with the
State Government. In spite of Centre and
State jeint venture these plash are going on
very slowly. (Interruptions)

MR. SPEAKER: Whatis your question?

DR. MAHADEEPAK SINGH SHAKYA:
Mr. Speaker, Sir, that is what | am asking. |
am informed that Uttar Pradesh has been
neglected in this respect and that is the only
reason that the plans are lagging behind in
Uttar Pradesh. May the hon. Minister give an
assurance whether the money being allo-
cated every year for the execution of plans
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would be provided in time, and in case the
Uttar Pradesh Government unable to pro-
vide it share for the projects, the Centre
would manage for the same also?

MR. SPEAKER: | am not able to under-
stand it. If you have understood, you may
reply.

SHRI RAJVEER SINGH: Mr. Speaker,
Sir | would explain the question.

MR. SPEAKER: No, it is not allowed.
You cannot plead for him.

DR. MAHADEEPAK SINGH SHAKYA:
The main reason for the slow progress of
work on the scheme is lack of co-ordination
between the Centre and the State Govern-
ment. The required amount which should
been made available to the Uttar Pradesh
Government has not been given. | would like
to know whether the Central Government
would provide funds to the Uttar Pradesh
Government in case the State Government
is unable to provide its share.

MR. SPEAKER: Will the money be
provided in time if Uttar Pradesh Govern-
ment is unable to provide its share?

[Translation)

SHR! VIDYACHARAN SHUKLA: The
Uttar Pradesh Government is being dealt
with in a very friendly and cooperative man-
ner. If any demand is left out, we will consider
it sympathetically. The hon. Members will
not have any chance to complain about it.

[English]

SHRI D. K. NAIKAR: Mr. Speaker Sir,
from the statement laid on the Table of the
Houss, itis apparently clear that some of the
projects such as Ghataprabha, Malaprabha .
and Upper Krishna in the northern part of"’
Karnataka were started nearabout 1967,
they have not been completed even till to-
day, though five 5-Year Plans have elapsed.
| want to know from the Minister whether it is
due to paucity of funds allocated by the
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Central or for any other reason beyond the
control of the Government.

SHRI VIDYACHARAN SHUKLA: If the
irrigation projects are delayed, it can be
because of a variety of reasons such as
paucity of funds, technical reasons, techni-
calfaults, administrative lapses and so on. If
the hon. Minister is interested in knowing the
details about a particular project, 1 will be
happy to provide ail the reasons and also the
action that we have taken to solved the
problems.

[Translation]

SHRIMATI GIRWA DEVI: Mr. Speaker,
Sir, through you, | would like to draw the
attention of the hon. Minister that Bihar is
being neglected. They have said that they do
not adopt parochial attitude. Many canals
and barrages have been mentioned in it but
every year North Bihar is aftected by flood
and drought. It is all due to not-constructing
adamononlyoneriver. lthasbeensaidtime
and again that the Government would nego-
tiate with Nepal to construct adam over Kosi
river. The officials of Nepal came to India. A
ray of hope erised at that time, that negotia-
tions might be held. Now the second season
has started. In July, we would be again
affected by floods. But nothing has been said
about the conversion of barrage into a dam
in the Eighth Plan. When Shri Rajiv Gandhi
visited my constituency...

MR. SPEAKER: Please Girija Deviji, |
have given you time. make use it. It is being
misued. Don't do like that.

SHRIMATI GIRIJA DEVI: Please listen
to me. Shri Rajiv Gandhi had said in his
package plan that the Government would
convert this barrage into a dam....

MR. SPEAKER: It is a question of na-
tionallevel. Don’t confine itonly to abarrage.

SHRIMATI GIRIJA DEVI: It was our
plan to construct a dam over Kosi river after
having negotiations with Nepal. If the con-
struction of Kosi dam has been envisaged
then when the construction work of this dam
would start?
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MR. SPEAKER: | am really every sorry.
It is a national level question but Members
are going to the projects. The Minister is not
likely to have information about the projects.
If the Minister has the information, | have no
objection in his replying to the question,

[Translation]

SHRIMATIGIRIJA DEVI: Itis an impor-
tant issue, a question of our survival.

SHRI VIDYACHARAN SHUKLA: The
matter relating to construction of dam over
Kosi river is an international matter. The
construction of this dam is possible only
whenthere would be an agreement between
Nepal and India. As the hon. Member has
rightly said that the negotiation have bee
going on for a long time but we could not
reach at any agreement till now. Recently,
the Prime Minister of Nepal had visited India.
In this regard he had discussions with out
Prime Minister. There was a satisfactory
break through. That is why we are hopeful
that we would be able to implement a useful
and old scheme.

SHRI SURYA NARAYAN YADAV: Mr.
Speaker, Sir, you are not allowing us to ask
further.

MR. SPEAKER: Surya Narayanji, No
pleaseyoucan'tdolike that. ltis the question
of national level, information regarding each
and every project can not be provided. You
may study the rules. if you. If you are asking
without going through the rules, then you are
exhibiting of yourself.

[English]
Kayamkulam Thermal Power Plant

+
“355. PROF. K. V. THOMAS:
SHRIMATI SUSEELA
GOPALAN:

Will the Minister of POWER AND NON-
CONVENTIONAL ENERGY SOURCES be
pleased to state:
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(a) the details of progress of the con-
struction of Kayamkulam thermal power plan
in Kerala:

(b) whether Russian aid will be avail-
able for this project;

-

+(c) if so, the details thereof; and

(d) the expenditure incurred so far on
this project?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES. (SHRI
KALP NATH RAI): (a) to (d). A Statement is
laid on the Table of the house.

STATEMENT

(a) Infrastructural work has been taken
up for the project pending snvironmental
clearance and Government approval for the
project.

(b) The continued availability of credit
from the Russian Federation for the
Kayamkulam Project was discussed during
the visit of High Levei Inter-Ministerial Team
to Russia in January, 1992. The Russia
Federation indicated the likelihood of contin-
ued availability of credits for power projects
in India subject, however, to mutual agree-
ment regarding the quantum and the terms
of credit.

(c) and (d). An amount of Rs. 6.02
crores has so far been incurred on this
projects on activities like land acquisition,
survey & soil investigation and infrastructu-
ral work. )

PROF. K. V. THOMAS: Sir, the Kerala
State is in the grip acute power shortage.
There is load heading in different parts of the
State. In this context the Chief Minister of
Kerala and the Power Minister of Kerala met
the hon. Central Power Minister and re-
quested him to give priority to the Kay-
ankulam Thermal Power project. | would like
to know from the hon. Minister what results
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have come out after this discussion.

SHRI KALP NATH RAI: Mr. Speaker,
Sir, techno-economic clearance has been
given to the Kayamkulam Thermal Power
project. The Planning Commission has ‘aso
given its clearance. CBI clearance has also
been given by the Central Government. The
only clearance that was pending was from
the Ministry of Environment. Chief Minister
of Kerala met the Environment Minister, Shri
Kamal Nath also, and now the environmental
clearance has also been given. | would like
to assurethe hon. Member that Kayamkulam
projécts willbe taken up now and work wili be
started on this project.

PROF. K. V. THOMAS: Thank you, Sir.

MR. SPEAKER: After thanking him you
still want to ask second supplementary. -

PROP. K. V. THOMAS: One of the
major problems facing any thermal powar
plant based on coal is the disposal of fly ash.
Kayamkulam is also gecing to face the same
problem. | want to know whether there is any
proposal with the Government for using this
fly ash for manufacturing of bricks as well as
for the construction of roads. This is one of
the proposals of the Kerala Government. |

“what to know whether it will be given due

consideration when this power prcject is
completed.

SHRI KALP NATH RAl: Mr. Speaker,
Sir, the Government of India has decided
that the fly ash which comes out of this
thermal power station will to used for manu-
facturing of bricks, for the cement plant and
also for the purpcses which the hon. Mem-
ber has just now mentioned.

The fly ash is available freely. The
Central Government has made it a rule that
it anybody wants to use this fly ash for the
manufacturing of bricks or for the cement
plant, the same can be givento them. So, the
Central Government, viz., the Power Minis-
try, had decided that 50 per cent of fly ash
should be used by the Ministry itself.
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National Project Construction
Corporation

*356. SHRI VUOY KUMAR YADAV:
Will the Minister of WATER RESOURCES
be pleased to state

(a) whether the Union Government have
received any plan for the revival of the Na-
tional Projects Construction Corporation;

(b) if so, the details thereof: and
{c) the action taken thereon?

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN
SHUKLA): (a) to (c). A Statement is fais on
the Table of the House.

STATEMENT

(a) and (b). A proposal for restructuring
its capital base has been received from the
National Projects Construction Corporation.
It envisages an increase in the authorised
share capital from Rs. 30 crores to Rs. 60
crores, conversion of existing Government
loans of Rs. 23.94 crores (outstanding loan
as on 31.3.1991) into equity, waiver of inter-
estand penal interest amounted to Rs. 9.07
crores on the loans proposed to be con-
verted to equity, budgetary support of Rs. 40
crores as loan during a period of three years
for purchase of eauipments, repayment of
inter-corporate loans and moratorium for
repayment and waiver of interest thereon for
a period of 3 years. It also envisages en-
hancement of the Bank guarantes limit from
Rs. 35 crores to Rs. 60 crores and a Govem-
ment guarantee for cash credit limit of Rs. 20

crores.

(c) The Government has given an addi-
tional support of Rs. 6 crores as a loan to
meet urgent requirement of cash for impor-
tant works and for implementation of Volun-
tary Retirement Schemes. Funther, Man-
agement Coordination Cell head by Addi-
tional Secretary (Water Resources) has been
constituted to monitor its performance and
advise it on management affairs.
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SHRI VUOY KUMAR YADAV: Mr.
Speaker, Sir, the hon. Minister has said that
Govermnment has given an additional support
of Rs. 6 crores to National Project Construc-
tion Corporation to meet the urgent require-
mentof cash for important works. | wouldike
to know whether there was any arrangement
for the monitoring of the work of this corpo-
ration priorto this proposal and if itwas there,
which work has been considered imiporiant
for which only Rs. 6 crore have been ap-
proved and which works have not been
considered important? Is there any scheme
of Bihar under which construction work was
in progress and which has also been consid-
ered important?

SHRt VIiDYACHARAN SHUKLA: Mr.
Speakaer, Sir, no work of this corporation has
been considered unimportant. They had a
shortage of working capital and they had
made ademand of Rs. 6 crore tothe Govern-
ment of India which, after consultation with
the finance Ministry, has been made avail-
able to them. The corporation is working to
better its performance and for this purpose it
had submitted various proposals such as
increasing the working capital and the au-
thorised capital, conversion of Government
loans into quite and seeking 40 crores budg-
etary support etc. All these suggestion are
under consideration of the Government.

SHRI VUOY KUMAR YADAV: Mr.
Speaker, Sir, my question is that why this
corporation has not been given the amount
asked for by it? We the people of Bihar know
this thing very well that Bihar is very back-
ward inthe matterof water resources whereas
the hon. Minister says that there are number
of schemes for Bihar. It does not seem to be
correct. In the matter of irrigation Bihar is
lagging far behind as comparedto the entire
nation. Even then, | would like to know from
the hon. Minister, whether it is a fact that the
cut effected in the amount asked for by the
corporation will not have an adverse affect
on the efficiency of the corporation ? Be-
cause Corporation with a view to bring about
efficiency and to better its performance had
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made a demand to aflow i to increase work-
ing capital and aythorised capital and to
convert Government loans into egiety etc.
These demands of the corporation were
considered genuine and it was provided only
Rs. 6 crore. But if we look at all the scheme
and proposals of this corporation is require-
ment is that of Rs. 1 Arab. Now only Rs. 6

crore have been approved, whether it will not
affect its efficiency and if so, would you
considsr to sanctioning more funds for it.

SHRI VIDYACHARAN SHUKHLA: As |
said, theirimmediate need has been met. So
their work will not stop. But as regards other
demands made by him to strengthen the
financial position of the corporation, | would
like to say that these are big dem3;,as and
will have bearing on, Zur tinancial position as
awhole_ Tl at is why a decision will be taken
after giving if a full thought.

As far as the scheme of Bihar are con-
cerned, | would like to give assurance to the
hon. Members that if we consider these
schemes it will not affect the N.C.C. works
being carried out in Bihar.

SHRIUPENDRA NATH VERMA: Isita
fact that Ninety percent projects have not
been completed within the stipulated time?
The projects are generally delayed as a
result of which their cost of construction
escalates. Will the Government try to check
it and complete within scheduled time?

SHRIVIDYACHARAN SHUKHLA: This
is correct that many project are not com-
pleted within the prescribed time, which
causes loss to the nation. We try our best to
complete the projects in time with the help of
the State and Central Government. At times
this is possible, but most of the time it is not
possible. It shall be our continuous endeay-
our that whatever projects wa take up in
hand should be completed within the pre-
scribed time so that the loss is avoided.
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Telephone Charges

*357. KUMARI UMA BHARTI: Will the
Minister of COMMUNICATIONS be pleased
to state:

(a) the net profit earned from telephone
during each of the last three years;

(b) whether the Government gropose to
reduce telephone charges to enable the
poor to avail of telephone facilities;

Iz} i so, details in this regard?

THE MINISTER IN THE MINISTRY OF
COMMUNICATIONS (SHRI P. V. RAN-
GAYYA NAIDU): (a) The net profit i.e., sur-
plus earned by the Department of Telecom-
munication from various Telecom Services
during the last three years is as under:

Year Amount of surplus
(In Crores of Rs.)
1988-89 - 822.87
1989-90 - 1058.03
1990-91 - 1327.57

(b) There is no proposal to reduce the
charges.

(c) Does not arise in view of (b) above.
[ Translation)

KUMARI UMA BHARTI: Mr. Speaker,
Sir, it is a matter of immense pleasure that
they have earned profit. | would like to ask
the Government whether it would untilise
this amounts of profit in reducing the tele-
phone charges to in removing the com-
plaints or in increasing the facilities?
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THE MINISTER OF STATE OF THE
MINISTRY COMMUNICATIONS (SHRI
RAJESH PILOT): The hon. Member has
given her views. This department untilises
its profits on these lines. If you go through it
... in detail, you will find that our expenditure
" supposes our income in the villages. I in-
volves a lot of expenditure on giving tele-
phone lines to each and every village. Keep-
ing this fact in view that unless villages are
developedthe country cannot be developed.
In the 8th Five Year Plan, we have aimed at
providing one P. C. O. to each Panchayat in
the country, by 31st March, 1995. In this way
allthis profit will be utilized in providing better

facilities.

KUMARI UMA BHARTI: My second
question arises out of the hon. Minister's
statement that Government’s endeavour is
to provide teiephone facility at all places.
Most of the telephone in the villages remain
dead, they are always out of order. In that
connection, the second part of the question
is that the facility of telephone which you are
going to provided to the villages or which you
have already provided generally existsinthe
house where post offices are located. it may
happen that some of the village people may
not have good relations with the person in
whose house the telephone is installed. In
that case those peopie do not want to go to
this house even in emergency or in dire
need. Whey you are already making profitis
it not possible to provide a telephone booth
inthe village instead of installing it in a house
where post office is located and the time by
which the Government proposes to provide
telephone facility to the remaining villages.

SHRI RAJESH PILQT: & is true that is
takestime to put thetelephone back inorder,
it it goes out of order in rural areas. We have
introduced new wireless based technology
to avoid such situaticns.

| myself visited 2-3 States. This has
proved very successful. Inthe eastern part of
Uttar Pradesh in a village of Baranki one
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villager talked to his son in Paris,on P. C. C.
There is some difference in the facility. As far
as the expansion in village areas is con-
cemed, we are trying to link 100 villages
everyday. We hope that we shall get suc-
cess in this work. As far as the question of
selecting place for installing the telephone is
concerned. | would like to tell her that gen-
erally the officials go to the villages and ask
tha people where do they like it be installed
and which is the mast convanient place for
them. If it is installed in the house of the
Sarpanch or the Pradhan then there also
exists two blocks - one pro and the other
against. More or less, the villagers are con-
sulted before installing the telephone. They
are also told that this facility is not such that
would yield a lot of profit to them. Person
desirous of making call can come at any
time. He can come at 12. O’Clock or can
disturb at 2A.M. Out of all the earning, they
are given a profit of 20%. The person at
whose place the telephone is installed is
given 20% of the total earning as commis-
sion. ltistherein my mind that booths should
be installed at common places but it is a
matter of great sorrow that if they are in-
stalled at an uncommon place then neither
there will be the instruments nor any person
to look after it. Demand has been madeinthe
villages that more and telephone connec-
tions should be provided. We hope that if our
financial condition improves, then when the
exchange is opened over there, then the
demand which they are making for 20 tele-
phones shallbe metby us. If this is done then
the concern expressed by the hon. Mem-
bers that if the telephcne is installed at a
particular person’s house, everyone may not
like to go there, to make telephone will be
removed.

KUMARI UMA BHARTI: Teléphc e is
becoming the root of contention in each
village. (Interruptions)

MR. SPEAKER: The question hour is
over. Do not ask any question now.
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[English]
Import Levy on Basmati Rice
*326. SHRI GANGADHARA

SANIPALLI: Willthe Ministerof COMMERCE
be pleased to state:

) {a) wnether the European Economic
Community (EEC) have reduced or propose
to reduce the import levy on basmati rice;

() if so, its impact on the import of
Indian rice by the E.E.C. countries; and

(c) the steps taken by the Government
to maintain the export of Indian rice to these
countries? :

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) The European Commu-
nity has in place a concessional levy scheme
whereby imports of basmati rice into the
EEC member states are given a 25% con-
cession on normal levy subject to a ceiling of
10,000 tonnes per annum. This conces-
sional levy scheme which has been in place
since 1986 was extended by the EC for a
further period of five years in July, 1991.

(b) Since there has been no change in
the EC import regime vis-a-vis basmati rice
and the scheme will continue till July, 1996,
no impact on the import of Indian basmati
rice to the EC countries is expected.

(c) The import of basmati rice to the EC
countries has been sustained by the exports
of Indian producing and exporting commu-
nity. The exports of Indian basmatirice to the
EC countries have increased from approx.
18,000 tonnes in 1986 to 30,000 tonnes in
1990. This trend is expected to continue with
the popularisation of Indian basmati rice
amongst community consumers.
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Jobs to Ex-Servicemen

*327. PROF. RAM KAPSE:
SHRI BHUWAN CHANDRA
KHANDURI:

Will the Minister of DEFENCE be
pleased to state:

(a) whetherthe Union Government have
formulated any scheme to augment the job
opportunities for ex-servicemen;

(b) if so, the details thereof; and

(c) the number of officers and jawans
who are yetto be given jobs as on December
31, 19917

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) Government have
taken various steps to provide employment
to the ex-Servicemen. These, interalia,
comprise reservation of posts in the Central/
State Governments and Public Sector Under-
takings, relaxation in the maximum age limit
for appointment to the reserved as well as
unreserved posts and relaxation in the requi-
site qualifications for ex-Servicemen. To
accelerate the pace of absorption of ex-
Servicemen in civil jobs, Ecological Task
Forces, consisting exclusively of ex-Serv-
icemen, have been raised in the States of
Uttar Pradesh, Jammu & Kashmir and Ra-
jasthan. The Directorate General of Reset-
tlement also sponsor ex-Servicemen for
employment in Security Agencies, Coal
Transport Companies etc. The monitoring
cells in each Ministry/Department of the
Central Government and in some of the
State Govts supervise the implementation of
the reservation policy. A variety of pro-
grammes are also conducted for providing
training to enhance the skills/expertise of ex-
Servicemen in various trades o improve
their employability ag well as self-employ-
ability.
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(b) About 50,000 55,000 Armed Forces
personnel are released every year and about
16,000 — 17,000 are absorbed each year in
civil posts either directly or through the
Employment Exchanges, ZSBs, RSBs and
the Directorate General of Resettlement. In
view of the limited availability of jobs and the
inclination/preference of ex-Servicemen to
secure jobs near to their native places inthe
rural areas it is not possible to provide
employment to all ex-Servicemen.

(c) As per the figures on the Live Regis-
ters of the Employment Exchanges/ZSBs/
DGR, as on 1.1.91, about 2.6 lakh ex-Serv-
icemen registrants were awaiting employ-
ment.

Gold and Non-Gold ;lewellery

*328. SHRISHRAVAN KUMAR PATEL:
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Will the Minister of FINANCE be pleased to
state:

(a) whether the Reserve Bank of India
has increased the limit of gold and non-gold
jewellery which can be taken out of India by
the travellers;

(b) if so, the details thereof; and

(c) the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) Yes, Sir.

(b) and (c). A Statement is laid on the
Table of the House.

STATEMENT

(b) and (c).The existing and the revised limits of gokd and non-gold jewellery which can be
taken out of India by the travellers are as under:—

Type of Country Existing Revised
jewellery value value
limit limit
(a) Gold jewellery: All countries Rs. 20,000/- Rs. 1 lakh
Personal jewellery
made wholly or mainly
of gold worn on person
or forming part of
personal baggage
(b) Precious stone or a) Afghanistan, Rs. 2,000/~ Rs. 5,000/-
non-gold jewellery Iran, Gulf
i.e. jewellery other countries in
than articles made the Mid—East
mainly or wholly
of gold. b) Any other Rs. 20,000/- Rs. 1 lakh

country
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Under the revised Notification, RBI have
also granted general permission to all non-
residents including persons of Indian nation-
ality/origin to take out of India precious stone
and jewellery, both gold and non-gold, with-
out any limit, provided such precious stone
or jewellery has been either brought by them
into India from abroad with the permission of
the Customs or purchased by them in India
against payment in permitted currency.

The issuance of the present Notification
NO. FERA 107/92-RB dated 3rd February
1992 by RBI, amending its existing Notifica-
tion No. FERA 60/81-RB dated 23.2.1981,
was considered necessary for simplifying
the procedure relating to taking out of per-
sonal jewellery by Indian nationals resident
in India and jewellery purchased in India by
non-resident travellers.

[ Translation)
New Defence Colleges

*329. SHRI RAMESHWAR PATIDAR:
Will the Minister of DEFENCE be pleased to
state:

(a) the details cf the new defence col-
leges proposed to be set up in the country,
State-wise; and

(b) the time by which.these are likely to
be set up?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI S. KRISHNA KUMAR): (a)
and (b). A“College” is a place of professional
study. On this basis, any professional train-

_ing establishment can be considered a
“College”.

The Services Headquarters have, un-
der their consideration, proposals to set up
the following new training institutions:
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(i) Amphibious Warfare School, Kak-
inada Dist., Andhra Pradesh.

(i) Air Force Engineering College,
(location not yet finalised)

(i) Air Force Flying Training Estab-
lishment, Madurai, Tamil Nadu.

Government approval to the establish-
ment of the proposed projects will depend
uponthe availability of resources and interse
priorities of the various requirements. As
such, it is not possible to indicate any time
frame for their completion.

[English]

Strategies to attract foreign
Investments

*330. SHRI GEORGE FERNANDES:
Will the Minister of COMMERCE be pleased
to state:

(a) whether a team of Indian officials
had recentiy studied the strategies adopted
by the Chinese tc attract foreign invest-
ments;

(b) whether a report in this regard has
been submitted to the Government;

(c)if so, the salient features thereof; and
(d) the Government'’s reaction thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) to (d). An Official team
visited Shenzhem (China) and Malaysia to
study the working of the Special Economic
Zones and Free Trade Zones in those coun-
tries. The observations of the delegation
inter~alia relate to the area of operation of
such units, value addition norms, proce-
dures for customs clearance, domestic sale
and alternative methods of developing/
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managing the zones. Such inputs are keptin
mind while drawing up policy/procedures in
this respect.

Foreign Exchange through Exports .

*331. SHRI K. PRADHANL: Will the

Minister of COMMERCE be pleased to
state:

(a) the details of export items which are

a major source of foreign exchange for the

country;

(b) the amount of foreign exchange
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earned during 1991-92, item-wise; and

(c) the steps taken to further promote
the export of those items?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) and (b). The details of
export items which are a major source of
foreign exchange earning, and the amount
of foreign exchange earned, item—wise,
during Apri-December, 1991, the period for
which the trade data is currently available,
are given below:—

SI. Major Export Export Eamings during
No. htems April - December, 1991
(In Rs. Crores)
1. Gems & Jewellery 4739
2. Readymade Garments 3531
3 Chemicals & Related Products 3291
4. Engineering Goods 3260
5. Cotton Yarn fabrics & Made-ups 2278
6. Leather & manufacturers 2237
7. Ores & Minerals 1640
8. Marine Products 989
9. Carpets 865
10. . Tea 835
11, Petroleum Products 645
12. Man-made Textiles 551
13. Cashew incl. CNSL 515
14. Oil meals 514
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Si. Major Export Export Eamnings during

No. kems April - December, 1991
(In Rs. Crores)

15. Processed Food 468

16. Rice 459

17. Handicrafts 428

18. Electronics & Computer Software 393

19. Tobacco ) 300

20. Cotton Raw 298

21. Jute Manufactures 298

22. Spices 248

23. Natural Silk Textiles 245

24. Coffee. 206

25. Meat & Meat Products 156

(c) Several changes intrade policy were
introduced in July/August., 1991, aimed at
strengthening export incentives, eliminating
a substantial volume of import licensing and
optional import compression. Barring es-
sential imports of sensitive items like POL,
fertilizers, etc., all other imports of raw mate-
rials and components were linked to export
performance, REP licences were replaced
by Eximscrips. The advance licences as an
instrument of export promotion has been
strengthened, by reducing discretionary
controls and delays. The procedure forimport
of capital goods has been strengthened. The
EPZ and 100% EOU schemes have been
revamped. A number of export and import
items have been decanalized. Exporters have
been allowed 1o open foreign currency ac-

counts in approved banks and to raise exter-
nal credits, pay for export related imports
from such accounts and credit export pro-
ceeds to such accounts.

These reforms have been further deep-
ened by the partial convertibility of Rupee
which is a further step towards convertibility
of Rupee than Eximscrips. To increase
competitiveness in industry and export pro-
duction, import tariff rates have been re-
duced. Besides, the Government has taken
other steps which include reducing controls
through licensing, simplification of proce-
dures for export, activisation of Board of
Trade, bilateral discussions with selectcoun-
tries, interaction with national organisations
of Trade and Industry, etc.
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[ Translation)
Loans for Transport Vehicles

*332. SHRIPHOOLCHAND VERMA:
DR. LAXMINARAYAN PAN-
DEYA:

Mllthe Minister of FINANCE be pleased
to state:

(a) whetherthe nationalised banks have
stopped providing loans for purchase of trans-
port vehicles;

(b) it so, the reasons therefor; and

(c) the action taken by the Government
to reintroduce this facility?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) Reserve Bank of India has not
issued any instructions to the banks impos-
ing any ban on transport lcans.

(b) and (c). Do not arise.
[English]

National Savings Scheme

*333. SHRi V.S

AGHAVAN:
PROF. K.V. THOMAS:

VIJAYAR-

Willthe Minister of FINANCE be pleased
to state:

(a) whether the depositors to the Na-
tional Savings Scheme are paid a lower rate
of interest than those given by commercial
banks, housing finance institutions, Mutual
Funds and the Unit Trust of India;

(b) if so, the reasons therefor;

(c) whetherthe Union Governmenthave
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any proposal to enhance the rate of interest
under this Scheme; ’

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). Deposits in National
Savings Scheme cannot be compared with
the deposits in commercial banks etc. merely
on the basis of interest. Deposits in this
scheme are at present deductible from in-
come for tax purposes upto Rs. 40,000/- and
this is the main reason for investors’ prefer-
ence for the Scheme.

(c) to (e). The rates of interaest on vari-
ous small savings schemes are reviewed by
the Government from time to time keeping in
view the interest rates on comparable
schemes as wall as tax benefits available.

Export of Leather Goods

*334. SHRI RAMASHRAY PRASAD
SINGH: Will the Minister of COMMERCE be
pleased to state:

(a) the foreign exchange earned by
export of leather goods during 1991-92 so
far; and

(b) the target fixed for 1992-937?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) The value of exports and
hence foreign exchange earned of leather
goods (including footwaear, footwear compo-
nents and garments but excluding finished
leather) as estimated by council for Leather
exports, Madras is Rs. 1779 crores during
the period April, 1991 to January 1992.

(b) An export target of Rs. 3300 crores
has been proposed for leather goods (ex-
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cluding finished leather) by the Council for
leather Exports for 1992-93.

Calcutta Port

*335. SHRI SANAT KUMAR MANDAL:
Wijllthe Minister of SURFACE TRANSPORT
be pleased to state:

(a) whether the attention of the Govern-
ment has been drawn to the news item
captioned “Calcutta Port in deep Waters”
appearing in the ‘Financial Express’, New
Delhi dated 24th February, 1992;

(b) if so, the facts thereof and the reac-
tion of the Government thereto;

(c) the investment. made in Calcutta
Port so far;

(d) the measures taken or being taken
to improve the infrastructure facilities at the
Port tor handling the growing cargo;

(e) whether any hydrographic surveys
have been conducted at the Port to combat
the menace of silting in the Hooghly;

(f) it so, the outcome thereof and, if not
the reasons therefor;

(g) whether the Government propose to
accept the French help to pull Calcutta Port
out of deep waters;

(h) if so, the details thereof?
THE MINISTER OF STATE OF THE

MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) Yes, Sir.
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(b) to (d). The newspaper report high-
lights the inadequate infrastructure facilities
atthe Calcutta Port. A total investment of Rs.
553.98 crores has been made in Calcutta
Port from the First Five Year Plan till date.
This includes an anticipated expenditure of
Rs. 72 crores during the year 1992-92. The
investment is for the development of infra-
structure facilities and for acquisition of cargo
handling equipments.

(e) Yes, Sir.

(f) Dredging is carried out continuously
to rectify deficiencies detected through the
hydrographic survey. ’

(g) No such praposal has beenreceived.
(h) Does not arise.
Jute Development Fund

*336.SHRISATYAGOPAL MISRA: Will
the Minister of TEXTILES be pleased to
state:

(a) The amount spent from the Jute
Development Fund during each of the last
three years; and

(b) The details fo the activities under-
taken?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) and (b). The allocation and
release made upto 31st December, 1991 in
respect of various schemes under Special
Jute Development Fund are as follows:—

S. No. Purmpose

Allocation Utilisation

1. Jute Agricultural Development
Programme

Rs. 25 crores Rs. 18.00 crores
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S. No. Purpose Allocation Utilisation
2. Assistance to JCI and its Rs. 10 crores Rs. 2.00 crores
Cooperative Procurement
Agencies .
3. Product diversification and Rs. 10 crores Rs. 8.34 crores
R & D Support
4. Schemes for the benefit of

workers in the Jute Industry

(a) Labour Rehabilitation Scheme
in respect of closed jute mills

(b) Labour Rationalisation Scheme
linked to Modernisation

(c) Part payment of outstanding
dues of workers in respect
of P.F. and E.S.I. linked to
modernisation :

(d) Training and Bank Finance
Scheme for the surplus
workers of Jute Industry

Rs. 10 crores -

Rs. 22.50 crores -

Rs. 16 crores Rs. 4.67 crores

Rs. 5 crores -

Total

Rs. 98.50 crores

Rs. 33.01 crores

or say

Rs. 100 crores

Legal Aid to the poor People

*337. SHRIMATI RITA VERMA:
SHR! RAJENDRA AG-
NIHOTRI:

Willthe Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a) whether the Advocates Act, 1961
was amended during 1973 to enable the Bar
Councils to provide legal aid to the poor
people;

.(b) if so, the funds allocated to the Bar
Councils during each of the last three years
State-wise;

(c) if not, the reasons therefor;

(d) whether the Government propose to
involve the Advocates to provide legal aid to

the poor people;
_ (e) if so, the details thereof; and

(f) the steps taken/proposed to be taken
by the Government in this regard?
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THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): (a) Yes, Sir.

(b) and (c). The Government has not
allocated any funds to the Bar Councils. It
has set up a Committee for implementing
legal aid schemes.

(d) to (f). The programme of legal aid
and assistance is being implemented by the
State Lega! Aic and Advice Boards and also
through the District and Taluka Committees
set up by them. The State Legal Aid and
Advice Boards maintain a panel of advo-
cates to provide legal aid to the poor.

[ Translation)
All Indla Judicial Service

*338. SHRI SURESHANAND SWAMI:

Will the Minister of LAW, JUSTICE AND .

COMPANY AFFAIRS be pleased to state:

(a) whether the Government have set
up an All India Judicial Service;

(b} if so, the details thereof;

(c) whether it is proposed to conduct an
All India Judicial Service Examination in the
near future;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF LAW, JUSITCE
AND COMPANY AFFAIRS (SHRIK. VIJAYA
BHASKARA REDDY): (a) No, Sir.

(b) Does not arise.

(c) to (e). There being no All-India Judi-
cial Service, question of conducting exami-
nation for it does not arise.

Trade between India and Hungary
*339. SHRI PRATAPRAO B.
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BHONSLE: Wilithe Ministerof COMMERCE
be pleased to state:

(a) whether there is a demand to con-
tinue the present arrangement of General-
ised System of Preferences for Trade be-
tween India and Hungary;

(b) if so, the details thereof; and

(c) the reaction of the Government
thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHR! P. CHI-
DAMBARAM): (a) to (c). At the Tenth meet-

‘ing of the Indo—Hungarian Joint Business

Council in January 1992 it was suggested
that India should continue to enjoy General-
ised System of Preferences concessions.

It has since been indicated that the
Govermmment of Hungary does not contem-
plate any change in the existing arrange-
ments.

[7ransiation)

Development of Handicrafts

*340. SHRI VILASRAO NAG-
. NATHRAO GUNDE-
WAR:

SHRI KASHIRAM RANA:

Willthe Ministerof TEXTIELS be pleased
1o state:

(a) the target fixed for the development
of handicrafts in the country, State—wise;

(b) the extent to which these have been
achieved, State-wise;

(c) whetherthe Union Government have
received any scheme from the State Gov-
ernments for providing financial assistance
to the craftsmen/artisans for protecting the
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traditional handicrafts in the country.

(d) if so, the details thereof, State-wise;
and

(e) the reaction of the Government
thereto?

THE MINISTER OF STATE OF THE
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MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) and (b). A statement is at-
tached.

(c)to (e). No scheme has been received
from State Governments for providing finan-
cial assistance to craftsmen/artisans for
protecting the traditional handicrafts in the
country.

STATEMENT

No State-wise targets are fixed for the development of handicrafts in the country. However
the national level targets as fixed for the year 1991-92 and the achievement made upto
January, 1992 are given below:

Targets Achievement
(From April '91 to January '92)
Production 13260 13050 (anticipated
(Rs. crores)
Employment 48.25 47.50 (anticipated)
(Lakh persons)
Exports
(Rs. crores)
1584 1558.86 (provisional)
Excluding Gems
and Jewellery)
[English] (c)whether RBl has also suspendedthe
spot sales to cover the dealer's forward
Sale of Dollars transactions; and

*341. SHIR AMAL DATTA:
SHRI GURUDAS KAMAT:

Willthe Minister of FINANCE be pleased
to state:

(a) whether the Reserve Bank of India
has stopped all forward sale of dollars to
authorised dealers;

(b) if so, the reasons therefor;

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (c). Yes, Sir. The
Reserve Bank of Indiahad on 19th February,
1992, suspended forward sale of dollars to
authorised dealers and also spot sales in
cover of forward transactions.

(b) and (d). The torward sale and spor:
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sale in cover of forward transactions were
suspended because the RBI undertook to
review the system in view of a substantial
speculative tendency observed in the for-
ward market and a relatively comfortable
level of foreign currency assets. However,
under the Liberalised Exchange Rate Man-
agement system (LERMS) announced on
29th February, 1992, forward transactions
can be done by the Authorised dealers with
the public at market rates. Both the spot
rates as well as rates for forward transac-
tions will be determined by demand and

supply.
Trade with South American Countries

*342. SHRIANKUSHRAO RAOSAHEB
TOPE: Will the Minister of COMMERCE be
pleased to state:

(a) whetherthe Indian Companies have
been able to increase the trade with the
South American countries after the G-15
meeting held in Kuala Lumpur on Septem-
ber 30, 1991; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) and (b). The first Summit
meetingofthe G-15was held in Kuala Lumpur
in June 1990 and the second in Caraces in
November '91. Though promotion of trade is
not the focus of the G-15, at Caraces there
was a parallel meeting of businessmen and
industrialists from the G-15 countries.

Since 198889 there has been a con-
tinuous trend of rapid growth in exports from
Indiato this region. Imports have grown from
Rs.45.78crores in 1987-88to 195.05 crores
in the period April-Decamber 1991.

The main reason for this is the liberali-
sation cf import regimes in the countries of
the rejion and the export promotion pro-
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grammes of Government. It is too early to
assess the impact of the initiative at the
Caracas Summit.

Dry Dock Project

*343 SHRI MORESHWAR SAVE:
SHRI MOHAN SINGH:

Will the Minister of DEFENCE be
pleased to state:

(a) whether the Government propose to
abandon dry dock project at Bombay;

(b) if so, the reasons therefor;

(c) the total amount incurred on the
completion of first phase of the project; and

(d) the loss suffered due to abandoning
the project and the proposals to utilise the
amount already invested?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) Decisionto abandon
the Project has not so far been taken.

(b) to (d). Do not arise.
Concessions to NRIs Companies

*344. SHRI SUSHIL CHANDRA
VARMA: Will the Minister of FINANCE be
pleased to state:

(a) whether some foreign companies
have requested the Government to allow
them entry at less than the market prices of
equity in Indian Companies when they are
hard pressed finding markets for their prod-
ucts;

(b) if so, whether the Government have
allowed by such concession to any foreign
company of Non-resident Indians;

(c) if so, the details thereof; and
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(d) the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) No foreign company
has requested that the Government allow
them entry atless than market price of equity
because it is hard pressed finding a market
for its products. However various sugges-
tions were received for modifying the an-
nounced formula for pricing of shares to be
issued to foreign partners as part of pro-
posed increases in foreign equity upto 51%.

(b) to (d). No concessions have been
made in response to these suggestions.
However, government has separately an-
nounced abolition of control over capital
issues including fixation of share premia. In
view of this decision those issues will not
require government intervention. The de-
tails of the new system will be announced
shortly.
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Export of Commercial Vehicles

*345. SHRIMATI MAHENDRA
KUMARI:
SHRIMATI KRISHNENDRA

KAUR (DEEPA):
Will the Minister of COMMERCE be
pleased to state:
(a) the number of commercial vehicles
exported during 1991 by each of the manu-
tacturers, country-wise;

(b) the amount of foreign exchange
earned thereby; and

(c)the stepstaken/proposed tobetaken
to boost the export of such vehicles?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) to (c). A Statement is laid
on the Table of the House.

STATEMENT
(a) Manufacturer-wise-Country-wise export of commercial vehicles during 1991 were as
under:—
Manufacture Country No. of vehicles exported
Bajaj Tempo Sri Lanka 1
Uganda 2
Zambia 1
Eicher Goodearth Bangladesh 84
Nepal 16
Mauritius 19
Sri Lanka 61
Tanzania 26
DCM Toyota Bangladesh 10
Sri Lanka 90
Mauritius 1
Indonesia
Nepal 25
Tanzania 80
Bhutan 35
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Manufacture Country No. of vehicles exported
Ashok Leyland Dubai 87
Oman 22
Sri Lanka 629
Mauritius 93
' Bangladesh 1
Venezuela 26
Bahrain 10
Madagascar 6
Abu Dhabi 14
Ghana 5
Albania 10
Tanzania 35
Kenya 12
Syria 4
Hincustan Motors Mauritius 18
Bangladesh 24
Mahindra Nissan Mauritius 23
Seychalles 8
Sii Lanka 1
Nepal 4
Telco Srilanka )
Bngiadesh )
Malyasia ) 5097
Atrica )
Gulf Countries )

(b) Foreign exchange earned from export (ii) provision forimport of capital goods
of commercial vehicles during 1991 for export production at conces-
amounted to Rs. 224.16 crores. sionaiimport duty in lieu of an export

obligation;

(c) Promotion of exports has been the
constant endeavour of the Government. (iii) assistance from Marketing Devel-
Various measures adopted by it have as- opment Fund for participation
sisted export of commercial vehicles. These abroad in fairs, buyer-seller meets
include: and other export promotional

measures;
(i) making available inputs for export
production at international prices (iv) provision for partial compensation
under the Duty Exemption Scheme of high premium of product liability
and International Price Reimburse- insurance to cover product liability

ment Scheme; of exports to developed markets;
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(v) making available through EXIM
Bank deferred credit and lines of
credit to various countries to facili-
tate exports;

(vi) exemption of whole of income de-
rived from export from levy of in-
come tax.

The Exim Scrip introduced by the Gov-
ernment in 1991 and the provision of con-
vertibility of 60% of export earnings at mar-
ket rates of exchange introduced in the
recent budget also provide incentives for
export. The readjustment of the exchange
rate of the rupees vis-a-vis major currencies
of the world have made the export prices of
commercial vehicles internationally more
competitive.

Visit of Kuwait Team

*346. SHRIMATI BASAVA RAJES-
WARI: Will the Minister of COMMERCE be
pleased to state:

(a) whether a high level team of experts
including representatives of business and
industry from Kuwati ahs visited India re-
cently;

(b) it so, whether these experts had a
numbe rof meetings with various officials in
India;

(c) whetehr any trade agreement be-
tween the two countries has been reached;
and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) and (b). No high level
team of experts including representatives of
business and industry from Kuwait has
visisted India cenently. However, a two-
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member delegation from Kuwait Foreign
Trading Contracting and Investment Com-
pany (KFTCJC), a subsidiary of Kuwait In-
vestment Authority, visited India during
December, 1991 to explore possibilities of
investment in India. During their visist to
India, the memebrs of the delevation called
on Secretaries in the Department of Eco-
nomic Affairs, Ministry of Industry and Plan-
ning Commission.

(c) and (d). No trade agreement be-
tween the two countries was reached during
the visit of this delegation.

Sick Private Sector Units

‘@347. SHRI BHUWAN CHANDRA
KHANCURI: Will the Minister of FINANCE
be pleased to state:

(a) whether the Government have re-
stricted the Industrial Reconstruction Bank
of India from funding the sick private sector
units;

(b) if so, the details thereof;
(c) the reasons therefor; and

(d) the alternative steps taken by the
Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) No, Sir.

(b) to (d). Do not arise.
Doordarshan Kendras

*348. SHRI BHAGWAN SHANKAR
RAWAT:
SHRI DATTATRAYA BAN-
DARU:
Willthe Minister of INFORMATION AND
BROADCASTING be pleased to state:

@Postponed from 13.3.1992.



99 Written Answers

(a)thecriteriafor setting up Doordarshan
kendras;

(b) the number of such kendras setupin
the country during 1991, State-wise; and

. (c) the names of places where Door-
darshan kendras are proposed to be set up
during the Eighth Five Year Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRIJAVYAS):
(a) to (c). The criteria followed by Door-
darshan, while deciding the locations of TV
transmitters, include various factors such as
provision of coverage to uncovered areas;
extent of resultant coverage, provisions of
coverage to hilly, backward, tribal, emote,
swensitive and border areas, availability of
programnie production & linkage facilities
and other infrastructural facilities. The needs
of places of cultural and historical impor-
tance are also taken into account.

Establishment of Programme Produc-
tion/Generation Facilities at different places
of the country is broadly governed by the
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following parameters:

(i) To establish Programme Produc-
tion Facilities at the capital of each
State/Union Territory;

(ii) To establish Programme Produc-
tion/Generation Facilities at se-
lected places of culturalimportance
in the country;

(i) To establish Programme Genera-
tion Facility at selected place iden-
tified under 'INSAT utilisation
scheme’ for production of Area
Specific Programmes (ASP)forthe
benefit of selected clusters of vil-
lages; and

(iv) To establish Programme Genera-
tion Facilities at selected TV Relay
Centres to cater to the localized
needs of peculiarly distrinct popu-
lation groups.

2. The number of TV transmitters commis-
sioned into service in various States during
1991 is given below:

State No. of Doordarshan Kendras
Bihar 1 (High power transmitter)
Rajasthan 1 (Low power transmitter)

Himachal Pradesh

Maharashtra

Jammu & Kashmir

Uttar Pradesh

1 (Transposer)
1 (High power transmitter)
1 (Transposer)

3 (Very low power transmitter — 1
Transposer — 2)

3. The places where Doordarshan kendras
including TVtransmitters are presently under
implementation/envisaged to be set up dur-
ing the VIl Five Year Plan are given in the

Statement attached. Whereas VIil Plan
proposals of Doordarshan have notyetbeen
finalised, establishment of such facilities as
indicated in the Statement can be carried out
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in a phased manner during the VIII Plan schedule, availability of equipment and re-
period subject to availability of resou:ces, quired infrastructural facilities.
construction of buildings/TV towers as per

STATEMENT

Doordarshan Kendras/TV transmitters presently under implementation/envisaged to be
set up in various States/Union Territories ‘

HPT : High Power Transmitter

LPT : Low Power Transmitter

VLPT : Very Low waer Transmitter
PGF : Programme Generation Facility’

PP&FC : Programme Production—cum—Feeding Centre

State/U.T. Doordarshan Kendra/Transmitter

Andhra Pradesh Studio - Vijayawada

HPTs - Tirupati
Rajamundry
Kurnool
Nandyal

LPTs - Bheemavaram
Hindupur
Jagtial
Kuppam
Atmakur
Alagadda
Giddalur
Kavali
Siddipet
Tandur
Yellandu
Madnapalli
Gadwal

VLPTs Paderu
Srisalem

Assam PP&FC Guwabhati*



103  Written Answers

MARCH 23, 1992

Written Answers

104

State/U.T. Doordarshan Kendra/Transmitter
Studio Silchar*
Dibrugarh®
HPT Tezpur
LPTs Bongaigaon
Golaghat
North Lakhimpur
VLPT Digboi
Studio Patna (Pmt.set-up)
PGFs Daltonganj,
Muzafirarpur*
"HPTs Gaya
Jamshedpur
LPTs Aurangabad
Godda
Hazaribag
Logardaga
Gumla
Nawada
Raxaul
Gujarat Studio Rajkot
HPTs Bhuj
Vadodra
Surat
LPTs Khambat
Morvi
Dhrangadhara
Mahuva
Nakhtarana
Rapar
Haryana Studio Hissar
HPT Hissar
Himacahl Pradesh Studio Shimla
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State/U.T. Doordarshan Kendra/Transmitter
HPTs _ Shimla
Dharamshala
LPT - Sundernagar g
VLPTs - Ajhufort
Palampur
Jammu & Kashmir Studio - Srinagar (Expansion)
PGF - Jammu
HPTs - Leh
Patnitop
LPTs - Riasi
Thanamandi
VLPTs - Kilhotran
Dras
Sankoo
Timsogam
Tithwal
Uri
Transposer — Nagrota
Kerala HPTs - Calicut
Cannanore
Karnataka PGF _ Gulbarga*
HPTs - Dharwad
Mysore
Raichur
LPTs - Gangavati
Mandya
Bagalkot
Pavagada
Ramdurg

Madhya Pradesh Studio - Bhopal*
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State/U.T. Doordarshan Kendra/Transmitter
PGF - Raipur*
HPTs - Jabalpur
Jagdalpur
Ambikapur
Guna
LPTs - Datia
Jaora
Parasia
VLPT - Kukadeshwar
Meghalaya Studios _ Shillong*
Tura*
HPT - Cherrapunji
LPT - Williamnagar
Maharashtra Studio - Bombay {Expansion)
HPTs - Hathikhamba
Jalgaon
LPTs - Hinganghat
Khamgaon
Akluj
Kankauli
Washim
Acot
Manipur Studio - Imphal*
HPT =~ - Churuchandpur
VLPT - Moreh
Mizoram Studio - Aizawi
HPT - Lunglei

Nagaland Studio - Kohima*
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State/U.T. Doordarshan Kendra/Transmitter

HPT - Mokokchung
. VLPT - Phek
Orissa Studio - Bhubaneshwar
HPT - Baleshwar

LPTs Puri
Malkangiri

Punjab HPT - Fazika

Rajasthan HPTs - Barmer
Jaisalmer
Bundi
Anupgarh
Ajmer
Jodhpur
Udaipur

LPTs - Gangapur
Sreedungargarh
Sujangarh
Bhadra
Chirwa
Karanpur
Kotpurli
Raisinghnagar
Ratangarh
Mawali
Rajasmund
Vallabha Nagar
Mandaigarh

VLPTs - Chaumahla
Deogarh
Fatehpur
Kumbalgarh
Laxmangarh

Sikkim PGF - Gangtok

HPT - Gangtok
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State/U.T. Doordarshan Kendra/Transmitter
Tamil Nadu Studio - Madras (augmentation)
HPTs - Rameshwaram
Kumbakonam
LPTs - Nagapattinam
Arcot
Mayuram
Rajapalayam
Uttar Pradesh Studio - Allahabad
PGF - Bareilly
HPTs - Bareilly
Banda
Mau
Lakhimpur
LPTs - Sikanderpur
Champawat
Kotdwar
Mohammadabad
Rasra
VLPTs - Chaukhutia
Didihat
Joshimath
West Bengal Studio - Calcutta (augmentation)
PGF - Siliguri
HPT - Kharagpur
LPTs - Jhargram
Contai
Purulia
Ranaghat
VLPTs - Jhalda
Egra
Transposer — Tiger Hill
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State/U.T. Doordarshan Kendra/Transmitter
Arunachal Pradesh Studio - ltanagar
Tripura Studio - Agartala®

VLPT - Dharamnagar ’
Pondicherry (UT) PGF - Pondicherry*

HPT - Pondicherry

LPT - - Karaik}
Andaman & Nicobar Islands (UT) PGF - Port Blair

VLPT - Great Nicobar
Chandigarh (UT) PGF - Chandigarh
Delhi (UT) Studio - Doordarshan Bhawan

(*installation works completed. To be commissioned afer the' requisite staff becomes

availabie)

Films imported by NRis

*353. SHRI S.B. SIDNAL: Will the Min-
ister of INFORMATION AND BROADCAST-
ING be pieased to state:

(a) whether the Government are not
realising re—issue charges for films imported
by NRis in circulation for more than five
years and permitting recycling of these films
without obtaining fresh censor certificates;

(b) if so, the reasons therefor;

(c) the approximate loss of revenue as
a result thereof;

(d) the canalisation and re—issue
charges for NRI films in the country;

(e) whether it is proposed to amend the -

Film Import Policy, 1988; and

(f) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWJA VYAS):
(a) and (b). The first fiim imported by NRls
under Import Policy of 1988 will completethe
5 years term only in 1993 and as such the
question of re—issue charges does not arise.

{c) Does not arise.

(d) For Non-Resident Indians the ca-
nalisation charges for imports are:

(i) US $ 8,000 per film, in case the
films have own an award in any
International Film Festival; and

(i) US $ 10,000 per film, in case the
films have participated in any offi-
cial section of the notified Interna-
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tional Film Festivals or have re-
ceived good reviews in prestigious
film journals notified by the Gowt.

The question of re-issue charges shall
arise only in 1993 or afterwards.

(e) and (f). Yes, Sir, the matter is under
consideration of the Government.

[ Translation)
Pak T.V. Programmes

*358. SHRI RAJENDRA AG-
NIHOTRI:
SHRI MOHAN RAWALE:

Willthe Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Pakistan’s T.V. programmes
telecast over the communications satellite
Asias at cover India and most of the neigh-
bouring countries; and

(b) if so, the reaction of the Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADASTING (KUMARI GIRWA VYAS):
(a) and (b). Yes, Sir. The TV programmes
transmitted via foreign Satellites whose
footprints cover India can be received by
installation of an appropriately designed
Dish—Antenna, indigenously available, with
a TV receiving set. However, the existing
licensing procedure prescribed by the Min-
istry of Communications does not permit
establishment of Dish Antenna for receiving
TV programmes from foreign Satellites.
Doordarshan has been still, making all out
efforts continually to bring about qualitative
improvement in its programme format so as
to sustain the interest of its viewers, particu-
larly in order to counter telecasts transmitted
via foreign Satellites.
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Air—conditioned hangars

*359. SHRI KODAKANI GOWDANA
SHIVAPPA: Will the Minister of CIVIL AVIA-
TION AND TOURSIM be pleased to state:

(a)whetherthere is any proposalto park
Airbus—320 in air conditioned hangars;

(b) it so, the number of airconditioned
hangars built up so far at various airports;
and

(c) the details of the expenditure in-
curred thereon?

THE MINISTER OF CIVIL AVIAITON
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): (a) No, Sir.

(b) and (c). Do not arise.
Foreign T.V. Programmes
*360. SHRI RAMESHWAR PATI-

DAR:
SHRI LAL K. ADVANI:

Wilithe Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether any estimate hasbeen made
of the number of viewers who watch CNN,
BBC, Star TV and such other foreign TV
networks in India;

(b) whether due to this popularity of
foreign TV programmes received through
cable network viewership of Doordarshan
programmes has declined;

(c) whether the Government have con-
ducted any study in this regard; and

(d) it so, the details thereof?
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THE DEPUTY MINISTER IN THE
MINSTRY OF INFORMATION AND BROAD-
CASTING (KUMARI GIRIJA VYAS): (a) to
(d). No specitic survey has been conducted
by Doordarshan to assess the number of
viewers watching TV Programmes transmit-
ted viaforeign satellites whose footprint cover
India. However, the Government are aware
of the Studies conducted by MRAS-BURKE
(Marketing Research and Advisory Service
Pwvit. Ltd., New Delhi) and ADMAR (Advertis-
ing and Marketing Research Pvi. Ltd., New
Delhi) whose findings are not representative
of the popularity of TV Programmes trans-
mitted via foreign satellites. There is no
discernible evidence that on account of for-
eign TV programmes Doordarshan viewer-
ship has declined. i

Power Plant in Kerala

*361.DR. C. SILVERA: Willthe Minister
of POWER AND NON-CONVENTIONAL
ENERGY SOURCES be pleased to state:

(a) whether some private sector has
been entrusted to set up a 120 MW power
plant in Northern Kerala.

(b) if so, the details thereof;

(c)whether any progress hasbeen made
tor launching the project; and

(d) if not, the steps proposed to be taken
by the Government in this regard.

THE MINISTER OF STATE (INDE-
PENDENT CHARGE) OF THE MINISTRY
OF POWER AND NON-CONVENTIONAL
ENERGY SOURCES (SHRI KALP NATH
RAIl): (a) No, Sir.

(b) Does not arise.
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[ Translation]
Central Water Commission

*362. SHRIMOTILAL SINGH:
SHRI KAMLA MISHRA
MADHUKAR:

Will the Minister of WATER RE-
SOURCES be pleased to state:

(a) the number of complaints and sug-
gestions received by the Government for
improving the administratives system and
efficiency of the Central Water Commission;
and

(b) the steps taken by the Government
in this regard?

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN
SHUKLA): (a) Complaints and suggestions
received in regardto the functioning of Central
WaterCommissionfallunderthe seven broad
categories of topics.

(i) Regionalisation of Central Water
Commission

(i) Engineering officers engaged on
non—engineering works;

(i) Allegations of corruptions against
centain officers of the Central Wa-
ter Commission;

(iv) Publicationof Bhagirath magazine;

(v) Common cadre review for engi-
neering officers;

(vi) Transfer policy of Central Water

Commission; and

(vii) Service matters of individual offi-
cers i.e. compassionate appoint-
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ments, settlement of personnal
claims, etc.

{b)(i} Some suggestions were received

(ii)

{iii)

in this Ministry on opening of re-
gionai offices at specific places.
These suggestions have been
consider in the context of the over-
all regionalisation plan of the Cen-
trali Water Commission.

No engineering officer is deployed
only for non-engineering works.
However, some of the engineering
officers at the senior level assist
Chairman, Central Water Commis-
sion by sh:aring the responsibility of
supervising the work of general
administration of the organmisation
in the addition to their technical
responsioifities.

The complaints received from indi-
vidualofficers or appearing in some
newspapers about any irregulari-
ties in the organisation are investi-
gated.

(iv) As regards publication ot Bhagi-

rath Magazines (Hindi and Eng-
lish) the journals are functioning
satistactorily and have been ap-
preciated by subscribers, experts
and Member of Parliament. Con-
tinuous efforts are made toimprove
the quality of the journal.

(v) The suggestions regarding the

common cadre review for all engi-
neering cadres were considered in
the meeting of the Sub—~Committee
of the Departmental Council, when
it was agreed that all the cadre
review proposals of Group A, B, C
and D categories should continue
to be processed separately.
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(vi) The suggestions of the various
Associations of the Central Water
Commission on the transfer policy
are considered and incorporated at
the time of revision of the transfer
policy, wherever possible, keeping
in view at the same time the work
requirements of the organisation
also.

(vii) Efforts are madeto settle individual
claims speedily.

Hindi Channel by Star-TV

*363. SHRI VISHWANATH SHAS-
TRI:
SHRI MUKUL BALKRISHNA
WASNIK:

Willthe Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the Star T.V. network is
negotiating with Indian T.V. companies to
introduce Hindi channel in the country;

(b) whether the Government have since
permitted the Star T.V. network to introduce
Hindi channel; and

(c) if so, the details in this regard?

- THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUAMRIGIRWAVYAS):
(a) Some Indian companies have informed
Government that they are negotiating with
the STAR -TV the possibilities of leasing a
transponder of ASIASAT with a view to tele-
casting Hindi programmes.

(b) No, Sir.

(c) Does not arise.
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[English]
Shortage of Pig lron

, *364. SHIR HARI KISHORE SINGH:
Will the Minister of STEEL be pleased to
state: :

(a) whether shortage of pig iron has
created problems for foundries in Uttar
Pradesh;

(b) if so, the reasons therefor; and

(c) the steps taken or proposed to be
taken to tide over the situation?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SONTOSH
MOHAN DEV): (a) As perthe report received

fromthe State Government of Uttar Pradesh,

foundry units in the State have been facing
problems due to shortage of pig iron.

(b) There is an overall shortage of pig
iron in the couritry. As against the total esti-
mated demand for pig iron of 1.92 million
tonnes in 1931-562, the estimated dcmestic
production is only 1.44 million tonnes.

(c) About 73,300 tonnes of pig iron had
been despatched by the main producers to
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Uttar Pradesh during the period
April-December, 1991. Despatch of pig iron
to Uttar Pradesh by main producers will be
continued, depending upon the availability
for supply. Importof pig iron is allowed under
OGL. Import duty has also been reduced to
35% from 55% with effect from 16th January,
1992. ‘

Irrigation Projects In Cauvery Basin

*365. SHRI H.D. DEVEGOWDA: Will
the Minister of WATER RESOURCES be
pleased to state:

(a) the details of major and medium
irrigation projects taken up for execution in
the Cauvery basin;

(b) the estimated amount spent so far
on each of the projects.

(c) the total area brought under irriga-
tion so far; and -

(d) the additional expenditure required
for their completion?

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN
SHUKLA): (a) to (d). A statement is laid on
the Table of the House.
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[Translation]
‘Urjagram’ Yojana

*366. SHRIMOHAMMAD ALIASHRAF
FATMI: Will the Minister of POWER AND
NON-CONVENTIONAL ENERGY
SOURCES be pleased to state:

(a) the targets fixed under ‘Urjagram’
Yojana during this last year, State-wise;

(b) the extent to which these targets
have bean achieved.

(c} whethar the Government have in-
cluded the Darbhanga district of Bihar under
this Yojana; and

(d1 i s¢, the details therent™?

THZ MINISTEROF STATE OF POWER
AN NON-CONVENTIONAL ENERGY
SOURCES (SHRI KALP NATH RAl): (a)
The Annual Plan for 1990-91 envisaged 25
urjagram projects, to be taker: up in various
States. No State-wise target was fixed. The
projects are sanctioned based on propesals
intiated by the State nodal agencies. During

1990-91, 34 urjagram projects were sanc-

tioned.

(b) Nineteen projects were completed
during the year. This is out of the total num-
ber of projects under execution, including
previous sanctions.

(c) and (d). No proposal has so tar been
receivedfor an urjagram project in Darbhanga
district.

Electrification of Rural Areas

*367. SHRISANTOSH KUMAR GANG-
WAR: Will the Minister of POWER AND
NON - CONVENTIOANL ENERGY
SOURCES be pleased to state:
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(a) the norms laid down for electrifying
the villages in the country;

(b) whether eledﬁfication undertaken
by the State Governments is according to
these norms;

(c) whether any suggestion has been
received by the Union Government to make
some amendments in these norms;

(d) if s0, the details thereof; and
(e) the steps being taken in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES (SHRI
KALP NATH RAl): (a) to {e). Whiletargets for
electrification of viliages are fixed each year
by the Planning Commissicn taking intc the
availability of funds and other resources.
rural eleciritication activities in the State(s)

* are formuiated and executed by the respec-

tive State Electriaty Board(s)/Electricity
Department(s) according ic the priorities fixed
by them and no norms, as such, have been
fixed by the Central Government for electri-
fying the villages ir the country. No sugges-
tions have been raceived by Goverament for
amendment to the norms for Rura! Electrifi-
cation Programmes being undertaken by
State Elactricity Beards/State Government
Departmenis.

[English]

Supply of Newsprint by Russia

3716. SHRI R. SURENDRA REDDY:
Will the Minister of COMMERCE be pleased
to state:

(a) whether the Russia has agreed to .
supply newsprint to India against the supply
of Indian goods;

(b) if so, the details thereof and the
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reaction of the Government thereto;
and

(c) the quantum of the newsprint pro-
posed to be exported to India by Russia?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAMj: (a) to (c). The Trade Protocol
signed between Government of India and
the Government of Russian Federation on
22nd February, 1992 provides for import of
20,000 tonnes of newsprint from Russia
against supply of Indian goods. Besides the
Protocol permits transactions by way of
counter-trade barter, payments in freely
convertible currency or any other interna-
tionally recognised form of business coop-
eration.

[ Translation)
Sick Small Scale Industries

3717. SHRI LALIT ORAON: Will the
Minister of FINANCE be pleased to state:

(a) the total number of small scale in-
dustries in the country and the number of
sick industries out of them; and

(b) the total amount involved in these
sick industries?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). The Reserve Bank of
India (RBI) has reported that as at the end of
March, 1990 (the latest date for which such
information has been’complied) out of atotal
number of 27,91,358 borrowing units in the
Small Scale Sectcr enjoying bank credit,
2,18,828 units were identified by banks as
sick with outstanding bank credit of Rs.
2426.94 crores.
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Supply of Raw Materials to Handloom
Weavers

3718. -SHRI VIIAS MUTTEMWAR:

DR. ASIM BALA:
DR. MAHADEEPAK SINGH
SHAKYA: ¢

Willthe Ministerof TEXTILES be pleased

- to state:

(a) whether the Government are aware
that the handioom weavers are facing acute
hardships due to increase in prices of yarn,
dyes-chemicals and other raw materials;

(b) the details of memorandum submit-
ted by the weavers to the Union Government
in this regard;

(c) whether itis a fact that cotton yarn is
not supplied to them in time at subsidised
rate andthey havetc pay more price than the
fixed price for cotton yarn due to shortage of
hank yarn in the country; and

(d) if so, the steps taken/proposed to be
taken by the Government to provide raw
materials to the weavers?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) The recent increase in prices
of raw material used in the handloom sector
had rendered the handloom cloth costlier
thereby affecting its marketability leading to
témporary under employment among the
weavers.

(b) A number of representations have
been received from the associations of
handloom cloth manufacturers and Mem-
bers of Parliament demanding supply of
yarn to handloom weavers at stable prices.

(c) While the problem has been ore of
its prices, there is no shortage in the availa-
bility of cotton hank yarn in the country.
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(d) Government is constantly reviewing
the price situation and has taken corrective
steps. The State sector and cooperative
sector spinning mills have been directed to
augment the production of crucial counts of
yarn and exercise restraint in prices. The
National Textile Corporation (NTC) has been
asked to readjust their production plan to
augment production of hank yarn of 40s and
below where the price rise has affected the
handloom weavers the most. NHDC has
also been advised to augment yarn sup-
plies. The Chief Ministers of States have
been requested to monitor the production of
yarn by Cooperative/State sector mills, and
to hold regular State Level reviews regard-
ing supply, prices and distribution of hank
yarn. The Chief Ministers have also been
advised to impress upon the District Collec-
torsto organise regular checking of the stocks
and selling prices of yarh dealers in the
districts, with a view to prevent hoarding of
yarn. N

De-Recognition of Political Parties

3719. SHRI P.C. THOMAS: Will the
Minister of LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

(a) whether the Eiection Commission
has recently withdrawn the recognition of
several political parties;

(b) if so, the details of National and State
level parties which have been de-recog-
nised;

(c) the effect of de-recogpition on their
election symbol;

(d) whether these parties aré entitied to
get the same symbol during the coming
elections; '

(e)-whether Kerala Congress (M) is a
recognised State party; and
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(f) if so, whether there is any other party
with the name of Kerala Congress which
now has been recognised?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JSUTICE AND COM-
PANY AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): (a) Yes, Sir:

(b) Election Commission has withdrawn
recognition of three National Parties, viz., (1)
Indian Congress (Socialist-Sarat Chandra
Sinha), (2) Janata Dal (Samajwadi) and (3)
Lok Dal, and ten State parties, viz., (1)
Democratic Party (Mizoram), (2) Kerala
Congress, (3) Nagaland Peoples’ Party (4)
Patalli Makkal Katchi (Pondicherry), (5)
Peasants and Workers Party of India (Ma-
harashtra), (6) Peoples Party of Arunachal,
(7) Plains Tribals Council of Assam (8)
Pondicherry .Mannila Makkal Mannani (9)
Revolutionary Socialist Party (Kerala) and
(10) United Minorities Front, Assam. Indian
Congress (Socialist-Sarat Chandra Sinha)
however, has been found eligible for recog-
nition as State Party in the States of Kerala
and Manipur.

(c) and (d). A political party derecog-
nised both as national and state party loses
its reserved-symbol. A political party derecog-
nised as a national party but recognised as
a State party is entitled to use its reserved
symbol inthe State or States in which it is so
recognised.

‘(e) Yes, Sir.
(f) No, Sir.

Letters Received from members of
Parliament

3720. SHRIRAJNATHSONKAR SHAS-
_TRI: Willthe Minister of DEFENCE be pleased
to state:
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(a) the number of letters received by him
from the Members of Parliament during last
two years, month-wise;

{b) the number of letters which were
acknowledged or given final replies during
this period month-wise and the number of
the letter still pending acknowledgement/
replies; and i

(c) the steps taken to expedite the re-
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plies and to check delay in the futures?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) and (b). A statement
is attached.

(c) All letters from MPs are attended to ¢
on highest priority and progress is monitored
at the highest level through computerised
Management Information Systems.

May, 1991 27

STATEMENT
Month No. of letters No. of letters No. of letters
received from acknowledged in which final
MPs reply sent
March, 1990 119 All letters are 68
acknowledged
Aprif, 1990 239 immediately on 164
receipt

May, 1990 301 225
June, 1990 260 237
July, 1390 183 170
August, 1990 229 236
September, 1990 217 174
October, 1990 175 158
November, 1990 146 174
December, 1990 7 138
Janyary, 1991 217 180
February, 1991 167 143
March, 1991 "7 123
April, 1991 114 126
49
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Month No. of letters No. of letters No. of letters
) received from acknowledged in which final
MPs reply sent
June, 1991 16 38
‘ July, 1991 66 83
August, 1991 284 184
September, 1991 375 233
October, 1991 313 275
November, 1991 225 204
December, 1991 324 230
January, 1992 221 176
February, 1692 159 128
Number of letters pending for acknowledgement, as on 1.3.1992 Nl
Number of letters pending final reply, as on 1.3.1992 : 840

Misuse of Advance Import Licences
Duty free Scheme

3721. SHRI LOKANATH CH-
OUDHURY: Will the Minister of FINANCE
be pleased to state:

(a) whether the Government are aware
that the silk fabrics, imported under advance
import licences duty free schems, is not
used for making silk garments for exports;

(b) if so, the details thereof; and

(c) the precaution being taken under
Customs Notification No. 116-CUS dated
March 30, 1988 in this regard?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) to (c). No case has
come to notice where the silk fabrics, im-
ported under advance licences duty free
scheme have not been used tor making silk
garments for expori. The Customs authori-
ties draw samples both of Import and Export
consignments and get them tested so as to
ensure that the export products are made
from the same material as imported under .
the Advance Licence. Further, silk garments
are allowed to be exported cnly after receipt
of certificates from the Central Silkk Board
testifying the use of silk fabrics in the axi.irt
product.

Rep Licences
3722. SHRI BHAGEY GOBARDHAN:

Will the Minister of COMMERCE be pleased
to state:
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(a) whether any case of misuse of
Replenishment (REP) licences under the
Exim Scrip Scheme has come to the notice
of the Government during the current year;

(b) if so, the details thereof;

(c) whether there is a scope for loss of
such licences before these actually reach
the genuine parties and their misuse by
other; and

(d) if so, the steps taken to plug the
loopholes?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHi-
DAMBARAM): (a) to (d). Exim Scrips issued
underthe Exim Scrips Scheme are not subject
10 actual user conditions and are freely trans-
ferable. However, there have been cases
where the Exim Scrips were obtained on the
basis of forged documents. The Exim Scrip
Scheme has since been discontinued.

Sale of China Siik Fabrics in Domastic
Markets

3723. SHRI LOKANATH CH-
OUDHURY: Wiil the Minister of TEXTILES
be pleased to state:

(a) whether the Government are aware
that Indian duppion silk tabrics is used for
export production of siikk garments; and

(b) if so, the steps Government pro-
posed to be taken to prevent evasion of
150% impoert duty on import of Chinese mul
berry non-duppion silk and sale of China silk
tabrics in domestic markets?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a)) Yes, Sir.

(b) Silk garments made out of Indian
Dupion silk fabrics are exported under provi-
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sions other than Appendix—13C also. Im-
ports made against such exports are sub-
jected to import duty at the prescribed rate. .
For export of silkk products including gar-
ments under Appendix—13C, Central -Silk
Board's inspection and clarification are to
confirmthe quality of the constituent yarns in
the fabrics used in the export products with
that of the sample furnished by the export-
ers. As per this certification, the customs
maintain records on the constituent yarns in
the export product in the DEFC tinally to be
considered to fulfil export obligation against
import of exempt materials under Advance
Licence Scheme.

Thus, the import is allowed as per the
input/output norms fixed for the relevant
export product and disposal of replenished

- exempt material is governed by the provi-

sions of the Import—Export Policy. Violation
of the policy provisions are dealt with by
penal action under the Imports & exports
Control Act, 1947 and orders issued there-
under.

Opening of Branches by GIC

3724. SHRIMAT! KRISHNENDRA
KAUR (DEEPA):
DR. LAXMINARAYAN PAN-
DEY:
SHRI BALRAJ PASSI:
SHRI ANNA JOSHLI:
SHIR T.J. ANJALOSE:

Willthe Minister of FINANCE be pleased
to state:

(a) the criteria laid down for opening of

branch offices by LIC and GIC:

(b) the total number of branch offices of .
General Insurance Corporation of india func-
ticning in each State at present; and

(c) the names of the places where new
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branches of GIC are proposed to be opened

during 1992-93 in each State?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) Population, business potential,
the viability of the branch office etc. are the
main criteria for opening of new branch of-
fices of insurance companies.
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(b) The requisite information is given in
the enclosed Statement.

(c) The question of opening new
branches is a continuous process keeping in
view the criteria indicated in reply to part (a)
ofthe question and GIC and its for subsidiary
companies will decide on the new branches
at the time of securing the approval of their
Board of Directors for their budget inthe next
financial year.
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[Translation)]
Bye—Pass on N.H. No. 33 at Ranchi

3725. SHRI RAM TAHAL CH-
OUDHARY: Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) whether the Government have car-
ried out any survey to construct a bye-pass
on National Highway No. 33 at Ranchi;

(b) if so, the details thereof; and

(c) if not, the reasons theretor?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLERY): (a) No, Sir.

(b) Does not arise.

(c) An estimate for feasibility study of
Ranchi Bypass has been received about

which clarifications are awaited from the
State Government.

Assistance to SCs/STs and Backward
Classes

3726. SHRI NAWAL KISHORE RAI:

Will the Minister of FINANCE be pleased to
state:

(a) whether the Government have for-
mulated any scheme to provide assistance
or bank {oans to the Scheduled Castes/
Scheduled Tribes and other backward
classes for removing proverty in various
states during the years 1992-93;

(b) if so, the details thereof; and

(c) the amount proposed to be spent by
the Government on this scheme during
1992-93, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (c). The Public Sector Banks
are under instructions of the Government
and Reserve Bank of India (RBI) to extend
financial assistance to weaker sections of
the society and to Scheduled Castes (SCy/
Scheduled Tribes (ST) beneficiaries on an
ongoing basis. In the various schemes/pro-
grammes of the Government to promote
self-employment ventures, the following
targets have been prescribed for weaker

- sections of the society and SC/ST benefici-
aries in the matter of lending by Public Sec-
tor Banks:

1. Weaker Sections

2. Differential Rate of interest
at % rate of Interest (DRI)

3. tegrated Rural Development
Programme (IRDP)

" 4. Sl Employment Pragramme
for Urban Poor (SEPUP)

5. Self Employment Scheme for :
Educated Unemployed (SEEUY)

10% of net bank credit to weaker sections. SC/
ST form part of Weaker Sections

1% of net bank credit of previous years
advances, out of which 40% should be the
share of SC/ST.

5% ofthe amount and accounts should be for
SC/ST.

-30% of the amount and acocount should be for
-SC/ST

30% of the beneficiaries should be SC/ST
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The Integrated Rural Development Pro-
gramme (IRDP) is the major programme of
the Government 1o assist selected families
of target groups in rural areas to cross the
poverty line by taking up self-employment
ventures. For the year 1991-92 Department
of Rural Development of the Government,
which administers the IRDP, have allocated
atarget of 22,51,519 families to the various
states and made the budgetary allocations
of Rs. 703.61 crores which will be shared
equally by Centrai and State Government.
Targets haven't yet been finalised by the
Department of Rural Development for IRDP
Programme for the year 1992-93.

[English)

ADB Loan for Fower Project in
Caicutta

3727. SHRI S.B. SIDNAL: Wil the Min-
ister of FINANCE be pleased to state:

(a) whether the Asian Development
Bank (ADB) has approved loan for 500 mw.
eiectric power expansion project in Cal-utta;

(b) i so, the amount of loan to be re-

ceived in this regard and the terms of repay-
ment,

(c) weather the loan is being paid with
guarantee of the Government; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (b). Yes, Sir. The
Asian Development Bank (ADB) has ap-
proved a loan of US $ 32 million at a variable
interest rate of 6.58% per annum for financ-
ing 2x250 mw. Budge Budge Power Station
of the_Calcutta Elactric Supply Corporation

"(CESC).

(c) No, Sir.
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(d) ADB private sector loans do not re-
quire to be guaranteed by the Government.

Utllilation of Allocated Money

3728. SHRI ARJUN CHARAN SETHI:
Will the Minister of FINANCE be pleaged to
state: .

(a) whether the Government establish-
ments and undertakings spend a large part
ofthe allocated funds during the period close
to the end of the financial year on unneces-
sary items just for the sake of spending
whole of the allocated funds:

{b) whether a large amount is spent on
providing fresh furnishings etc. to the offi-
cers; and

(c) if so, the steps proposed to be taken
by the Government to answer that funds are
spentonly onthe minimum and most needed
items which may contribute maximum utility

- to the establishment?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIi SHAN-
TARAM POTDUKHE): (a) Government have
issued instructions from time to time to avoid
rush of expenditure during the last quarter of
the financial year. For this purpose, the Fi-
nancial Advisers have been asked to review
expenditure on month to month basis so that

" the expenditure is spread throughout the

year and no rush of expenditure takes place
during the end of the financial year to utilise
the budget prpvisions.

(b) and (c). As a part of economy
measures, Government has also placed
restrictions on purchase of furniture and
furnishings. To ensure Government funds
are notfrittered on unnecessary items, curbs
have been imposed on travel, conferences,
fuel, publications etc. Ministries have also
been requested to prioritiese their schemes/
activities/so that those at the bottom of the -
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list can be reduced or eliminated.

[ Translation)

Reservation of Gold agalnst Currency
' Notes

3729. SHRI BHAGWAN SHANKAR
RAWAT: Will the Minister of FINANCE be
pleased to state*

(a) the criteria, rule and proportion for
the circulatior: of currency notes in the coun-
try:

(b) the res=ives of gold with the Re-
serve Bank of incia a1 present; and

(c) the total currency issued for circula-
tion by March 1, 1992 and the denomination
thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! DALBIR
SINGH}: (a) According to the information
furnished by Reserve Bank of Indiz, circula-
tion of currency nctes is governed by Sec-
tions 33 and 34 of the Reserve Bank of India
Act.

(b) As on 29-2-1832, the gold reserves
with the Reserve Bank of India were 350,
923, 241, 01220 fine oms.

(¢} The total value of currency in circu-
lation as on 25-2-1992 was Rs. 61,264.5
crores. The denomination-wise details are
not readily available with Reserve Bank of
India.

Repair of Karmnasha-Dihri-On Sone
N.H. in Bihar ‘

3730. SHRI CHHEDI PASWAN: Wil
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the Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether the ‘Karmnasha-Dihri on
Sone’ National Highway in Bihar is not in a
traffic worthy condition;

(b) if so, 1the steps taken by the Govern-
ment for its development and repair during
the last three years;

(c) the amount sanctioned by thé Gov-
ernment for the repair of the Highway during
the above years, and

(d) the amount actually spent thereon
each year?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER). (a) National
Highway Nc. 2 in Bihar upto West Bengal
border is generally in traffic worthy condition.
Execution of some of the sanctioned works
on this Nationa! Highway has got delayed
due to a combination of reasans, inciuding
strikes lack of suitable contractors, labour
problems etc.

(b) to (c). During the last three years
(1388-89 to 1990-91), flood damage/spe-
ciai repair works costing Rs. 34.0 iakhs and
improvement works costing Rs. 731.00 lakhs
were sanctioned for this stretch, apart from
normai maintenance grant.

{d) The expenditure on repairs is given
beiow:

1988-89 Rs. 18.11 lacs
1989-90 Rs. 35.55 lacs
1990-91 Rs. 25.04 lacs
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[English]

Expenditure incurred by BIC Ltd.
Kanpur on Llitigations

3731.SHRIV. SREENIVASAPRASAD:
Will the TEXTILES be pleased to state:

(a) the exact details of expenditures
incurred by the British India Corporation
Limited, Kanpur during the last nine months
on various litigations;

(b) the number of advocates engaged
for the purpose and the number of cases
they have been attending to before various
courts; and

(c) the stepstaken/proposed to be taken
by the Government to curb the increasing
expenditure on litigations?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) An expenditure of Rs. 1.29
lakhs has been incurred by the British India
Corporation Limited (excluding New Eger-
ton Woollen Branch, Dhariwal) on litigation
during the period /June,’ 91 to February; 92.

(b) The BIC has engaged the services
of 23 Lawyers for the purpose of attending to
various cases. The information regarding
number of cases of litiation in which the BIC
is involved is being collected.

(c) The BIC is in curring expenditure on
litigation only where it is unavoidable. How-
ever, it is making efforts to minimise the
expenditure as far as possible..

Production of Tea

3732. SHRISYED SHAHABUDDIN: Will
the COMMERCE be pleased to state:

(a) the total production of tea in the
country during 1989, 1990 and 1991;
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(b) the total acreage of land under tea
plantation during these three years;

(c) the acreage under tea plantation in
Bihar during the last three years; and .

(d) the additional investment in the tea
plantation and industry during 19917?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) The total production
of tea during 1989, 1990 and 1991 was as
follows:

Year Production
M. kgs. )
1989 688.11
1990 714.867(E)
1991 741,72 (E)

(E) Estimated.

(b) The total acreage under tea during
the last three years was as follow:-

Year Total area
under tea
(in thousand
hectares)
1989 416.59
1990 418.63 (E)
1991 421.27 (E)

(E) Estimated.

'

(c) The acreage under tea in Bihar dur-
ing the last three years was as follows:-
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Year Area under
tea in
(thousand
hectares)

1989 0.46

1990 / 0.46 (E)

1991 0.46 (E)
(E) Estimated.

(d) Investment under different develop-
ment schemes of the Tea Board for the tea
plantations and the teaindustry is envisaged
at Rs. 9.50 crores during 1991-92 as against
Rs. 6.38 crores in 1990-91.

Credit to Cooperative Banks by NA-
BARD in Maharashtra

3733. SHRI RAM NAIK: Will the
Minister of FINANCE be pleased to state:

(a) whether the Government are aware
that the cooperative banks in Maharashtra
participated inthe Union Government's rural
debt relief scheme of 1990;

(b) if so, the total amount of reimburse-
ment claimed by the cooperative banks in
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Maharashtra through National Bank for
Agriculture and Rural Development (NA-
BARD);

. {c) the total amount of claims settled
and paid by NABARD so far;

(d) the reasons for non-payment of the
remaining amount, if any; and

(e) the time by which the said amount is
likely to be provided?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) Yes, Sir. The cooperative banks
in Maharashtra had implemented the Debt
relief Scheme formulated by the Govern-
ment of India.

(b) to (e). Under the ARDR Scheme 50
percent of the debt relief provided by the
cooperative banks is to be borne by the State
Cooperative Banks (SCBs) and State Coop-
erative Land development Development
Banks (SILDS) themselves. However, to
meet their sha'e, Reserve Bank of iIndia
(RBI) though the National Bank for Agricul-
ture and Rural Development (NABARD)
extends loans to SCBs and SLDBs. The
Maharashtra Agricultural and Rural Devel-
opment Bank Limited (MSARDB) to NA-
BARD and the amount released by these
cooperative banks is given below:

(Rs. in crores)

Bank Amount of Amount released by NABARD
Claims Loan Grant Total
Submitted to
NABARD
MSCB 391.66 134.13 134.13 268.26
MSARDB 111.38 40.31 40.31 80.62
TOTAL 503.04 174.44 174.44 348.88




The balance amount of claims would be
~ reimbursed in the nextfinancial year, subject
- to verification of ¢laims and availability of
 funds.

 [Translation]

Seizure of Goods on indo-Pak
Border

' 3734. SHRI SURYA NARAIN YADAV:
< Will the Minister of FINANCE be pleased
fo state:

(a) the details of the smuggled goods
seized so far from the Indo-Pak Border
uring the current financial year alongwith
eir value; and

(b) the steps taken to tighten the secu-
ity arrangements on the Indo-Pak Border to
stop smuggling?
THE MINISTER OF STATE IN THE
'MINISTRY OF FINANCE (SHRIRAMESH-
'WAR THAKUR): (a) Available reports indi-
~ cate that gold, silver, narcotic drugs, etc.
continue to be sensitive to smuggling across
- the Indo-Pak border. Contraband goods
. worth Rs. 31.14 crores approximately were
sized in the Indo sector of the land border
during the calender year 1991. The value of
seizures effected in the -current financial
year are being collected and will be laid on
the Table of the House.

=

(b) In order to combat smuggling, the
anti-smuggling drive has been intensified
and the Customs presence has been rein-
forced recently by the creation of two Sub-
Collectorates exclusively for anti-smuggling
work with headquarters at Amritsar and
Jodhpur for the Punjab and Rajasthan sec-
for respectively. More than 60% of the
border in the Punjab sector has been fenced
with barbed wire and charged with high
volt'age electric current in order to restrict
any border crossing. During the night and
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odd hours curfew is being imposed in the
border areas of Punjab with Pakistan when-
ever felt necessary. Close co-ordination is
also being maintained Between allthe agen-
cies concerned with detection and preven-
tion of smuggling such as Border Security
Force, Customs and Directorate of Revenue
Intelligence.

[English}
Demonstrators in AFMC

3735. SHRI ANNA JOSHI: : Will the
Minister of DEFENCE be pleased to state:

(a) whether the Government have re-
ceived representations for revision of pay
scales of doctors working as demonstrators
in the Armed Forces Medical Collage, Pune;

(b) if so, the details thereof;

. (c)the pay scalerecommendedforthese
demonstrators by the Fourth Pay Commis-
sion;

(d) the promotional avenues available
to t_hase demonstrators at present; and

(e) the-‘action taken or proposed to be
taken by the Government to improve the
service conditions of these doctors working
as demonstrators?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWARY): (a) to (e). Doctor work-
ing as Demonstrators in AFMC, Pune, do not
have promotional avenues at Present. The
Fourth Pay Commission did not recommend
any specific pay scale for them. »

Government have received representa-
tions for revision of pay scales of Demon-
strators. The improvement of their service
conditions is under examination of the Gov-
ernment. :
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Export of Cotton

3736. SHRIMATI VASUNDHARA
RAJE: Will the Minister of TEXTILES be
oleased to state:

(a) the year since when the cotton is
being exported;

(b) the total amount of cotton exported
during 1990-91 and 1991-92; and

(c) the target fixed for te Export during
the abovs years?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) Although authentic records in
this regard are not available, according to
the information available, it appears that
India has been exporting cotton since 1923-
24,

(b) During the cotton season 1990-91,
11.90 lakh bales of cotton were exported.
During the current cotton season 1991-92
cotton during 1991-92, about 12, 000 baless
of cotton (Bengal Deshi) have been ex-
ported upto 12th March , 1992.

(c) Government released quotas for
export of 12.55 lakh bales of cotton season.
During 1991-92 cotton season Government
has released 1 lakh bales of Bengal Deshi
cotton for export. An export quota of 4 lakh
bales of cotton was also placed at the dis-
posal of Cotton Corporation of India to be

operated by it during 1991-92 season from

time to time keeping in view of the prevailing
prices. However, the CCI has not operated
its quota in view of the upward trend in cotton
prices during the season.

Reward tg Police Personnel for Confis-
cated Smuggled Goods

3737. SHRI SUDHIR SAWANT: Will

the Minister of FINANCE be pleased to
state:
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(a) whether any reward is given to police
personnel for confiscating smuggled goods
and detecting cases of income tax evasion;
(b) if so, the details thereof;

(c) the amount of rewards given to po-

~ lice personnel in Maharashtra particularly in

Sindhudurg district for confiscating smuggled
goods during the last three years;

(d) ifno reward is given to police person-
nel, the reasons therefor; and

(e) whether the Government propose to
permit all law enforcing agencies to prose-
cute and initiate action against smugglers to
check smuggling?

THE MINISTER OF STATE OF THE
MINISTER OF FINANCE (SHRI RAMESH-
WAR THAKURY): (a) and (b). All Government
servants including police personnel of the
central and State Government are eligible
for monetary reward upto a maximum of
20% of the market value of goods seized
depending upon various factors such as the
risk involved to the Government servant in
working out the case, the difficulty in secur-
ing the information, the axtent to which the
vigilance of the staff led to the seizure, spe-
cial initiative, efforts and inequity displayed,
etc. and whether besides the seizure of
contraband goods, the owners/organisers/
financiers/ racketeers as well as the carriers
of the smuggled goods have been appre-
hended or not.

Under the Income-Tax Act, however,
the responsibility f6r detecting income tax
evasion is of the Income tax authorities
specified under the said Act and , therefore,
police personnel are not entitled to any reward
in detecting incame-tax evasion.

(c) and (d). Some police officers of
Sindhudurg district have been sanctioned
and paid monetary reward of Rs. 1,04,000
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during the calender years 1987 and 88 for
playing a part in the seizure of contraband
goods. However, the information regarding
the amount of rewards given to police per-
sonnel of Maharashtra. particularly in
Sindhudurg district during the last 3 years is
being collected and will be laid on the Table
of the House.

(e) There is no such proposal at pres-
ent.

<

Import of Natural Rubber

3738. SHRI A. CHARLES: Wil the
Minister of COMMERCE be pleased to
state:

(a) the quantity of natural rubber im-
ported during each of the last three years;

(b) whether a large quantity of natural
rubberimported from Malaysia in 1990 s still
lying unutilised with the State Trading Cor-
poration;

(c) if so, the details therefor;
(d) the justification for impbrting it; and

(e) the resultant loss incurred by S.T.C
on account of this import?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) The State Trading Corpo-
ration of India Limited has imported the fol-
lowing quantities of natural rubber during the
last three years:-

1988-89 51,363 Tonnes
1989-90 26,549 Tonnes

1990-91 31,699 Tonnes

(b) A quantity of 12,275 MT of natural

CHAITRA 3, 1914 (SAKA)

Written Answers 162

rubber inworted by STC in 1990 is still with
them.

(c) Stock had been retained to ensure
adequate inventory of natural rubber in India
for meeting needs of the domestic industry.

(d) The imports were made on the bassis
of the projected demand-supply position and
the need to maintain adequate inventory.

(e) The resultant loss, if any would be
known only after the stocks are liquidated.

Cooperation in the Field of Defence

3739. SHRIANAND RATNA MAURYA:
Will the Minister of DEFENCE be pleased to
state:

(a) the names of the countries cooper-
ating India in the field of defence; and

(b) the details of the agreements made
in this regard country -wise during the last
three years?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) and (b). India has
defence ceoperation arrangements with a
number of friendly foreign countries. In view
of the sensitive nature of the matter it will not
beinthe national security interest todisclose
details about the countries involved and the
nature and extent of cooperation agreements
we have with them.

Export of Coffee

3740. SHRI GOPI NATH GAJAPATHI:
Willthe Minister of COMMERCE be pleased
to state:

(a) whether Indian Coffee is becoming
more popular abroad;

(b) if is, the steps taken to increase the
export of coffee during the last three years;
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(c) the quantity of coffee exported dur-
ing 1991-92; and

(d) the target set for its export during

1992-93?

. THE MINISTER OF STATE OF THE
MMISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) Yes, Sir.

(b) Steps taken to increase export of
coffee include participation in International
trade fairs, development of speciality coffee
like ‘Monsooned Coffee’, increase in quanti-
ties offered in the export auctions, etc.

(c) 1,00,241 MT of coffee have been
exported during April 1991 to February 1992.

(d) 1,20,000 MT is targetted for export
during 1992-93.

Collection of toll tax on National
Highways in Maharashtra

3741. SHRI RAMCHANDRA MARO-
TRAO GHANGARE: Will the Minister of
SURFACE TRANSPORT be pleased to
state:

(a) the details of National Highways
passing through Maharashtra on which the
work for widening and improving of roads are
going on and the progress made so far;

(b) whether the Government have
started collection, of toll tax for the bridges
newly constructed on these roads; and

(c) if so, the amount of toll tax collected
so far on National Highway Nos, 6 and 7 and
the expenditure incurred on the employment
of the personnel onthese roads during 1990-
91 and 1991-92?

THE MINISTER OF STATE OF THE
SURFACE TRANSPORT (SHRI JAGDISH
TYTLER): (a) Improvement werds costing
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Rs. 167.8 crores are at various stages of
progress on National Highways No. 3,4,4B,
6,7,8,9,17, 50. Expenditure on these works
till September, 1991 is Rs. 71.73 crores.

(b) Yes, Sir. Bridge freef/is collected on
all bridges on these roads which qualify for
such collection.

(c) The amounts of Bridge fees collected -
from Bridges on National Highways No. 6
and 7 forthe years 1990-91 and 1991-92 are
Rs. 4.43 lakhs and Rs. 58.89 lakhs respec-
tively . No expediture has been incurred on
the employment of Personnel for this pur-
pose as the collection is being carried out
though contractors.

Export of sea ponds

3742. SHRIDHARMABHIKSHAM: Will
the Minister of COMMERCE be pleased to
state:

(a) the export target of sea foods during
thecurrentyear and the achievements made;

(b) the countries to which exported;

(c) whether foreign participation is al-
lowed in areas such as deep sea fishing
acquaculture etc; and

(d) if so, the extent to which it is being
allowed?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a). Export of seafood
during April, 1991 to February, 1992 is Rs.
1200crores as against the target of Rs. 1500
crores fixed for the full year.

(b) The exports of marine products are
mainly to Japan, EEC countries, USA, Sin-
gapore, Hongkong , UAE etc.

(c) Yes, Sir.
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(d) In case of joint ventures under 100%
EOUs scheme, 100% foreign equity is per-
mitted and in other cases, maximum of 51%
foreign equity is permitted.

New Financlal Instruments

3743. SHRI GIRDHARI LAL BHAR-
GAVA: Wil the Minister of FINANCE be
pleased to state:

(a) whetherthe Government have taken
any decision on the recommendations of the
study group constituted in March, 1991 under
. the Chairmanship of Shri M.J. Pherwani for
new financial instruments;

- .

(b) if so, the details of the recommen-
dations which have been accepted by the
Government ; and

(c) if not, the reasons for the delay?

THE MINISTER OF STATE OF THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) to (c). The recommen-
dations on new Financial Instruments given
by the M.J. Pherwani Committee are under
examination in the Reserve Bank of India
and in the Department of Company Affairs.

[ Translation)
Spinning Mills In Uttar Pradesh

3744. SHRI BRI BHUSHAN SHARAN
SINGH: Will the Minister of TEXTILES be
pleased to state:

(a) the number of new spinning mills set
up in Uttar Pradesh during 1991-92;

(b) the production capacity of each mill;
and

{c) the amount provided as loans by the
nationalised banks to the above mills?
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THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) to (c). As per the information
made available by textile Commissioner,
one spinning mill namely M/s Modern Indus-
tries, Ghaziabad Started production during
1991-92 in Uttar Pradesh. The installed
capacity of the mill was 576 rotors and it
produces 138 tonnes of cotton yarn per
month on an average. The amount provided
as loan by the Nationalised Banks to the Mill
is not available.

[English]
Private buses plying under D.T.C.

3745. SHRI MADAN LAL KHURANA:
Willthe Minister of SURFACE TRANSPORT
be pleased to state:

(a) the number of private buses plying
under DTC at present which are more than 8
years old and are not in a good condition;

(b)thereasons for not withdrawing these
buses from operation; and

(c) the steps taken to ensure that all the
private buses under DTC operation conform
to the provisions of Motor Vehicle Act, 19887

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) to (c). The
private buses operating under DTC are not
permitted to ply after they complete 8 years
of age from the date of registration with the
State Transport Authority (STA). After the
completion of 8 years of life span of the bus
the contract of the bus stands terminated.
and the operator is allowed to replace his old
bus with a new one if he so desires. The
private operator is bound to keep the vehicle
road-worthy, and also ply his vehicle only
under a fitness certificate issued as per the
provisions of the Motor Vehicles Act by the
appropriate authority.
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. Payment of taxes by MRTP companles

- 3746.SHRINIRMALKANTICHATTER-
JEE: Will the Minister of FINANCE be
pleased to state the names of those MRTP
companies which made profit butdid not pay
tax during the last financial year?

A J
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): The information is being

collected and will be laid on the Table of the -

House.
National Security Councll

3747. SHRI BHUWAN CHANDRA
KHANDURI: Wili the Minister of DEFENCE
be pleased to state:

(a) whether the National Security Coun-
cil has been fully constituted and is func-
tional; and

(b) if so, the details of its composition
and activities undertaken so far?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) and (b). The Na-
tional Security Council was set up on 24th
August, 1990 with the Prime Minister as
Chairman and including Minister of Defence,
Finance, Home and External Affairs as
Members. A meeting of the National Secu-
rity Council has also been held. A National
Security Advisory Board under the Chair-
manship of the Prime Minister has also been
constituted and netified to provide a broader
cross-section of views on the working of the
National Security Council. A Strategic Core
Group with the Cabinet Secretary as its
Chairman has also been set up to assentthe
National Security Council

Free trade policy"
3748. SHRI R. DHANUSKODI
ATHITHAN: Wil the Minister of FINANCE
be pleased to state:
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(a) whether free trade and liberalisation
policy of the Government may affect ad-
versely the jobs ans money supply in the
country as has been the case in Canada;

(b) if so, the details thereof; and

(c) the steps proposed to be taken by
the Government to prevent such kind of
situation?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKURY): (a) to (c). Our trade re-
forms are not comparable to those of Can-
ada which almost entirely dismantled trade
barriers against the United States of Amer-
ica. Ourtrade reforms are aimed at providing
reasonable protection to indian industry and
achieving adegree of openness which would
allow trade to balance domestic demand
and supply and permit the exploitation of our
dynamic comparative advantage. These
reforms along with various measures adopted
in the field of industrial, fiscal and monetary
policies are likely to promote economic growth
and employment.

Vehicular Pollution

3749. SHRI HARIKEWAL PRASAD:
Willthe Minister of SURFACE TRANSPORT
be pleased to state:

(a) the number of vehiclgs in respect of
which pollution check was conducted in Delhi
during 1991-92;

(b) the number of vehicles found caus-
ing more pollution than the fixed norms; and

(c) the penalty imposed thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) An estimated
2, 97, 534 vehicles were checked, upto
February, 1992.
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(b) Approximately 60, 334 vehicles were
found polluting above the fixed norms.

(c) Rs. 11,04,420 was imposed as a
penalty upto February, 1992.

Hyper plane project
3750. SHRI MOHAN LAL JHIKRAM:
SHRI YASHWANTRAO
PATIL:

Will the Minister of DEFENCE be
pleased to state:

(a) whether the Government propose to
launch the hyper plane project;

(b) if so, the details thereof;
(c) whether this project is indigenous or
is proposed to be set up in collaboration with

some foreign countries;

(d) it so, the names of the countries
collaborating in this project; and

(e) the location thereof and the esti-
mated expenditure likely to be incurred

thereon?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) No, Sir.

(b) to (e). Do not arise.
[English}
Adivasi Regiment

3751. SHRI PIUS TIRKEY: Will the
Minister of DEFENCE be pleased to state:

(a) whether the Government propose to
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raise an Adivasi Regiment in the Indian
Army;

(b) if so, the details thereof; and

(c) the time by which it is likely to be
raised?

I'd

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWARY): (a) to (c). Presently
Adivasis are being enrolled in BIHAR,
MAHAR AND PARA Regiments and in all
Regiments/Corps based on ‘All Class All
India’ basis. However, at a recent Akhil
Bhartiya Adivasi Parishad convention a
demand was made for the Army raising an
Adivasi Regiment. This demand is being
examined with reference to the existing pol-
icy on the existing policy on the raising of
new formations.

SCs/STs in IDBI

3752. SHRI KRISHAN DUTT SUL-
TANPURI: Wilithe Minister of FINANCE be

~ pleased to state:

(a) the number of Scheduled Caste and
Scheduled Tribe persons employed in the
Industrial Development Bank of India (IDBI);

(b) the back-log of unfilled posts at
present reserved for these categories; and

(c) the steps being taken to clear the
back-log?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH ): (a) and (b). As reported by IDBI,
the presentation and backlog of SCs & STs
in its different cadres, ason 31.12.1991, was
as under:-
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S Cadre Representation Backiog
e SCs STs SCs STs
1. Officers 118 31 4 3
T2 Clerks 159 56 4 7
3. Sub-Staff : 159 44 1 6
(Including Sweepers

{c) IDBI has launched a special recruit-
ment drive and expects to clear maximum
possible backlog by 31.3.1992,

Writ Petitions pending in High Courts

3753. SHRI PIUS TIRKEY:
SHRI RAM NARAIN BERWA:

Will the Minister of LAW, JUSTICE

AND COMPANY AFFAIRS be pleased to )

stale:

(a) whether a large number of Writ
Petitions on service matters are panding in
various High Court, particularly in Allahabad
High Coun, for over 10 years;

(b) i so, the detaiis therotar;

(c) the number of employees who have
retired during the pendency of these peti-
tions; and

(d) the steps taken/proposed to be taken
by the Government to expedite the disposal
of these cses?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGRAJAN
KUMARAMANGALAM): (a) and (b). Writ
propertion on service matters pending for

more than 10 years only a very small perora-
tion of the total pending Writ Petitions relat-
ing to service matters. The pendency of
cases is due to a variety of complex factors
such as institution of more cases in Courts
including abuse of the process of the Courts,
delay in disposal of cases, inadequate in-
frastructural facilities, delay in disposal of

cases, etc.

(c) No such date is being maintained by
the Government.

(d) The Judge stiength has been in-
creased from time totime. The various Courts
have taken suitable steps such as grouping
of cases involving common questions of law,
giving to cases requiring quick disposal,
constitution of specialised benches, etc. to
expadite disposal of all the cases. The vari-
ous recommendations made by the Arrears
Committee, which examined the problem of
arrearsin preirity and State Governments for
necessary follow-up action.

[Trans/ation]

Army personnel killed in performing
civli duties

3754. PROF. RASA SINGH RAWAT:
Will the Minister of DEFENCE be pleased to
state:

(a) the total number of army personnel
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kitled while performing civil duties during the
last three; and

(b) the details of the grants and facilities
provided to the families of such soldiers?

THE MINISTER OF DEFENCE (SHRI
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SHARAD PAWAR): (a) The number of Army
personnel killed while providing aid to civil
authorities )Maintenance of Law and Order)
during the last three years is ninety five.

(b) The details of the Pensionary and
other benefits are given in the statement.

STATEMENT

The families of Army personnel who die while performing civil duties are eligible for
Special Family Pension, Death gratuity and Family Gratuity as detailed below:-

(A) SPECIAL FAMILY PENSION

If the widow is childless:

Rtes of Special Family Pension

REckonable emoluments (RE)
() Not exceeding Rs. 1500/- -

(i) Between Rs. 1501/- and Rs.3000/-

(i) Exceeding Rs. 3000/-

If the widow has child/ children:
In all cases
(B) DEATH GRATUITY
Length of Service
(@) Lessthan 1year
(b) 1toSyears
(c) 5to20years

(d) More than 20 years

50% of RE

40% of Re subject to a minimum of Rs.
750/-

30% of RE subject to minimum of Rs.
1200/- and maximum of Rs. 2500/-

60% of RE subject of minimum of Rs.
750/- and a maximum of Rs. 2500/-
Amount

2 times RE

6 times RE

12 times RE

One month's RE for every odmpleted year

subject to maximum of 33 years or Rs | lakh
whichever is less.

(C) FAMILY GRATUITY: Family gratu-
ity at the specified rates fanging from Rs.
2000/- to Rs. 19000/- for Officers and Rs.

450/- to Rs. 1600/- for JCOs and OR de-
pending on the rank.
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2. In case above duties are related to
the Operatives like OP RAKSHAK /RHINO/

BAJRANG, in 'plaoe of Special Family Pen- .

sion mentioned above, Liberalised Family
Pension equal to RE drawn at the time of
death will be applicable.

3. EMPLOYMENT ASSISTANCE:

A son/daughter or near relative of serv-
ice personnel died in harness and who is not
below 18 years in age is considered for
employment for a group ‘C’ /D’ vacancy
depending upon his/her educational qualifi-
cation. Such applications are not required to
be routed through employment Exchange.
As per existing Government Order, employ-
ees died in harness is restricted to 14.5%
(both for Service and Civilian Personnel) of
total vacancies in Group ‘C’ and ‘D’ respec-
tively.

Priorities are also given to the sons of
service given to the sons of service person-
nel who died in harness for recruitmentin the
Army under the Unit HQ quota provide they
meet the QR and suitable vacancy is avail-
able.

4. GALLANTRY AWARD:

ASHOKA CHAKRA SERIES: Ashoka
Chakra series of awards, which consist of
the Ashoka Chakra, Kirti Chakra and Shaurya
Chakra, are awarded for the acts of gallantry
ctherwisa than in the face of enemy. Mone-
tary Allowances in respect of these awards
are:-

(a) Ashoka Chakra —Rs. 180/-p.m.
(b) Kirti Chakra —Rs. 140/- p.m.
(c) Shaurya Chakra — Rs. 100/-p.m.

5. ARMY GROUP INSURANCE (AGl)

At present the following benefits are -
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provide to the next of kin of AGI Fund num-
bers:-

Enhanced Insurance Benefits
Officers JCOs/ORs

Rs. 3.50 Lakhs Rs. 1.50 Lakhs

6. CONCESSIONS/ASSISTANCE FOR
ARMY WIDOWS NOK OUT OF NON-
GOVERNMENTAL FUNDS

Scholarship

(a) AOCEF (Army Officers Contributory
Education Fund) Rs. 300/- per child peryear
for two children. Age 10 to 18 years (for
officers only)

(b) BMA (Bengal Masonic Association
Inter Services Charitable Trust)- Rate varies
from Rs. 400/- to Rs. 1800/- per annum
applicable to one child of service personnel
who expire while in service.

OR

(c) AWWA (Army Wives Welfare Asso-
ciation): Scholarship is given to one child of
Service personnel who expire while in serv-
ice.

7. GRANTS

(a) AWWA (Army Wives Welfare Asso-
ciation): Renders financial assistance to
widows of officers, JCOs, NCOs and OR at
the rate of Rs. 2000/-, Rs. 1200/-, Rs, 800/-
respectively.

(b) AOBF (Army officers Benevolent
Fund): Only for officers Rs. 20,000/- ininstal-
ments.

(c) DAPW & O FUND (Disable Army
Personnel, Widows & Orphans Fund): Ren-
ders financial assistances to disabled ex-
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Servicemen, widows and orphaned children
of officers, JCOs’ and OR.

(d) AG'S WELFARE FUND On special
request DD-40 form is to be filled and sent

‘through their respective HQ Command for

financial assistance.

(e) AG's ACCOMMODATION RELIEF
FUND: Rs . 300/- per month for six months.

Chit fund companies

3755. SHRI SANTOSH KUMAR
GANGWAR:
SHRI BHAGWAN SHANKAR
RAWAT:

Will the Minister of FINANCE be
pleased to state:

(a) the number of private finance and
chit fund companies operating in the county
and the details of the deposits held by them;
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(b) whether the accounts of income and
expenditure of these companies are moni-
tored;

.

(c) if not, the reasons therefor:

(d) whether some cases of closure of
finance companies and non-refund of the
deposits to the public have come to the
Government's notice during the last three
years;

{3 i s0, tha details thereof; and

(f) the action taken by the Government
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH: (a) Reserve Bank of India (RBI)
have reported that as per the annual reports
received by them as on 31st March 1927
from financial comaznies and Conventional
chit funcé companies in the private sector,
their deposits were as under:-

(Rs. in crores)

No. of Deposits Exempted ' TOTAL -
reporting from public deposits
companies
(a) Financial
Companies
(i) Public Companies 1,797 1,995 5,345 7,340
(i) Private Companies 4,758 285 1,242 1,526
(b) Conventional
Chit fund companies
(i) Public Companies 52 . - 101 101
(i) Private Companies - 1,055 1 773 . 774
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Exempted deposits include borrowings

_ from banks and financial institutions, and

inter-corporate deposits. In the case of chit

fund companies, the exempted deposits also

include amounts received from subscribers
to chits.

(b) and (c). The directions issued by
RBI cover the deposit acceptance activities
of the financial companies and chit fund
companies. The chit fund companies are
required to file their balance sheet and profit
and loss accounts with the Registrars of
Chits appointed by the state Governments.

(d) and (e). RBl have reported thatsome
complaints have been received in the recent
past regarding non-payment of deposits.
These complaints were mostly against the
following financial companies:-

(i) Laxmichand BhagajiLtd., Bombay

(i) Favouﬁte Small Investment Com-
pany Ltd. Calcutta

(iii) Janapriya Finance and Industrial
investment (I) Ltd. Calcutta.

(iv) Dhanalaxmi Funds India Ltd.,
Madras

(f) The Narasimham Comrﬁittee, inone

of their recommendations, have suggested -

laying down of comprehensive guidelines to
regulate the activities of allfinancial interme-
diaries. The recommendations of the Com-
mittee are under examination in consultation
with RBI.

[English]

Houslng scheme of Defence Establish-
ments Employees

3756.SHRI DHARAM PAL SINGH
MALIK: Will the Minister of DEFENCE be
pleased to state:

(a) whether the Government have pre-
pared any Housing Scheme for the civil
employees of Central Ordnance Depots and
other Defence Establishments in Delhi and *
Haryana;

#
<,

(b) if so, the details thereof; and #
{

(c) the time by which it is likely to be
implemented?

THE MINISTER OF DEFENCE (SHRI °
SHARAD PAWAR): (a) to (c). A statementis
attached.

STATEMENT
8
1. Limited residential accommodation
for civilian employees of Army is authorised
only at the following stations within the terri-§*

- tories of Delhi and Haryana:-

(i) Delhi Cantt.
(ii) Chandigarh/Chandimandir

2. Residential accommodation for key
personnel including Military Engineer Serv-
ice personnel is provided at all stations.

3. The following schemes for the Army
were sanctioned during the financial year
1991-92:-

(i) Ambala: Provision of Married
Accommodation for civflians of
MES (Phase- Il) oostmg Rs. 9. 88
lakhs. i

(i) Chandimandir: Provisions of
Married Accommodation for ci-
vilian officers of MES (Phase-ll)
costing Rs. 14.20 lakhs.

These schemes are likely to be imple- |
mented within two years.

4. The other Defence Establishments
r
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have not prepared any specific housing
schemes for their civilian employees.

5. The extent of resident accommoda-
tion to be planned and provided for civilian
employees at different stations depends on
the specific requirements at each station
and the availability of funds.

Development of Bangalore-Mysore
Road as Express way

3757. SHRI H.D. DEVEGOWDA: Will
the Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether the Government propose to
develop the Bangalore-Mysore rad as ex-

press way;
(b) if so, the details thereof;

(c) whether the Government of Karna-
taka has taken any steps in this regard; and

(d) if so, the details therecf?

THE MINISTER OF STATE OF THE A

MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) No, Sir.

(b) Does not arise.

(c) and (d). This is a State road and as
such the Government of Karnataka are
essentially concerned with its development.

Expansion of Cochin Shipyard

3758. DR. RAJAGOPALAN
SHRIDHARAN: Will the Minister of SUR-
FACE TRANSPORT be pleased to state:

(a) whether the Government propose
to expand the Cochin Shipyard; and

(b) if so, the details thereof?
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THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTIER): (a) and (b). Pro-
posals for additional investments to the tune
of Rs. 79.62 crores for augmenting the exist-
ing facilities in Cochin Shipyard Limited duri=i{j
1991-92 to 1996-97 have been projected to
Planning Commission. The details of these

proposals are:

(Rs. in crores)

(i) Improvement in capacity
utilisation / maximisation
of production; 18.70
(i) Additional shiprepair
facilities; and 41.70
(iii) Modemisation of shiprepair

facilities. 19.22

Tne actuai implementation of these
scheme will depend on whether these are
finally approved by the Planning Commis-
sion.

Ship Repairing Yard at Haldla

3759. SHRIBASU DEB ACHARIA: Will
the Minister of SURFACE TRANSPORT be

pleased to state:

(a) whether the Government of West
Bengal have sent a proposal to the Union
Government for setting up Ship Repairing
Yard at Haldia in the Central Public Sector:

(b) if so, the reaction of the Govern-
ment thereto; and

(c) the present position of the pro-
posal?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) to (c). Gov-
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ernment of West Bengal had sent a Feasbil-
ity Report in April, 1990 for setting up Shipre-
pair Complex at Haldia. Government of
India had replied that there was no proposal
under Government’s consideration for set-
ting up a Ship repairing Yard as Haldia in the
Central Public Sector. However, the field is
open for private sector and if any private
entrepreneur wishes to set up Shiprepair
Complex at Haldia, he is free to do so on his
own or in joint sector with the assistance of
the State Government.

Deluxe buses in Dethi

3760. SHRIP.M. SAYEED:
SHRI GURUDAS KAMAT:

Will the Minister of SURFACE TRANS-
PORT be pleased to state:

(a) whether iiis DTC has decidad toply
Deluxe buses on some routes in the capital;
and

(b) it so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) No, Sir.

(b). Does not arise.

Coliection from direct and Indirect
taxes

3761. SHRI ARJUN SINGH YADAV:
Will the Minister of FINANCE be pleased
to state:

(a) the percentage of revenue collected
from direct an indirect taxes, separately,
during the last three financial years and
during 1991-92 so far;

(b) the reasons for lower percentage of
direct tax collections; and
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(c) the steps taken to increase the direct
tax collection?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKURY): (a) The percentages of
revenue collected from direct and indirect
taxes are as follows:-

Year %age of Direct  %age of
Taxes Indirect Taxes

Collection Collection
1988-89 20.30% 79.70%
1989-90 19.80% 80.20%
1990-91 19.61% 80.39%
1991-92 17.82%" 82.18%
{Upto Feb' 92)

*Since a large proportion of direct 1ax
collection is received in the month of March,
this percentage is likely to go up by the end
of the financial year.

(b) the main reasons for lower percent-
age of direct tax collection are as follows:-

() The base of direct taxes is nar-
rower than that of indirect taxes;

(i)  Agricultural income is exempt
from income tax; and

(i) Under the Income tax Act, a
number of exemptions and con-
cessions have been given for
achieving various socio-eco-
‘nomic objectives.

(c) Various new measure to widen the
direct tax base and to increase the direct tax
collection have been introduced in the Fi-
nance Bill, 1992. Besides, all appropriate
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administrative measures are also taken to
improve revenue collections.

Foreign exchange earning from Sea
food Exports

3762. PROF. UMMAREDDY. VE-
NKATESWARLU: Wil the Minister of
COMMERCE be pleasad to state:

(a) whether there has been an increase

in foreign exchange earnings through sea

foods export;

(b) if so, the details of exports made and
foreign exchange earned during each of the
last three years;

{c) whether there is any proposal to set
up a sea-food processing plant in Andhra
Pradesh; and -

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) Yes, Sir.

(b) The export of marine products dur-
ing last three years were:

Qty. Value

(in Mts) {Rs. crores)
1988-89 99777 597.85
1989-90 110843 634.99
1990-91 139419 893.37

(c) and (d). Yes, Sir. There is a proposal
for establishment of fish processing unit and
shrimp feed mill at Vizag under Indo-Austra-
lian Aid.

Gold Bank

3763. SHRI PRAFUL PATEL:
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SHRI R: DHANUSKODI
ATHITHAN:

Will the Minister of FINANCE  be
pleased to state:
,;f
(a) whether the Government propose to
set up a gold bank;

(b) if so, the details thereof; and

(c) the benefits likely to be accrued
therefrom?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) to (c). The ‘matter is
under detailed examination by the Reserve
Bank of India.

Development of Minor Ports

3764. SHRI N. DENNIS:
SHRI G.M.C. BALAYOGI:

Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) the total number of minor ports in
the country, State-wise;

(b) whether the Union Government have
been extending financial assistance for their
expansions and development;

(c) if so, the assistance rendered *
minor ports during Seventh Plan, port-wi¢ -
and State-wise;

(d) whether the Government propose to
take foreign assistance for development ot
these ports;

(e) if so, the details thereof; and

(f)the steps taken by the Government to
convert those minor ports into major ports
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which already achleved the export targets
for convarsion into major ports?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLERY): (a) There are

about 139 working minor/intermediate ports -

in the country. The state-wise distribution of

these ports is as follows:
1) Gujarat 39
(2) Maharashtra 48
(3) Karnataka 21
(4) Kerala 13
(5) Tamil Nadu 8
(6) Pondicherry 1

@ Andhra Pradesh 7

(8) Orissa 2

139

(b) and (c). In the 7th Five-Year Plan,
the Central Government had kept a provi-
sion of Rs. 20.00 crores for financial assis-
tance for the development of minor ports.
However, there was no release of funds to
the maritime States for this purpose.

(d) No, Sir.

(e) Does not arise.

(f) There is no proposal at present for
Central Government to convert any minor
port into a major port.

[ Translation)

Exports from tribal and hillY areas '

3765. SHRI SIMON MARANDI: Wil
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the Minister of COMMERCE be pleased to
state: ’

(a) whether the Government are aware
thatthere are exportable items is abundance
in tribal and hilly areas particularly in
Jaharkhand region;

(b) if so, the details there of such items;
and

(c) the action taken or proposed to be
taken by the Government to boost export of
these items?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) to (c). A iarge
number of items are classified as Minor
Forest Produce. These items relate mainly
to tree/plants and other produce. Aparts
from tree/plants items this classification also
includes animalbird and items baseonthem.
However, the contribution of these items in
terms in terms of foreign exchange earnings
is not very significant. Minor Forest Produce
items are allowed fore exports on merits.

 [English]

Incentives to Exporters

3766. SHRI DHARMANNA MON-
DAYYA SADUL: Will the Minister of COM-
MERCE be pleased to state:

(2) whethar the Government are aware
that as a result of hike in tariff in the Indian
Railways in the Budge't proposals for year
1992-93, there will be shortfalls in the export
of a number of items due to increasa in their
costs;

(b) if so, whether in a bid to encourage
exports to earn much needed foreign ex-
changes, the Government propose to give
some inoentives to exporters to compensate
hiked tariff;
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(c) if so. the details thereof; and

(d) # not, the reasons thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) to (d). Railway freight is
one of the several elements of costs, and
increase in such rates may or may not bear

any relationship to the final international -

prices of commodities. Gowvt. do not expect
shorttall in exports due to hike in railway
freight rates alone.

[Translation)
Cases Flled In Surpreme Court

3767. SHRI SHIVRAJ SINGH
CHAUHAN: Wil the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS be
pleased to state the number of cases filed
in Supreme Court during January 1, 1989
to January 1, 1992, Year-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGRAJAN
KUMARAMANGALAM): The desired infor-
mation is as follows:-

During the Year  Number of cases filed
in Supreme Court
1989 52138
1990 38293
1991 42215

Repair of G.T. Road

3768. SHRI SURAJ MANDAL: Will the
Minister of SURFACE TRANSPORT be
pleased to state:
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(a) whether the stretch of G.T. Road
between Bihar to West Bengal borderis in a
bad condition due to non-repair for the last
ten years, resulting a number of road acci-
dents; and

(b) it so, the steps taken by the Govern
ment to repair the aforesaid road in order to
reduce the number of accidents?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) National
highway No. 2 Bihar upto West Bengal bor-
der is generally in traffic worthy condition.
Execution of some of the sanctioned words
on this National Highway has got delayed
due to a combination of reasons, including
strikes, lack of suitable contractor, labour
problems etc.

(b) During the last three years (1988-89
to 1990-91), flood damage/ special repair
works costing Rs. 111.00 lakhs and im-
provement works costing Rs. 1563.00 lakhs
been sanctioned for this stretch of National
Highway, apartfrom the normal maintenance
grant.

[English)

Financlal Assistance by NABARD to
Goa

3769. SHRI HARISH NARAYAN
PRABHU ZANTYE: Will the Minister of
FINANCE be pieased ‘c state the amount ot
tinancial assistance given by the National
Bank for Agricultural and Rural Develop-
ment to Goa for various projects during
each of the last thrae years, project-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! DALBIR
SINGH): The purpose-wise amount of refi-
nance disbursed by National Bank for Agri-
culture and Rural Development in Goa
Daman & Diu during the last three years i.e.
1988-89, 1989-90 and 1990-91 is given
below:
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(Rs. in lakhs)
Purpose 1988-89 1989-90 1990-91

Minor lrrigation — — —
Plantation/Horticulture 1 3 3
Poultry/Sheep/Piggery 22 21 56
Fisheries 104 168 50
Dairy Development 3 2 8
Gobar Gas Plants 1 3 3
Othars 5 — -
Non-Farn Sector — 2 53
.RD.P. 60 91 91
Farm Mechanisation — 2 4
TOTAL 196 - 268

292

The break-up of the above amounts
project-wise is not available.

[ Translation)

Loans advanced by Banks for setting
up Agro-Based Industries

3770. SHRISN. VEKARIA:
SHRI AVTAR SINGH
BHADANA:

Will the Minister of FINANCE be
pleased to state:

(a) the amount of loans advanced to
farmers by the Regional Rural Banks and
nationalised banks in each State for setting
up agro-based industries during each of eh
last three years:

(b) whather the Government proposs to
provide this facility to some more psople
during the next financial year; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH}: (a) Regional Rura! banks (RRBs)
grant loans ad advances particularly to arti-
sans, small entrepreneurs and persons of
small means engaged in trade, commerce
and industry or other productive activities
within the area of their operation. The report-
ing system does not generate data for each
activity. However, the total advances of
Regional Rural Banks in the country for rural
artisans, village and cottage industry as on
March 1991 (latest available) were Rs. 281
crores in nearly 9.3 lacs accounts. Similarly
activity-wise information of commerciai
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bank’'s advances is not generated by the
data reporting system of Reserve Bank of
India. However, the total advances of Public
Sector Banksfor small scale industries, which
include also agro-based industries as on
September, 1991 (latest available) were Rs.
16,560 crores in 28.2 lacs accounts.

(b) and (c). The lending by Regional
Rural Banks or nationlised banks to the
viable ventures is an ongoing pretes; and
the question of IMPO<"0 any ban does not
arisa Uynie formulating credit policy for
Banks, Reserve Bank of India ensures that
the genuine need of priority sector advances
1s not affected and the borrowers belonging
to this sector do not face any difficulty in
obtaining credit from the bank.

Law Commission's Recommendations

3771. SHRI RAM NARAIN BERWA:
Will the minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a)the mainrecommendations made by
the Law Commission to incorporate an
amendment in the Indian Penal Code, the
Civil Procedure Code and Evidence Act; and

(b) the progress made so far to imple- .

ment these reacommendations ?

THE MINISTER OF STATE OF THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): (a) and (b). The

main recommendations made by the Law
Commission to incorporate amendments in
the Indian Penal Code, Code of Civil Proce-
dure and Evidence Act are container in its
42nd Report on “Indian Penal Code, 1860”
54 th Report on Code of Civil Procedure,
1908", and 6Sth Report on “Indian Evidence
Act, 1872". Such of those recommendations
contained in 54th Report which have been
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found acceptable to Government were im-
plemented by the Code of Civil Procedure
(Amendment) Act, 1976. As regards recom-
mendations contained in 42 nd and 6Sth
Reports, no final decision has been taken so
far.

Written Answers

Importe of books

SHRI K.H. MUNIYAPPA"

SHe . ©.P. MUDALA GIRI-

YAPPA:
SHRI V. KNISHNA RAO:
SHRI VIJAY NAVAL PATIL:

Will the Minister of COMMERCE be
pleased to state:

(a) whether the Government are aware
of difficulties taced by importers to import
books do to restrictions and devaluation of
the rupee;

(b} whether Government propose to lift
the restrictions on import of various catego-
ries of books and educational literature and
reduce the cash margin deposit require-

“ments thereon; and

(c} if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) to (c) Due to balance of
payment difficulties, certain restrictions were
imposed by way of cash margin require-
ments before permitting opening of Letters
ot Credit tor import of various categories of
goods including books. With the improve-

ment in the balance of payment position,
these strications have since been removed.

[Translation)

Visit of Alndian delegation to European
countries

3773. SHR! RAJENDRA KUMAR
SHARMA: Will the Minister of COMMERCE
be pleased to state:
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(a) whether Indian Economic and Trade
delegation visited European countries to find
outthe scope of trade and economic collabo-
rations with those countries;

(b) whether the delegations has submit-
ted its report to the Government; and

(c) ¥ so, the details thereot?

THE MINISTER Or STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a)to (c). The information is
being collected and will be laid on the Table
of the House.

Losses to sugar units due to exports

3774. DR. MAHADEEPAK SINGH
SHAKYA:
SHRI NITISH KUMAR:

Will the Minister of COMMERCE be
pleased to state:

(a) whether attention of the Govern-
ment has been drawn towards the newsitem
appearing in Hindustan Times dated Janu-
ary 20, 1992 under the caption “sugar units
heavy losses due to exports”;

(b) if so, the details thereof and the
reaction of the Government thereto;

(c whether the Sugar industry has suf-
fered a loss of about rupees 44 crores due to
axport of sugar this year;

(d) whether the Sugar industry has
declared certain relaxation for this industry
to make up this loss; and

(e) if so, the details theraof?
THE MINISTER OF STATE OF THE

MINISTRY OF COMMERCE (SHR! SAL-
MAN KHURSHEED): (a) Yes, Sir..

MARCH 23, 1992

Written Answers 196

(b) to (e). it was stated in the newsitem
that

(i) Loss is being incurred on the
export of sugar, which is shared
on a pro-rata basis by all sugar
mills, even after taking into ac-
count the profits earned from the
export of preferential quotas.

(i) Various measures were initiated
by Indian 3ugar & General In-
dustry Export - Import Corpora-
tion (ISGIEIC) to improve ac-
ceptability of Indian sugarinworld
market in respect of both quality
and packing.

(i)  ISGIEIC has been fuffilling all its
contracts fully, to the entire, to
the entire satisfaction of foreign
buyers.

(iv)  India has been recognised as a
dependable supplier of sugar.

(v)  Sugar industry is opposed to
second or larger number of agen-
cies including individual sugar
mills to export sugar. .

In view of increased production of sugar
and on persistent requests from the sugar
industry, initially a quantity of 2 lakhs MTs of
sugar was released for export during 1991-
22 with adhoc CCS @ 20% of FOB value on
exports. The quantity was later increased to
5 lakh MTs with CCS containing @ 20%.
CCS on all exports, including for sugar, was
discontinued w.e.f. 3rd July, 1991. Aninstru-
ment called EXIM scrip was introduced in
lieu of CCS and IEP liences. W.e.f. 1.3.92
Exim scrip has also been discontinued con-
sequent on partial convertitility of rupee
announced in the Budget.

The quantity released for exportincluded
20, 500 MTs of preferential quota sugar for



197 Written Answers’

export to USA and EEC. The industry were
expected to make substantial profits on it.
Though exports the industry were also bene-
fited to the extent they were saved from the
inventory carrying costs. Finally, in under-
taking these exports the industry were to be
guided by their commercial judgement.

DTC Busses for Schools

3775. SHRI VISHWANATH SHASTRI:
Wilithe Minister of SURFACE TRANSPORT
be pleased to state:

(a) whether the buses of Delhi Trans-
port Corporation are being hired out to carry
the students of Public Schools;

(b) if so, the total number of buses being
hired out;

(c) the amount eamed by the Delhi
Transport Corporation from each bus per
month?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) Yes, Sir.

(b) 662 buses.

(c) The average amount earned per bus
on school charnter service in January, 1992
was Rs. 4, 817/-.
[English}

Income tax rent received by NRTs

3776. PROF. PREM DHUMAL: Willthe
Minister of FINANCE be pleased to state:

{a) whetherthe Government have iden-
tified the immovable properties owned and
rented by Non-Resident Indians in India and
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whether the annual rent receivable in re-
spect of such properties is taxable from the
date of introduction of the provisions  of

_ Section 195 of the Income Tax Act, 1961;

(b) if so, the details of such identified
properties and annual rent received against
these properties during 1988-89, 1989-90
and 1990-91;

(c) the income tax received under this
section since its introduction;

(d) the number of cases in which prose-
cutions have been launched against defaul-
ters;

(e) whether some cases have been
finalised; and

(f) if so, the details thereof? -

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (b). No separate
statistics is maintained by the Income -tax
Department in respact of immovable proper-
ties owned and rented by Non-Resident
Indians in India and, therefore, the informa-
tion about such properties and the annual
rent received by the non-resident Indians
during 1988-89 to 1990-91 is not available.
The rental income derived by an assess,
including a non- resident Indian, is taxable.
The provisions of section 195 enjoins the
payer to deduct tax at source at the time of
payment or credit of taxabie income (includ-
ing rental income in respect of animmovable
property) to a non-resident.

{c) Section 195 of the Income-tax Act
has been in existence since the ver: incep-
tion of the said Act. The figures of total
collection under the said Section during the
last 5 year are as under:-
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(Rs. crores)
1986-87 1987-88 1988-89 1989-90 1990-91
Income -tax 16.26 23.50 56.45 170.90 93.08
- Corporation tax. 53.61 88.55 140.74 598.35 99.28

(d) to (f). Section 276 B of the Income-

tax Act provides for prosecution in all cases

of failure to pay tax deducted at source,
including default under section 195 of the
Act. No separate statistics about the prose-
cutions launched for defaults under section
195 is maintained.

Liquidation of technical credit by
erstwhile Sovlet Union

- 3777. SHRI P.G. NARAYANAN: Will
the Minister of FINANCE be pleased to
state:

(a) the qutstanding technical credit at
the end of 1991 and how the erstwhile Soviet
Union authorities had agreed to liquidate it;
and

(b) the steps proposed to be taken in
the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (b). The outstand-
ing technical credit was Rs. 2161 crores on
27-12-1991, when the Reserve Bank of India
was constrained to hold in abeyance, the
account in India of the Bank for Foreign
Economic Aftairs ot USSR. This amount will
be adjusted through payments due from
india to the former USSR.

Subsidy on Janata and con-
trolled cloths

3778. SHRI NARAIN SINGH
CHAUDHARY:

DR. D. VENKATESWARA
RAO:

Will the Minister of TEXTILES be
pleased to state:

(a) thé accumulated stock of handloom
and Janata cloth in the country as on De-
cember 31, 1991, State-wise;

(b) whetherthe Union Government have
introduced Market Development subsidy in
place of rebate;

(c) whether the weaver societies are not
utilising the aforesaid subsidy towards re-
bate for the consumers;

(d) if so, the quota of Janata and Con-
trolled cloth allotted to each States particu-
larly to Haryana, the quantity utilised and the
subsidy claimed during 1990-91 and 1991-
92;

(e) the funds allocated for Janata/Con-
trolled cloth schemes separately during the
Eight Five Year Plan and the State-wise
details thereof; and

(f) it no allocation has been made by the
Government, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHR!I ASHOK
GEHLOT): (a) Over 38 takh Handlooms
dispersed in differant focations all over the
country produced about 3018 million meters
of cloth during the period April- November 91
as per our estimates. Over 80% of this pro-
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duction is marketed by the weavers on their
own intiative. No record is kept by the Union
Government of the total sale or of accumu-

lated stock of handloom cloth. Under the -

Janata cloth production programme, the
accumulated stock was approximately 83
million square metres as per details given in
statement-|

(b) Yes, Sir. ltis called Market Develop-
ment Assistance (MDA) Schems.

(c) The scheme of Market Development
assistance envisages that not more than
75% of thetotal assistance sanctioned should
be utilised for giving rebate/discount to the
consumers. In other words, a minimum of
25% of the assistance under this schemed
should be utilised for any of the following
purpose namely (i) interest subsidy, (ii)
capital/margin money for setting up of show-
rooms etc. , and (iii) any other propose
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approved by the State/or Central Govern-
ment. There are no complaints with the
Government that the Weavers Societies are
not utilising the funds properly under the
MDA scheme.

(d) The State wise details of production
targets, achievement and subsidy amount
released under Janata Cloth Scheme are
given in Statement-Il. The Controlled cloth
targets are released to National Textile
Corporation on a notional basis and subsidy
is release accordingly.

(e) and (f). Funds for Non-Plan schemes
are provided in the annual budget every
year. Statewise allocations of funds are,
however, notmade under any of the schemes.
In the budget for 1992-93 a sum of Rs.
137.91 crores and Rs. 15.00 crores have
been allocated for Janata and Controlied
Cloth sachems respectively.



Written Answers 204

MARCH 23, 1992

Written Answers

293

cL’e062 60°9% 00°00} S0'Cise vi'6lL 00cet ysepeld ieun ‘8t
€26 €L°1 0se 866 €L'¢ 0oy eindu] Ll
G2'LS6 92'G1 00°s¥y ceBLS L4108 00°S9 npen jwej ‘9t
b2l s 006 es6L2 ¥S0lL 000§ ueyiseley 'S)
N L0 00¢ 4% 0S50 oc'e qelung 4}
#9'00L S8yl 00'22 26°068 29'IE 00°te Bseli) €t
N 100 0S50 N 200 o'l indiuepy k43
LSSyl LVLL 00°0¥ 96'256 er've ve'y9 ellysesreyepy | H
0L'€0S v’ 0081 ce68y t4 413 0002 ysepeiq eAypeyy ‘0l
g Z 9 S v 3 4 i
(e6'€£41 odn) 16, ‘Ides oydn)
peseejes Apisqns Juewenslyoy jobiey  peseeyes Apisqns Jue oAy j8bie|

c6-166 “ 460661 8jelS jo eweN ON'S

(syse) ut 'sy ul pesesjes Apisqns)

(seu8y esenbg uoyyy ur uononpoid)



CHAITRA 3, 1914 (SAKA) Written Answers 206

205 Written Answers

L1°2€E8 feloy
16. 08Q 16 8E¥9L ebuag 1sem 02
16. "0eQ 16 12291 ysepeid reuf ‘61
16. 1deg 16 £9'C eindu) ‘81
16,930 16 61°6€ npeN jwey L
16. 08Q 16 8¥°0l ueuiseley 91
16. Yorew 16 6v'0 qelund 'Si
- - ‘BeN Aieydipuod vl
16. deg 16 09'SS esslO ‘€4
S 4 £ b4 '

- (senew

40 Aep jse| 8y} uo sy esenbs e[ uy) Ainuend 8je|s Jo sweN ON 1S




MARCH 23, 1992

207 Written Answers

Written Answers 208

IIN ¥0'0 051 LS0 10 co'e ejese) ‘6
0g'gvs S6LL 00°'€E 2ZT'ES0} sz oy 00°0Y exejeuIey '8

N 250 00't IIN 80°0 0z2 Iuysey g nwwep L

IIN IN 050 N I'N 00'} ysepeid [ByewIH 9

IN 160 050 N 100 00t euelieH S
r{%:]91 -1 00°€El 2Lvop €€l or'si teselno R4
81851 809 002 560 002k aley reyg €
95°2€6 LESL 00°0¢ 16126 92'ly 00°€E wessy 2
B.NE._ o¥'62. 002S 202921 92'6S 0059 ysepeid eiypuy )

8 Z 9 S v € 2 L
(26°€'£1 010n) 16, 1deg o1dn)
pesesjas Apisqns Juswensiyoy jefuey  pesesel Apisqns Juewensiyoy 1618

26-1661 160661 oS joeweN  ON'S

(syye) ui sy uj peseeres Apisgng)

(sezeyy esenbs Uy Ul yoionPoIy)

c6-1661 PUE L6-066( Buunp paseejel Apisqgns pue uoionpoid jo Juewensiyse ‘sjefire} :ocu:bot ylop BleUE/ JO S|/B16p OSM-6§EIS

IFAN3W3LVLS



Written Answers 210

"CHAITRA 3, 1914 (SAKA)

209 Writtea Answers

~ - ‘BoN indiuepy A
16, "%8Q 16 28'99 eJjysereyepy 1L
46.°06Q 16 921 ysepeid eAypeyy ‘01

pelewnsy 0L0 eleioy 6

16.20Q 16 1262} eyeleuley '8

- - ‘BeN Jlwysey g nwuwep vl

oN IN ysepeid [BydeW!Y ‘9

- - ‘BeN eusiey ‘S

16. Wdeg 16 129 jeseing 14

perewns3y 002} eyg ‘€

16, deg 6 0695 wessy K4

+6.98Q 16 8Y'c6 ysepeid eiypuy 1

s t» g 2 '
- (senaw

4o Aep 1se| ey} uo sy aienbs ywey up) Apwenp 8JIS jo oWweN ON 18

yio0 reuel jo xo01s BuISO jo s|ielep esiM- 81BlS

FLNAWGIVIS



2=

Written Answers

MARCH 23, 1992

Written Answers

211

‘pelewnsy ,,

) ‘ysepeid BIpuUY J0} "SI
bs uoyiw 0026 ABuipioooe eie 1ebie) jeuy ey “siw bs uoiiw 00'S jo ;abie) |BUONIPPE PBIEJD|E UBBQ BABY YSBpRId BIYPUY JO BlelS 8yl ,

081501 05°'10¢ 00°0SY L€°000€E1 T 7A 4 00°009 eloL
N 100 0500 IE0 €00 050 Kisyoipuod ‘0C
6L} 1661 000§ «LL2WP) 69'S9 00°S9 {ebueg 1som 61
8 L 9 S 14 € 4 }
(26'€'£4 oidn) 16, 1des odn) ;
peseeyal Apisqng juewensIyoy 19buey  peseefes Apisqns JusweneIyoy 18bie)
c6-L6614 _m.owm i 8je)s jo sweN oN'S

(syse| ut sy ul pesesjes Apisqng)

(senep esenbs uoypy ur vononpoly)



213 Written Answers
[ Transtation)

Ralds on Officers

3779. SHRI JANARDAN MISRA: Will
the Minister of FINANCE be pleased to
state: ’

(a) whether raids have been conducted
on the premises of the officers of the rank of
Commissioner and equivalent in different
parts of the country during the last two
months;

(b) if so, the details thereof;

(c)thedetails of the unaccounted money,
assets andincriminating documents detected
during these raids; and

(d) the action taken so far against these
officers?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) No raids have been
conducted on the premises of L.R.S officers
of the rank of Commissioner and equivalent
in different parts of the country during the last
two months.

(b) to (d). in view of (a) above, the
question does not arise.

[English}
Exports of canned Food.

3780. DR. R. MALLU: Willthe Minister
of COMMERCE be pleased 1o state:

(a) whether the Government proposeto

give priofity to canned food exports;

(b) if 0, the stepstaken or propose to be
taken by the government in this regard; and

(c) the steps proposed to be taken by

CHAITRA 3, 1914 (SAKA)
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the Government to ensure that prices of raw
material in the country do not hike and mal-
nutrition among the vulnerable group does
not increase due to such exports?

THE DEPUTY MINISTER OF THE
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) Yes, Sir.

(b) Agricultural and Processed Food
Products Export Development Authority
(APEDA) takes various steps which include
marketing development, product promotion,
quality up-gradation, improvement in pack-
aging, arranging buyer seller meet, partici-
pation in international trade fairs etc.

(c) In case of items of mass consump-
tion restrictions such as quantitative ceilings
or a complete ban on export of agricultural
products are stipulated, wherever naces-

sary.

{Translation) -
Construction of bridge on Ghaghar
River
3781. SHRILAKSHMINARAIN MANI
TRIPATHI:
ACHARYA VISHWANATH
DAS SHASTRI:

Will the Minister of SURFACE TRANS-
PORT be pleased to state:

(a) whether the Government have re-
ceived any proposal from Uttar Pradesh for
construction of an over-bridge on Ghaghar
rover at Bahraich Chahlari ghat linking
Bahraich with Sitapur; and

(b) if so, the action taken by the union
Govemment thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) No, Sir.
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(b) Does not arise.

[English)

Maetings organised to encourage NR!
Investments

3782. ACHARYA VISHWANATH DAS
SHASTRI: Willthe Minister of FINANCE be
pleased to state:

{a) the number of meetings, confer-
ences and seminars organised during the
last one year to induce the NRls to invest in
India;

{b) whether the Unicn Governmaent
sponsored any of these meetings, if so, the
details thereof;

(c) whether the Union Government met
the to and fro expenses of the participants;
and

{d) if so, the details of the expenses
incurred?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) to(d). The. Union Gov-
emment has not organised any seminar in

the last one year. However, a iarge number

of private organisations did organise semi-
nars and conferences. The to and fro ex-
penses of the participants are either met by
the sponsoring organisations or by the par-
ticipants themssives.

The High Commission of India, Sin-
gapore, in association with Trade Develop-
ment Board of Singapore conDulted an in-
vestment seminar in October, 1991 in Sin-
gapore which was attended by the Finance
Minister and some officers of the Govern-
ment and institutions.
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Battery Buses
3783. DR. C. SILVERA: Will the Minis-
ter of SURFACE TRANSPORT be pleased
to reply given to Unstarred Question No. 447
on July 19, 1991 and state:

(a) the routes on which Battery Buses
are plying at present in Delhi;

(b) whether these buses have been
further extended to some other areas of
Delhi;

(c) if so, the reasons therefor;

(d) whether the Government propose to
direct Delhi Administration to runthese buses
in the areas of Delhi where DTC has not
besn able to maintain its frequency for along
time;

(e) if so, the details thereof; and

{f) it not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) At present
Battery Buses are plying on the following
routss in Delhi:-

1. C.G.O. Complex to North Block.
2. LalQila to Fatehpuri.

3. connaught Place to I.S.B.T.

4. ISBT to Fatehpuri.

5. Shakkarpur to Shahdara.

6. Bara Hindu Rao to Jama Masijid.

7. Shahdarato Ghonda.

8. Pahar Ganj to Bara Tooti.
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9. Laxmi Nagar to Mayur Vihar.

10. G.T. Road to Khajori.
N 11.

Nizamuddin Rly. Stationto C.G.O.
Complex.

12. Nizamuddin Rly. Station to Lodi
Road.

(b) to (f). No, Sir. Government have
already approved a scheme for introduction
of 3,000 buses to meet the needs of com-
muters of Delhi.

v
Decanalisation of import of Newsprint

3784. SHRI SUDHIR GIRI:

SHRI BRAHMANAND MAN-
DAL:

SHRI GURUDAS KAMAT:

SHRI BALRAJ PASS!:

SHRI RAMDRISHNA
KUSMARIA:

SHRI PRABHU DAYAL KATH-

> ERIA:

SHRI V.S.

AGHAVAN.:

Will the Minister of COMMERCE be
pleased tc state:

(a) the countries from where the news-
print is being imported at present;
»
(b) whether the Government propose to
» decanalise the impornt of newsprint or to
impose some restrictions on its import;

. () if so, the details thereof; and

 (d) the details of the proposed new
policy for the import of news;. int?
s
THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) The names of the coun-
tries from which newsprint has been im-

CHAITRA 3, 1914 (SAKA)
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ported during 1991-92 are ‘China, New
Zealand, Japan, Canada, Poland, France,
Germany, Hungary, Sweden, Finland, USSR,
Bangladesh and Austria.

(b) to (d). It has been decided to deca-
nalise the decanalise the import of news-
print. The details are being worked out.

Change in management of Textile Units
under Public Sector

3785. SHRI M.V, CHAN-
DRASEKHARA MUR-
THY:
SHRI V. SREENIVASA
PRASAD:

Willthe Minister of TEXTILE be pleased
to state:

(a) whetherthe Government have taken
a decision to change the management of
some of the textile units working under public
sector companies/corporations;

(b) whether performance of each of
such units was taken into consideration
before taking such decision; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) No, Sir.

(b) to (c). Do not arise.

[ Translation)

Foreign exchange for newspaper
industry

3786. SHRIBRAHMANAND MANDAL
Will the Minicter of FINANCE be pleased tc
state:

(a) the amount of foreign exchangs
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sought for providing infrastructure facilities
to newspaper industry in the country during
each of the last three years and currente
years; and

(b) the amount of foreign exchange allo-
cated for the purpose dunng the above pe-
riod, year-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RA-
MEHSWAR THAKUR): (a) and (b). Foreign.
exchange expenditure on imports and other
inputs in connection with setting up of print-
ing and other facilities by the newspaper
industry is regulated by the provisions of
Import-Export Policy and other relevant rules
and regulations. No separate allocation of
foreign exchange specifically for this pur-

pose is made. However, the Registrar of -

Newspapers for India functions as the spon-
soring authority in the case of import of
licensed capital goods and restricted items
by the bonafide newspaper establishments.
The value of the imports recommended by
the Registrar of Newspapers for India
amounted to Rs. 4.06 crores, Rs.8.97 crores,
Rs. 4.95 crores and Rs. 0.10 crores during
the calender years 1989, 1990 and 1991 and
the current year respectively.

Grant of licences to Garment
exporters

3787.DR.LALBAHADURRAWAL.: Will
the Minister of TEXTILES be pleased to
state:

(a) whether the Government have for-
mulated any scheme to take early decision
on applications received for advance licence
under tax exemption scheme to promote
export of cotton and mixed yarn, cotton
garments and ready-made Garments and to
provide cotton to exporters at international
prices; and

(b) if so, the details thereof?

MARCH 23, 1992
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THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) and (b). Director general of
International Trade has already made an
announcement that the advance Licences
for duty free import of raw materials, for
which input-output normis are available under
Appendix 13'C’ of Import & Export Policy, will
be cleared with in fifteen days. This decision
covers import of raw material under Ad-
vance Licensing Scheme by Garment ex-
porters also.

[English]
Commission to LIC Agents

3788. SHRI J. CHOKKA RAO: Willthe
Minister of FINANCE be pleased to state:

(a) whether the Life Insurance Corpora-
tions paying commission to the agents for
securing business;

(b) if so, the rates paid at present and is
if a one time payment or continuous process -
til the maturity of policy;

(c) the total amount of commission paid
by different divisions of Life Insurance Cor-
poration separately during 1989-90,1990-
91 and 1991-92;

(d) whetherthe Government propose to
allow the same margin of commission to the
policy holders if they directly approach the
policy holders if they directly approach the
corporation for insurance without the media
of agents;

(e) if not the reasons therefor;

(f) whether there is any proposal to
abolish the present system of engaging
agents for securing business for Life Insur-
ance Corporation; and
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(g) it so, the details and if not, the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). Yes, Sir. The Life lnsur-
ance Corporation of India pays commission
to its Agents on the first year's Premiums
renewal premiums received during the con-
tinuance of their agency in respect of the
policies procured and completed under their
respective agencies at the rates ranging

from 7 1/2% to 25% of the first year’s pre- -

mium and 2% to 10% of the renwal premi-
ums, depending upon the term and plan of
the policy. In case of policies where under a
single premium is charged, the payment of
commission is a one time process and in all
other cases, the commission at specified
rates is payable throughout the term of the
policies.

(c) Thetotal amount of commission paid
by different divisions of Life Insurance Cor-
poration on India in respect of its Indian
business during the years 1989-90, 1990-91
and 1991-92 is as under:-

CHAITRA 3, 1914 (SAKA)

Year Amount
(Rs. in crores)

1989-90 420.78

1990-91 531.35

1991-92 429.06

(from 1.4.91

to 31.12.91)

(d) and (e). No, Sir. Commission for
procuring life insurance business can be
paid only to a person, who possesses a valid
licence in terms of Section 42 of the Insur-
ance Act, 1938. Payment of commission to
policy holders, if they approach the Corpora-
tion direct for insurance without the servics
of a agent would amount to rebate, which is

Written Answers 222

prohibited in terms Section 41 of the Insur-
ance Act, 1938. ‘

(f) and (g). No, Sir. The life insurance
has to be sold as it is seldom bought. It is
hence essential to have an agency force to
procure life insurance business for L.I.C. of
India. Further , certain enquiries in regard to
the lives to be insured and adverse circum-
stances affecting therisk, if any, are required
by the Corporation before acceptance of the
proposal. This can be done effectively by an
agent.

[ Translation]

Export of Cotton, Cotton Cloth, Fibre &
Readymade Garments

3789. SHRI RAJVEER SINGH: Will the
Minister of TEXTILES be plieased to state:

(a) whether the Government have for-
mulated any scheme to encourage the ex-
port of cotton, mixed, cotton cloth and ready-
made garments etc., and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT). (a) and (b). Government have
taken several steps to encourage export of
cotton cloth and readymade garments like
allowing to import of textile machinery at
concessional duty, organising buyer seller
meets and Fairs abroad, providing adecuate
encouragementto manufacturer-exports and
non-quota exports through appropriate Quota
Policy measures etc. Since Government’s
endeavour is to promote export of value
added products, the Government permits
export of cotton in limited quantities keeping
in view the domestic availability and the
need to maintain India's presence in the
international market as a stable supplier.
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[English]

Cochin Shipyard
'SUSEELA

3790. SHRIMATI

GOPALAN: Will the Minister of SURFACE -

TRANSPORT be pleased to state:

(a) The present order book position to
of the Cochin Shipyard Ltd.

(b) the steps being taken by the Govern-
ment to improve the order book position of
this Shipyard: and

(c) the plans being considered by the
Government to improve the working of the
Shipyard?

THE MINISTER OF STATE IN THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGD!SH TYTLER): (a) The present
order book position of Conchin Shipyard
Lirmited is two number 86000 DWT Crude Oil
tankars;

(b) Ordersforconstruction of three more
similar tankers are likely to be placed by
Shipping Corporation of India for which
Government have already initiated action;
and

(c) Various measures for improving the
financial health of the Shipyard which in-
clude revision of the pricing formula, restruc-
turing of capital basae, etc., are undar consid-
eration of the Government.

Chartering of india Vessels by Foreign
Companies

3791. SHRI RABI RAY: Will the
Minister of SURFACE TRANSPORT be
pleased to state:

(a). whetherthe Government have taken
adecision to the effect that the chartering of
India vessaels to foreign companies would no

MARCH 23, 1992
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longer require the prior permission of the
Director General of Shipping:

(b) if so, the detail thereof; and

{c) the response of the Indian shop-
ping companies to this decision?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) and (b). Yes,
Sir. The Government have simplified the
procedure for chartering out of vessels by
Indian Shipping companies. The require-
ment of obtaining prior permission of Direc-
tor General of Shipping for timeNoyage
chartering out of Indian flag vessels by ship-
ping for companies has been dispensed with
for one year on experimental basis. How-
ever, the shipowners should furnish the
details of the fixture to the Director General
of Shipping for purpose of maintaining rec-
ords etc.

(c) The Indian National Shipowners
Association (INSA) has welcomed and ap-
preciated the Government’s decision.

Loans Advanced by Financial
Institutions

3792. SHRIMATI

KUMARI:

SHRI ANNA JOSHI:

SHRIMATI DIPIKA H.
TOPIWALA:

SHRIMATI KRISHNENDRA
KAUR (DEEPA):

SHRI CHETAN P. S.
CHAUHAN:

SHRI UDDHAB BARMAN:

MAHENDRA

Will the Minister of Finance be
pleased to state:

(a) the amount of loans sanctioned by
the public sector financial institutions to each
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State during 1989-90, 1990-91 and 1991-
92, institution-wise; and

(b) the amount actually released by
these institutions during the above period to
each State?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR

CHAITRA 3, 1914 (SAKA)
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SINGH): (a) The amount of loans sanctioned
by the All India Financial Institution to each
State during 1989-90, 1990-91 and 1991-

92, institution-wise is given in the statement-

Ito .

(b) The amount actually released by the
financial institutions during the period to each
State As given in the statements-IV to VI.
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Review of Export incentives

3793. SHRI VIRENDER SINGH: : Will
" the Minister of COMMERCE be pleased to
state:

(a) whether the Government have re-
viewed the entire gamut of export incentives
and proposae to introduce a two tier system
comprising primary and secondary export
products and value added products; and

(b) if so, the details in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) and (b). The new Import &
Export Policy effective from 1.4.92 is being
formulated. )

HAL Exports

3794. SHRI MUKUL BALKRISHNA
WASNIK: Will the Minister of DEFENCE be
pleased to state:

(a) whether the -Hindustan Aeronautics
Limited participated in the Asian Aerospace
exhibition held in Singapore;

(b) if so, whether HAL was successful in
attracting any export enquiries and offer for
joint ventures;

(c) if so, the details thereof; and

(d) the details of export mad by HAL -

during the last three years?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) Yes, Sir.

(b) While there has been no specific
offer of joint-ventures, HAL's delegation and
interacted with and responded to enquiries
from a number of foreign countries and for-
eign companies in the aeronautical field.

MARCH 23, 1992
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(c) These enquiries, inter-alia, covered
supplies of aircraft spare parts, ground sup-
port equipment, computer software, repairs/
overhaul services and sub-contract work for
precision maching, forgings and castings.

(d) HAL's exports covered a range of
supplies including sub-contract work. The
value of exports during the lastthree years is
as under:- -

1989-90 - Rs. 3.90 crores
1990-91 - Rs. 14.56 crores
1991-92 - Rs. 12.80 crores

(up to Feb., 1992)

[ Translation)

Speclal Funds for Roads Construction
to Madhya Pradesh

3795. SHRIMATI SUMITRA MA-
HAJAN: Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) whether the borders of Madhya
Pradesh touches the borders of maximum
number of States;

(b) whether the construction costs of

inter-state highways and bridges are shared

by the State in the ratio of 50:50; and

(c) i so, whether the Union ‘Government
propose to provide 1/3rd amount of total cost
per work to Madhya Pradesh as special
central assistance for the construction of
inter-State routes/bridges keeping in view
the specificgeographical positionofthe State:

THE MINISTER OF STATE IN THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) Yes, Sir.

(b) In respect of projects financed under
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the Central Aid Programme for State Roads

of Inter-State or Economic Importance, 100%-

loan assistance is provided by Govwt. of India
irespect of inter-State projects and 50% loan
assistance for inter-State projscts. For inter-
State projects, 100% loan provided by the
Government is to be shared by the respec-
tive State on pro-rata basis.

(c) Does not arise.
Visit of NCC Cadets to Canada

3796. SHRI RATILAL VARMA:
DR.RAKESHCHAND TOMAR:
SHRIMATI BHAVNA

CHIKHLIA:
SHRI DVI BUX SINGH:

Will the Minister of DEFENCE be
pleased to state:

(a) whether a team of NCC Cadets
visited Canada recently;

(b) if so, the number and name of the
participants; and

(c) the programmes in whié:h the
group participated?

THE MINISTER OF DEFENCE (SHRI
SHARD PAWAR): (a) Yes, Sir.

(b) 42 NCC cadets and 8 Officers visited
Canada. Their names are given inthe State-
ment attached.

(c) The visit was undertaken as part of
an ongoing India-Canada Youth Exchange
Programme. The participants lived with
Canadian families, along with their
Canadian counterparts, and worked on
projects related to agriculture, environment
and small scale enterprises.

STATEMENT

OFFICERS

Mr. Mrigendra Singh

2. Mr. MDS Mann

3. Mr. N. Janardhanan
4. Mrs. Beena Salvaraj
5. Mr. I. S. Sewhag

6. Mr. Prabhat Joshi
7. Mr. CK Rath -

8. Miss Baradha Gopalaswamy
GIRL CADETS

9. Lalitha R.

10. Polly Vauquline

11.  Prerana Chaturvedi
12. Sonia Jayaram

13.  Marry Kharkrang
14.  Sudha D. Prabhu
15. Veena Basavaraj
16.  Sunita Baliaan

17.  Supriy V. Kollai

18.  Amrit Kaur Sandhu.
19.  Himani Chaudhary
20. Rupali Khot

21.  Hetal Dave

262
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22. Ravinder Bawa
'23.  A.S.Bama Rani

24. DeepalV

25.  Yashhika Hatwal

26. Devki S. Poduval
27.  Shatrupa Das Gupta
28.  Nandini K.

29. Harshada Singh
BOY CADETS

30. ERSainath

31.  Sarit Tiwari

32. Somak Mukhopachayay
33. K Subir Singh

34. Liby T. Johnson

35. Rtesh Babbar

36. Gregory Errol Mitchell
37. Homytar Dotiwala
38. S. Selva Kumar

39. EP Banaji

40. S. Siraj Ahmed

41.  Pradeep Bhaskaran
42. Isaac Joseph

43. Nishant Verma

44. Govind Sharma
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45. Rose Sanjeeb

46. Shailender Singh

47.  Viji Joseph

48. Michael Jude Vincent Lazaro

49. PAPonnappa

50. Raghavendra Singh Jhala.

[English]

Funds for Roads Damaged in Tamil

Nadu

3797. SHRIR. JEEVARATHINAM: Will
the Minister of SURFACE TRANSPRT be

pleased to state:

(a) whether the Government of Tamil
Nadu has urged the Union Government for
grant of financial assistance for repair of
National Highways in the State which were
damaged by recent rains and floods; and

(b) if so, the funds provided/proposed
to be provided by the Union Government

for the purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) and (b). Yes,
Sir. During the current financial year (1991-
92), a total of Rs. 80.00 lakhs has been
released to Tamil Nadu for repairs of Na-
tional Highways damaged by the recentrains

and floods.

[ Translation)

Surplus Staff in D. T. C.

3798. SHRI NTISH KUMAR: Will the
Minister of SURFACE TRANSPORT be

pleased to state:

-
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(a) whether there is surplus staff in
the Delhi Transport Corporation; and

(b) if so, the category-wise number of
surplus staff as on December 31, 1991?

THE MINISTER OF STATE IN THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TITLER): (a) and (b) As per
current norms, DTC has a surplus of 2396
employees in the category of conductors as
at the end fo December, 1991.

[English]
Sick Textile Units

3799. SHRI V. DHANANJAYA
KUMAR: Will the Minister of TEXTILES be
pleased to state:

(a) whether a number of textile units
have become sick during the last three years
and a large number of labourers have been
affected as a result thereof;

(b) if so, the plans/efforts madeto revive
such sick textiles units so far ; and

(c) the steps taken by the Government
to ensure healthy working of these mills in
future?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) Yes, Sir.

(b) and (c). Steps taken by Government
to revive these mills include creation of a
Nodal Agency to determine viability of a sick
mill, setting up of a Textile Modernisation
Fund for modernisation assistance and set-
ting up the Board for Industrial and Financial
Reconstruction (BIFR) to draw revival pack-
ages.
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World Bank Aided Projects

3800. SHRI SOBHANADREES-
WARA RAO VADDE:
HARISH NARAYAN
PRABHU ZANTYE:
SHRI GAYA PRASAD KORI:
SHRI GUMAN MAL LODHA:
SHRI J. CHOKKA RAO:
SHRI LALIT ORAON:

SHRI

Will the Minister of FINANCE be
pleased to state:

(a) the World Bank aided ongoing
projects in the country, State-wise;

(b) the quantum of the assistance
given in each case;

(c)whether some of these projects have
been discontinued due to the non-availabil-
ity of funds in time from the World Bank;

(d) if so, the details thereof;

(e) the steps being taken by the Govern-
ment for the continuation of these projects;
and

(f) the details of the newly sanctioned
World Bank aided projects, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! RAMESH-
WAR THAKUR): (a), (b) and (f). A list of
World Bank aided projects and the quantum
of assistance in each case is given in the
statement attached.

(c) No, Sir.

(d) and (e). Question does not arise.



267 Written Answers MARCH 23, 1992 Written Answers 268

STATEMENT
INDIA: Projects by State ' Andhra Pradesh
(US $ Million)
Project Name Loan/Credit Amount
Ramagundam [l 300.0
Central Power Transmission 250.7
AP Composite Il 131.0/140.0
National Water Mgmt. 114.0
Watershed Dev-Rainfed Areas 31.0
National Sericulture 30.0
147.0
Hyderabad Water & Saw 10.0
79.9
Family Welfare Training - 113
. 1133
Vocational Training 30.0
250.0
AP Cyclone émerg Recons 40.0
’ 170.0
ICDS | (Orissa & AP) 10.0
) . 96q !
Technical Education Il 307.1
Shrimo & Fish Culture 85.0
BIHAR
Subernarekha 127.0
Bihar Tubewells
National Agric Extent lii ) 85.0

Jharia Coal : 248.0
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INDIA: Projects by State Andhra Pradesh
(US $ Million)
States Road 170.0
80.0
Vocational Training 30.0
250.0
Technician Education | 25.0
1235.0
Population Training (VII) 10.0
86.7
Richand Power Transmission 250.0
Nat. Capital Power Supply 485.0
‘Northern Region Transmission 485.0
Vocational Training » 30.0
350.0
Technical Education I 307.1
GUJARAT

Gujarat Medium 172.0
Narmada Gujarat Dam 200.0
. 100.0
Narmada Gujarat Canal ' 150.0
National Agric Exten Il ' 49.0
National Soc 1 Forestry 165.0
Watershed Devel. (Plains) 7.0
55.0
Combined Cycle Power 485.0

Cambya basin Petroleum 2425
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INDIA: Projects by State ‘ Andhra Pradesh

(US $ Million)

Western Gas 295.0 .
Petroleum Transport 340.0
Gujarat Rural Roads 119.6
National Highways 200.0
Gujarat Urban 62.0
Vomtional Training 30.0
250.0
Tachnical Education | 25.0
235.0
Population Training (VII) 10.0
86.7
Gas Flaring Reduction 450.0
Petrocemicals 12.0
233.0
Indust Pollution Control 124.0
31.6

HARYANA

Haryana Il 150.0
National Agric Exten Ii 49.0
Woatershed Devel. (Hills) 13.0
75.0
Rihand Power Transmission 250.0
Northern Region Transmission 485.0

Pstroleum Transport 340.0
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INDIA: Projects by State Andhra Pradesh
, (US $ Million)
National Highways 200.0
Vocational Training 30.0
250.0
Population Training (VII) 10.0
86.7
Tzihnical Education I 307.1
JAMMU & KASHMIR.
National Agric Exten Il 49.0
National Seciculture 30.0
147.0
Watershed Devel (Hills) 13.0
75.0
Northern Region Transmissio 485.0
Vocational Training 30.0
250.0
Population Training (VII) 10.0
86.7
KARNATAKA

National Water Mght. 114.0
Upper Krishna Irr I 165.0
160.0
Watearshed Dev-Rainfed Areas 31.0
National Agric Exten I 49.0
Karnataka Social Forestry 27.0
National Sericulture 30.0

147.0
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INDIA: Projects by State Andhra Pradesh
(US $ Million)
Kamataka Power 3300
Karnataka Il 260.0
Population 1l 70.0
Vocational Training 30.0
250.0
Technical Education | 25.0
235.0
KERALA
Kerala Socil Forestry 318
Kerala State Power 176.0
Kerala Water Sup San 41.0
Population i 70.0
Vocational Training 30.0
250.0
Technica! Education | 250
235.0
MAHARASHTRA

Narmada Gujarat Dam 200.0
100.0
Maharashtra Composition ll| 160.0
Watershed Dev-Rainfed Areas 31.0
Central Power Transmission 2507
Trombay IV ' 135.4

Chandrapur Thermal 300.0
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INDIA: Projects by State Andhra Pradesh
(US $ Million)
Maharashtra Power 400.0
Private Power Util's ll 98.0
Western Gas 295.0
Nhava Sheva Port . 250.0
States Road ’ 170.0
80.0
Bombay Water Sub & Swe IlI 40.0
145.0
Bombay Urban 138.0
Bombay/Madras Pop 57.0
- Vocational Training 30.0
. . 250.0
Priv Power Util's Il (BSES) : 200.0
Gas Flaring Reduction 450.0
petrochemicals 12.0
233.0
Industrial Pollution Control 124.0
31.6
Maharashtra Rural WS/Env San 109.9
Technician Education Il 307.1
Maharashtra Forestry 124.0
MADHYA PRADESH

Madhya Pradesh Major 220.0
Narmada Guijarat Dam 1 200.0

100.0
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INDIA: Projects by State Andhra Pradesh

(US $ Million) *
Watershed Dev-Rainfed Areas‘ 31.0

National Agric Extension | 39.1 ‘
Korba I 400.0
Central Power Transmission 250.7

Indra Sarovar Hydro 17425 L
. ) 17.596 SF Cr.
18.316 Cr.
Dudhichua Coal 151.0
Coal Mining & Qualify Improvement 340.0
Madhya Pradesh Fertilizer 203.6
MP Urban 241
Vocational Training 30.0
250.0
Family Weltare Training 11.3
113.3
Technician Education i 25.0
235.0
Dam Safety Ass Rehab 23.0
130.0
ORISSA

National Aric Extent | 39.1
Watershed Devel (Plains) 7.0
55.0
Talcher Thermal 375.0
Vocational Training 30.0

250.0
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INDIA: Projects by State Andhra Pradesh

(US $ Million)
Dam Safety Ass & Rehab 23.0
130.0
ICDS | (Orissa & AP) 10.0
96.0
Shrimp & Fish Culture 85.0
PUNJAB
Punjab Irrigation 11 15.00
150.0
National Agric Extern Il 85.0
Watershed Devel (Hills) 13.0
75.0
Northern Region Transmission 485.0
Petroleum Transport 340.0
National Highways 200.0
Vocational Training 30
250.0
Population Training (VII) . 10.0
86.7
Technical Education Il 3071
RAJASTHAN
National Agric Exten | 391
National Social Forestry 165.0
Watershed Devel (Plains) A 7.0
5§5.0

Rihand Power Transmission 250.0
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INDIA: Projects by State Andhra Pradesh
(US $ Million)
Combined Cycle Power 485.0
Northern Region Transmission 485.0
Oil Indian Petroluem 140.0
Petroleum Transport 340.0
State Road 170.0
80.0
Vocation Training 30.0
250.0
Technical Education | 25.0
235.0
Dam Safety Ass & Rehl 23.0
130.0
HIMACHAL PRADESH
Technician Education Il 307.1
ASSAM
Technician Education i 3071
TAMIL NADU

Periyar Vaigai 175
175
National Water Management 114.0
National Sericulture 30.0
147.0
National Highways 200.0
Tamil Nadu Water Supply and 36.5
Sewerage. 36.5
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INDIA: Projects by State Andhra Pradesh
(US $ Million)
Madras Water Supply and Sanitation . 530L
16.0 C
Tamil Nadu Urban 300.2
Bombay/Madras Population 57.0
Vocational Training 30.0
250.0
T. N. Intinutrition- ] ’ 95.9
Dam Safety Ass & Rehab. 23.0
130.0
T. N. Agric. Develop. 20.0
92.8
Indust. Pollution Control 124.0
31.6
Technician Education |} 307.1
UTTAR PRADESH
Upper Ganga 125.0
Himalayan Watershed 46.2
National Agric. Extension - | 39.1
National Agric. Extension - (i 9.0
National Agric. Extension - Il 85.0
National Social Forestry 165.0
Central F;ower Transmission 250.7
Rihand Power Transmittion 250.0

Combined Cyclé Power 485.0
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INDIA: Projects by State Andhra Pradesh
(US $ Million)
Nat. Capital Power Supper 485.0
U. P. Power 350.0
Dudhichua Coal 151.0
National Highways 200.0
States Road 170.0
80.0
Cooperative Fertilizer 152.0
Uttar Pradesh Urban 20.0
Vocational Training 30.0
250.0
Family Welfare Training 113
1133
Technical Education - | 250
235.0
Indust. Pollution Control 124.0
31.6
WEST BENGAL

Waest Bengal Minor 99.0
National Sericulture 30.0
147.0
Farakka - Il 300.8
Coal Mining & Quality Imp. 340.0
National Higways 200.0

Calcutta Urban - Il 147.0
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INDIA: Projects by State Andhra Pradesh
(US $ Million)

Population - IV West Bengal 51.0

Vocational Training 30.0
250.0

Technical Education - 1y 307.1

Shrimp and Fish Culture 85.0

| Translation) pleased to state:

Smuggling of Narcotic Drugs at Bom-
bay and Delhi Airports

3801. SHRIMATI BHAVNA CHIKHLIA:
: Will the Minister ot FINANCE be pleased to
state:

(a) the incidents of smuggling of the
narcotic drugs and other intoxicants detected
by the customs officials at Bombay and Delhi
airport since January, 1992 so far; and

(b) the details of the seizures made
during the above period?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI REMESH-
WAR THUKURY): (a) and (b). Avalable report
indicate that the Customs authorities have
detected only one incident of such smug-

gling at Bombay airport since January, 1992.

In this case, 1500 ‘Ritalin’ tablets reported to
be psychotropic substances were seized.
No suct: detection by Customs authorities at
Delhi airport has been reported during the
same period.

(English]

Ir-nprovmm in Condition of Tea
Gardens

3803. SHRI JITENDRA NATH DAS:
Will the Minister of COMMERCE be

(a) whether the condition of the gardens
in the country is not satisfactory;

(b) the steps taken by that Tea Trading
Corporation of India to improve their condi-
tion during the current year;

{c: ¢ -esult achieved therefrom; and

(d) the steps proposed to be taken to
make the tea gardens more productive ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) By and large the condition
of the gardens in the country is satisfactory.
Average yield of tea per hectare in India is
1652 kgs compared to 936 kgs in SriLanka,
1081 kgs in Indonesia and 824 kgs in Bang-
ladesh.

(b) to (d). Tea Trading Corporation of
India Ltd. (TTCI) is managing five gardens in
the country. TTCI have recently got pre-
pared a detailed plan for rehabilitation.

The Government is operating a number
of developmental scheme throughtea Board
for improving the production and productiv-
ity of tea gardens in the country. Sick tea
units and units with low productivity can avial
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the financial assistance and technical exper-
tise from Tea Board which is available under
various scheme.

Development of N. H. in Kerala

3804. SHRI THAYIL ANJALOSE: Will
the Minister of SURFACE TRANSPORT be
pleased to state:

(a)the details of proposals forthe devel-
opment of National Highways submitted by
the Government of Kerala to the Union
Government during the last three years;

(b) the details of proposals out of them
approved by the Union Govemment and the
amount sanctioned therefor;

(c) the reasons for not clearing the
remaining proposals;

(d) whetherthe construction work of any
of the sanctioned projects is being delayed;
and

(e) if so, the erasons therefor?

THE MINISTER OF STATE IN THE .

MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLERY): (a)to (c). During
the lastthree years (1989-90 to 1991-92), 67
proposals in respect of National Higway
works included in the Annual Plans were
received from Kerala State. Out of these, 49
schemes costing Rs. 174.14 crores were
approved, 12 proposals were returned tothe
State being deficient, and 6 projects are in
different stages of processing.

(d) and (e). Yes, Sir. Execution of some
of the sanctioned projects is delayed due to
land acquisition and contractual problems,
or other site difficulties.

Efficiency in Nationalised Bank

3805. SHRI SUSANTA
CHAKRABORTY:

SHRI RAM NARAIN BERWA:
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Wilithe Minister of FINANCE be pleased
to state :

(a) Whether the efficiency in banks has
decreased after the nationalisation and the
number of Complaints regarding corruption
have also increased;

(b) if so, the reasons therefor; and
(c) the action taken in this regard ?

THE MINISTRY OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (c). Since nationalisation ,
the banking industry has undergone a
structural transformation with the expansion
of branches of commercial banks specially
in rural and semi-urban areas. Willthere has
been substantial mobilisation of savings by
way of deposits and reorientation of flow of
credit to hitherto neglected sectors and
weaker sections of society, certain weak-
nesses have also crept into the system .

The performance of public sector banks
is monitored by Government and RBI on
continuing basis. The banks have taken
several measures to increase their effi-
ciency strengthening of their internal sys-
temof supervision and control. Action plans
have also been drawn up by banks to
improve their profitability.

With a view to curb corruption in public
sector banks, RBl and Govt. have been
impressing upon the banks from time to time
the necessity of taking a serious view of the
irregularities committed by the staff involved
in case of corrupt practices and of inflicting
befitting punishment to them. The banks
have also set up vigilance cells for looking
into complaints regarding corruption in
accordance with the laid down procedure.
Wherever necessary, the Central Vigilance
Commission and Central Bureau of
Investigation also Look into the cases of
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corruption.

[ Translation]

Selzure of Siiver in Delhl and Bombay
Airports

3806. SHRI DEVI BUX SINGH:Will the
Minister of Finance. pleased to state:

(a) the date- wise quantity of silver
seized so far by the Customs officials atthe
airports of Delhi and Bombay since, Janu-
ary, 1992;

CHAITRA 3, 1914 (SAKA)
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(b) the market value of the seized silver
at present; and

(c) the number of persons arrested in
these Cases ?

MINISTER OF STATE IN THE MINIS-
TRY OF FINANCE (SHRI RAMESHWAR
THAKUR): (a) and (b). The date -wise quan-
tity of silver seized by the Customs officials
at the airports of Delhi and Bombay since
January, 1992 and its value are given be-
low:—

A Date of seizure

Quantity Value
(in kgs) (Rs. in thousands)
Bombay Airport
3.1.92 '0.600 42
19.1.92 0.995 9.2
21.1.92 1.000 5.0
4.2.92 1.500 12.0
6.2.92 2.380 19.0
13.3.92 1527.403 1,14,55.5
15.3.92 10.000 75.0
Delhi Airport
20.2.92 10.200 80.3

(c) Five persons have been arrested
in connection with these seizures.

Repayment of Loans by Government of
Uttar Pradesh

3807. SHRISURENDRA PAL PATHAK:
: Will the Minister of FINANCE be pleased to
state:

(a)whetherthe Union Government have
received and received any request from the
Government of Uttar Pradesh for ex' 2nding
the time limit for repayment of Central loans
outstanding against the State Government:
and

(b) if so, the reaction of the Union Gov-
ernment thereto?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SHAN-
TARAM POTDUKHE): (a) Yes, Sir. The
Government of Uttar Pradesh in January,
1992 requested for deferment of payment of
loan and interest due to the Government of
India in February and March, 1992 totalling
to Rs. 641.93 crores, to 25th March, 1992.

(b) The Government of India, agreed to
rephrasing as following:—

(i) Theloan and interest Liability total-
ling to Rs. 182.86 crcres payable in

February, 1992 was allowed to be

paid on 25.31992.

(i) Out of the total Central loan and
interest liability of Rs. 295.66 cores
dueon 1.3.1992, Rs. 138.42crores
was allowed to be paid on
25.3.1992.

(i) For the remaining amount of Rs.
320.65 crores, i. e. Rs. 0.84 crores
due in February and Rs. 319.64
crores duein March, 1992 the State
Government was asked to pay on
due dates of their payments.

[English]

Liquidated Companies
3808. DR. KARTIKESWARPATRA: Will
the Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state:

(a) the nams of the companies which
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went into liquidation in 1989-90, 90-91 and

1

(b) the number of companies out of
them which have transferred their shares;
and

(c) the number of appeal cases pending
under section (iii) of the Companies Act?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
LAW JUSTIC AND COMPANY AFFAIRS
(SHRI RANGARAJAN KUMARAMANGA-
LAM): (a) to (c). The information is being
collected and will be laid on the Table of the
House.

Under-Writing Losses in General
Insurance Corporation Subsidiaries

3809. SHRI RAM NIHOR RAL: Will the
Minister of FINANCE be pleased to state:

(a) whether the subsidiaries of
General Insuranc Corporation are showing
uner-writing losses for the last three years:

(b) if so, the details thereof, year-wise:
(c) the reasons therefor; and

(d) the action taken by the Govern-
ment to check such losses?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE {SHRI DALBIR
SINGH): (a) and (b). The underwriting
losses suffered by the four subsidiaries of
the General Insurance Corporation of India
during the past three years are as under:-

(In Crores of Rupees)
Name of the Company 988-89 1989-90 1990-91
: (For 15 months)
National (-) 20.27 (-) 40.06 (-) 8.82
New India , (-) 30.05 (-) 29.29 (-)54.15
Oriental (-) 20.78 (-) 29.51 (+)5.33
__United India. (-)35.74 (-) 2263 (-) 27.42
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In all these years, the four subsidiary
companies have made overall profits, not
withstanding underwriting losses.

(c) Over the years the trafficon road has
considerably increased resulting in greater
number of accidents. With the increased
awareness of the legal rights available to the

accient victims and increased compensa-

tion awarded by the Courts and tribunals, the
subsidiaries of the General Insurance Cor-
poration of India had to pay increasing quan-
tum towards settlement of claims and pay-
ment of compensation resulting in adverse
underwriting experiencae ir: the motor insur-
ance business.

(d) The position is constantly reviewed
by the subsidiaries of the GIC to ensure that
underwriting losses are kept to the absolute
minimum. In the last financial year, one of
the subsidiary companies namely Qriental
Insurance Company Ltd. has shown under-
writing profits. Strict instructions have been
issued by all the four companies to its field
formations to ensure that vigil is exercised in
motor portfolio, in particular.

Marine Engineering College

3210. DR. ASIM BALA: Will the Minister
of SURFACE TRANSPORT be pleased to
state:

(a) the steps taken by the Government
to implement the recommendations of Sh-
ankarlal Committee and Rajwar Committee
regarding the development of Marine Engi-
neering College;

(b) whether the Government propose to
start any more Marine Engineering Training
College in future; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SURFACE TRANSPORT
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(SHRI JAGDISH TYTLER): (a) The recom-
mendations of the shankarlal Committee
were accepted by the Government and
implemented. The Rajwar Committee was
appointed by the Government in 1987 tc.
formulate a long term perspective plan for
Indian Shipping Industry and did not mak¢
any specific recommendation for develop
ment of Marine Engineering Training.

(b) No, Sir.
(c) Does not arise.
Exports of Agricultural Commodities
3811. SHRI CHANDRA JEET
YADAV:

SHRI HARI KISORE SINGH:
SHRI SRIKANTA JENA:

Will the Minister ot COMMERCE be
pleased to state:

(a) the percentage of progressive in-
crease/decrease in the exports of agricul-
tural commodities during 1988, 1989, 1990
and 1991;

(b) the commodities which have shown
higher exporteamings and those which have
registeredfallin eamings duringtheseyears;

(c) the major factors affecting fall in the
export of these commodities; and

(d) the strategy contemplated by the
Government to improve the exports of agri-
cultural commodities in the nineties?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHR! SAL-
MAN KHURSHEED): (a) Yearwise details of
agricultural commodities, as also the growth
achieved in exports as compared to previ-
ous year's export, during the period 1087-88
to 1990-91 are given below:
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Year Export (Rs. Crores) % Growth in exports over
previous years’ exports

1987-88 1801.61

1988-89 1921.47 (+) 6.65%

1989-90 2578.71 (+) 34.21%

1990-91 2768.39 (+) 7.36%

(Source: DGCI&S)

(b) and (c). Export of all major agricul-
tural commodities consistently registered
higher export eaming except in the case of
sugar, wheat and spices. Export of sugar
and wheat depended largely on surpluses
available after accommodating the domestic
demand. Exportof spices, in quantitiveterms,
have been steadily increasing since 1987-
88 with a minor decline in 1990-91. The
major constraints affecting the export of
spices being; (a) increased domestic con-
sumption; (b) availability of better and remu-
nerative prices in the country; (c) low produc-
tivity level in India leading to higher cost of
production; and (d) fallinintemational prices.

(d) The Government in produced a
package o trade policy aimed at strengthen-

ing of exportincentives, eliminating substan- .

tial volume of import licensing and optimal
import corpressicn. The sysiem of advance
licensing as an in strument of export promo-
tion has also been sirangthened. Goverri-
ment have divided to allow established
exporters to open foreign currency accounts
in approved banks and allow established
exporters to raise external credits, pay for
export related imports from such accounts
and credit export proceeds to such accounts.
Besides, Government have taken other steps
which include reducing controls through li-

censing, simplification of procedures for -

export, activisation of Board of Trade, bilat-

eral discussion with selected countrigs, in-
ter-action with national organisationsoftrade
and industry, etc.

Disbanding of DGQA

3812. SHRI JAGAT VIR SINGH
DRONA: Will the Minister of DEFENCE be
pleased to state:

(a) whether the Government propose to
disband Directorate General of Quality As-
surance Organisation and the Department
of Detence Production;

(b) if so, the details of such proposals;
and

(c) if not, the reasons for non-imple-
mentation of cadre review of Group 'C’' & ‘D’
employeas in DGQA Organisation ?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) No, Sir.

(b) Does not arise.

(c) The Cardre Review proposal in re-
spect of Group 'C' & ‘D’ employees of DGQA
Organisation as formulated by the Deptt. of
Defence Production & Supplies has notbeen
found acceptable to Ministry of Finance.
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Financial Assistance for Co-operative
Spinning Milis

3813. SHRI YASHWANTRAO PATIL:
Will the Minister of TEXTILES be pleased
to state:

(a) the number fo co-operative
spinning mills which have sought financial
assistance from the Union Government;

(b) the steps being taken by the
Government to provide financial assis-
tance to these mills;

(c) whether financial institution do not
provide loans to the spinning mills; and

(d) if so, the steps proposed to be
taken by the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) As per the information made
available, National Co-operative Develop-
ment Corporation (NCDC) has received 19
proposals of Co-operative Spinning Mills
from the State Governments, seeking finan-
cial assistance during 1991-92.

(b) Out of the 19 proposals NCDC has
sanctioned/or in the process of sanction,
financial assistance to 14 units during 1991-
92, involving an amount of Rs. 4671.06
lakhs. Two proposals from Karnataka were
rejected by NCDC because sufficient cotton

was not available and one proposal from

Maharashtra was rejected as co-operative
linkages with members were not existing.
Two more proposals from Maharashtra are
under consideration.

(c) No, Sir.

(d) Does not arise in view of (c)
above.
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White Paper on Structural Adjustment
Loan

3814.DR.Y.S.RAJASEKHARREDDY:
Will the Minister of FINANCE be pleased to
state:

(a) whether the Government propose to
issue a white paper on the structural adjust-
ment loans (SAL) from the World Bank;

(b) if so, when and

(c) if not, the reasons therefor”?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) No, Sir.

(b) Question does not arise.

(c) The Letter of Deveb;;ment Policy on

Structural AdjustmentLoans (SAL)has been
laid on the table of both the House of Parlia-

" ment. Otherdocuments relatingto SAL have

been placed in the Parliament Library for
perusal of the Hon'ble Members.

[Translation)
Production of Rubber and Tea

3815. SHRI CHANDUBHAI
DESHMUKH: Will the Minister of COM-
MERCE be pleased to stats:

(a) the steps taken by the Government
to increase the production of rubber and tea
during the current year; and

(b) the extent to which the success has
been achieved?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) Steps taken to increase
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the production rubber of an tea are as
follows:—

(1) Expanding the area under rubber
and tea.

Phased replanting of old and
unecomic holdings.

2

(3) Producing more from existing
plantations.

(b) Production of natural rubber is ex-
pectedto reach 3,65,000 tonnes during 1991-
92 as against 3,29,615 in 1990-91. Similarly
the production of tea is expected to reach
741.72 million kgs. during 1991 as against a
production of 714.57 million kgs. during 1990.

[English) .

Construction of State Roads/Bridges in
Madhya Pradesh

3816. KUMARI PUSHPA DEVI
SINGH: Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) the details of State roads/bridges in
Madhya Pradesh repaired/constructed with
Central assistance during last three years;
and

(b) the amount spent on the construc-
tion and maintenance of those roads and
bridges?

THE MINISTER OF STATE IN THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) and (b).
During last three years, i. . 1988-89 to
1990-91, no new work has been sanctioned
under Centrally assisted Programme of
Economic or inter-State Roads in Madhya
Pradesh. However, an expenditure of Rs.
171.06 lakhs has been incurred during these
last three years on the following approved
works:—
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1. Constructionof Tandlalimited road.

2. Construction of Jock River Bridges
on Arange Nawapara Khatiya.

3. Construction of road from Banki
Darri including Bridge on Ahirou
River 11.50 Km.

4. Umri Kanwar Chorela Road length
13. 60 Km.

5. Udotgarh Kenjare road ienyui .20
Km.

6. Machhand Ucha Madhogarh road
length 7.00 Km.

7. Berod Magrol Parwati Adcodate to
Tikoria length '3.26 Km.

8. Construction of Pali Peerghat
Khimlasa Kanjia road length 38.5
Km. 43 culverts - 7 M. B.

9." Widening strengthening & Recon-
struction on Gondia Balaghat Ukwa
Birsa Road.

[ Translation)

Amount Spent on Propagation of Hindi
in Banks

3817. SHRIMUMTAZ ANSARI: Willthe
Minister of FINANCE be pleased to state:

(a) whether huge amount is spent for
propagation of Hindi in nationalised banks;

(b) if so, the amount spent under this
‘head’ by the end of the year 1991;

(c) whether these is misuse of the funds
earmarked for the purpose; and

(d) if so, the action taken by the Govern-
ment in this regard?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH ): (a) and (b). Reserve Bank of India
have reported that nationalised bank do not
make separate allocation for implementa-
tion of the official language (Hindi) policy.
The expenditure on this item is included
under establishment and other administra-
tive expenditure.

(c) and (d). Do not arise.

Waiving of Bank Loans of 1984 Riot
Affected Persons.

3818. SHRIBARE LAL JATAV: Will the
Minister of FINANCE be pleased to state:

(a) whether the Government propose to
write off the bank loans of riot aftected people
of 1984;

(b) it so, the details thereof; and
(c) if not the, reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! DALBIR
SINGH ): (a) There is no proposal to write off
the bank loans to 1984 riot-affected borrow-
ers.

(b) and (c). Reserve Bank of India (RBI)
have advised all scheduled commercial
banks including foreign banks as under:

(i) Thebanks should make areview of
the credit facilities granted to alithe
November, 1984 riot-affected bor-
rowers. The review should take into
account their repaying capacity, the
operations in their accounts, the
nature and type of the securities
available, the present condition of
the securities, other assets, if any,
owned by them and all other rele-
vant factors.

CHAITRA 3, 1914 (SAKA)
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(i) On the basis of the review, banks
should decide the case of each
loanee on merits and afford such
reliefs as may be considered rea-
sonable. The relief3 may include
further extension of time for repay-
ment of dues, entering into com-
promise arrangementand, incases,
where there are no reasonable
chances of recovery of dues, write
off of the amounts due from the
borrowers concerned.

Further, consequent to the decision of
the Government of India to grant relief in
deserving cases by charging interest upto
31st December, 1989 on eligible loans taken
by November, 1994 riot-affected borrowers
at 6% per annum, RBlhasin September, 1990
circulatedto all commercial banks the guide-
lines on “Central Interest Subsidy Scheme
for November, 1984 Riot Affected Borrow-
ors.”

Assistance of Defence Laboratories to
industries

3820. SHRI GOVINDRAO NIKAM: Will
the Minister of DEFENCE be pleased to
state:

(a) whether the Government have any
proposal to provide assistance of defence
laboratories and scientists to the industries

in our country;
(b) if so. the details thereof: and
(c) if not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) Raksha Mantri while
addressing 5th Congress on High Technol-
ogy, New Dethi on 21 Nov 1991 had stated
that where needed, our industries can use
Defence Laboratories as a carrier to intro-
duce new technologies and the quality cul-
ture in their products as the French and
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American industries have done. This step
has benefitted these countries by transfer-
ring military technology culture to civil indus-
try.

(b) Civil industry can vavail the tech-
nologies and expertise available at the de-
fence laboratories not only for producing
items required for defence but also for using
the know-how for producing civil products as
well. The availability will of course depend
upon the present load experienced by the
particular laboratory.

(c) Does not arise.
[English)
Indo-German Advisory Group

3821. SHRI SRIBALLAV PANIGRAHI:
Will the Minister of FINANCE be pleased to
state:

(a) whether the Government have set
up any Indo-German Advisory Group to
evolve formula for aid ; and

(b) if so, the details thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) No, Sir.

(b) Does not arise.

Non-Encashment of Letter of Credit.

3822. SHRI VWAY NAVAL PATIL:

SHRI JAGAT VIR SINGH
DRONA:

Will the Minister of COMMERCE be
pleased to state:

(a) whether the exporters to the erst-
while Soviet Union are facing difficulties due
to non-encashment of letters of credit;
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(b) whether the Government have re-
jected the plea of exporters for encashment
letter of credit;

(c) if so, the reasons therefor; and

(d) the steps the Government propose
to take to remove the difficulties of exporters
and to arrange for the outstanding payments
to them?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRi P. CHI-
DAMBARAM): (a) to (d). Following the dis-
solution of the Soviet Union, the Reserve
Bank of India was constrained to hold in
abeyance operations of the accounts in India
of the Bank for Foreign Economic Affairs of
USSR. Consequently, reimbursement of
payments to exporters was stopped on
27.12.91. This resulted in some degree of
uncertainty in the export climate to Russia.
Subsequently the following arrangement
were worked out to facilitate payments in
respect of trade commitments already made
by Indian exporters. The Reserve Bank of
India agreed to settle the replenishment
claims trom authorised dealers in India,
maintaining the accounts of the Bank for
Foreign Economic Affairs of USSR, in re-
spect of (i) goods shipped upto 31st Decem-
ber, 1991; (ii) goods shipped after 31st
December, 1991 but not laterthan  31st
March, 1992, against Letters of Credit al-
ready opened by banks in the erstwhile
Soviet Union and advised to the Indian
exporters upto 31st December, (jii) payment
due to India project exporters upto 31 De-
cember, 1991 and duly certified for payment
by the employers.

[ Translation]

Restructuring of Central Board of
Excise and Customs

3823. SHRI RAJESH KUMAR: Will the
Minister of FINANCE be pleased to state:
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(a) whether the Central Board of Excise
and Customs is being restructured:

(b) if so, the salient features of the
proposed restructure scheme:

(c) the time by which the final decision
is likely to be taken in this regard; and

(d) the extent to which this restructuring

is likely to benefit the Government?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) No, Sir.

(b) to (d). Do not arise.
[English)

ASEAN Summit

3824. SHRI HARI KISHORE SINGH:
Willthe Minister of COMMERCE be pleased
to state:

(a) whether a summit of Association of
South East Asian Nations was held at Sin-
gapore during the last week of January,
1992;

(b) if so, whether the issue of setting up
of Free Trade Zone was taken up in the

summit;

(c) if so, the details thereof; and

(d) th reaction of the Government
thereto?

CHAITRA 3, 1914 (SAKA)
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) Yes, Sir.

(b) and (c). At the summit, the ASEAN
countries agreed to the establishment of a
Free using the common effective preferen-
tial tariff scheme as the main mechanism.
The time frame for establishment of the Free
Trade Area is fifteen years beginning 1st
January, 1993 with the ultimate effective
tariffs ranging from 0-5%.

(d) Government has taken note of this
development.

[ Translation)

Export of Foodgrains

3825. SHRIGAYA PRASAD KORI: Will
the Minister of COMMERCE be pleased to
state:

(a) the details of the different kinds of
the foodgrains and their quantity exported
during the last two years country-wise; and

(b) the amount of foreign exchange
earned therefrom?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) and (b). Rice, wheat
and other cereals like Jowar, Bajra. Ragi etc.
were exported from India during the last two
years. A statement showing the quantity
exported during 1989-90 and 1990-91 coun-
try-wise and foreign exchange eamed there-
from is attached.
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Subsidy to Coffee Grqwel'

3826. SHRIK. MURALEEDHARAN: Will .

the Minister of COMMERCE be pleased to
state:

(a) whether the Government propose to
increase the amount of loan and subsidy to
coffee growers; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) and (b) The Coffee Board
had proposed an increase in the existing
scales of finance under their loan and sub-
sidy schemes as part of the VIlith Pian
proposals. Scheme-wise details of Coffee
Board's Vllith Plan are yet to be finalised to
be finalised and a decision on any increase
will be taken only at that time.

lllegal Heroin Laboratories

3827. SHRI BIJOY KRISHNAHAN-
DIQUE: Will the Minister of FINANCE be
pleased to state:

(a) whether scores of illegal heroin labo-
ratories are in clandestine operation in the
opium belt of Uttar Pradesh;

(b) whether the Narcotics Control Bu-
reau have adequate staff to curb the trade;
and

(c) the steps taken by the Government
to monitor effectively the illegal opium pro-
duction?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) During the last five
years, 19 make-shift laboratories engaged
in production of heroin were unearthed and
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destroyed in Uttar Pradesh by various en-
forcement agencies.

(b) Various enforcement agencies un-
der the State and Central Government are
responsible for taking action against drug
traffickers. The Narcotics Control Bureau
was created by the Central Government as
an agency under the Narcotic Drugs and
Psychotropic Substances Act. 1985. One of
its main function isto coordinate action taken
by various other agencies in drug abuse
control matters.lt is also having a small
contingent of striking force located in few
important cities inthe country which includes
Varaasi in Uttar Pradesh.

(c) Periodic surveys are conducted by
various agencies in order to identify illicit
cultivation of opium poppy. Whenever, illicit
cultivation is noticed, it is promptly destroyed.
Vigil is also maintained over the licit cultiva-
tion of opium with a view tc preventing its
diversion to illicit channels.

Construction of Roads in Border Areas

3828. SHRIPETERG. MARBANIANG:
Will the Minister of DEFENCE be pleased to
state:

(a) whether the four Border Area Roads
along the Meghalaya- Bangladesh Baorder
under the Sensitive Border Area Road Pro-
gramme handed over by the state Govern-
ment to the Border Road Organisation, has

' been completed;

(b) the total amount originaily sanc-
tioned on each road item-wise,

(c) the actual amount spent till date in
each case; and

(d) the terms and conditions between
the State Public Works Department and the
executing agency on entrustment of the
Roads?
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THE MINISTER OF DEFENCE (SHRI
SHARAD PAWARY): (a) The road from Lyng-
hat to Dawki has been completed in all
respects; the other three roads are yet to be

completed.

(b) and (c). The original sanction was for
a consolidated amount of Rs. 20 crores. The
expenditure incurred upio January, 1992 is
about Rs. 21.5 crores.

(d} The Gowt. of Meghalaya entrusted
the construction, improvement and mainte-
nance of these four roads for the BRDB,
subject to the following condition;—

{i) The improvement/construction of
the roads shali also include bridges
and culverts.

(i) Maintenance costs of the roads
would be borne by BRDB during
the construction period.

(iiiy Local Casual Labourers will be
employed by BRG to the maxi-
mum extent.

(v} Subject 1o cther conditions being
equal, preference will be given to
focal contractors while awa-ding
the works.

(v} An Executive Engineer of Megha-
laya Gowvt. wiil be engaged by the
BRO for liason work.

Naval Armament Depot
3829. SHRIRAMESH CHENNITHALA:
Will the Minister of DEFENCE be pieased to
state:
{a) whether there is any proposal for the
development of Naval Armament Depont.
Cohin; and

{b) if so, details thereof?
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THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) No, Sir.

(b) Does not arise.
[ Translation)

Extension of Banking Services in
North-Eastern Region

3830. KUMARI UMA BHARTI: Will the
Minister of FINANCE be pleased to state:

(a) whether the Government are con-
sidering any action plan for extending bank-
ing services in the north eastern region;

(b) if so, the details thereof; and
(c) i not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a)to (c). Underthe 1985-90 branch
licensing policy 569 centres were allotted to
differentbanks for cpeningbranchesin North
Eastern region. Of these, the banks have
opened 349 branches and 220 licences are
pending. Since the non-opening of branches
at the allotted centres will result in the con-
tinuance of the spatial gap in banking facili-
ties, the validity period of iicences pending
has been extended upto 31.3.1992. Re-
serve Bank of India (RB!) has set up a Task
Force at its Regional Office at Guwahati to
monitor the progress of the utilisation of
pending licences. Requests for substitution
of centres are being entertained by RBI for
those centres where the State Government
1s not in a position to provide infrastructural
facilities in the near future. Under the extant
licensing Policy (1990-95), RBI has ailotted
26 localities in urban araas for opening
branches in North Eastern States. Regard-
ing semi-urban centres, RB| had advised the
banks to submit their consolidated propos-
als for opening of branches during the period
1990-91 to 1992-93. The proposals have
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since been received and are being proc-
essed by RBI. Requests for rural branches
have to be given to the lead bank of the
district for onward transmission to RBI
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The position of branch net work in North
Eastern region as on 30th June, 1991 to-
gether with average population per bank
office (APPB) for each state is given

through the State Govemment. below:—
Name of State No. of branches APPBO in thousands
Assam 1208 16
Arunachal Pradesh 67 9
Manipur 85 16
Meghalaya 156 8
Mizoram ‘ 72 6
Nagaland . 70 1
Tripura : 176 "o
[Englishj (e)whether the Committee was entrusted
with the work to see impiementation of
Committee on Implementatroi of Legal scheme on a uniform basis in the country
Ald Scheme with emphasis to economically backward

3831. SHRIMATI DIL KUMARI BHAN-
DARI: Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased to
state:

{a) whether scme Committees for imple-

menting Legal Aid Schemes were consti-
tuted in 1980;

(b) if so, the term of reference of this
Committee;

(c) whether any criteria for nomination/
selection on of members of the said Commit-
tee was laid down;

(d) if so, the details thereof;

areas;

() if so, the details of progress made in
this regard, State and Union Territory-wise;
and

(g) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): (a) and (b). Yes,
Sir. The Committee is required to formulate
and implement comprehensive legal aid
schemes, monitor schemes for legal ais
advice inthe State and Union Territories and
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initiate measures for ensuring proper work-
ing of the Legal Aid Schemes.

(c) and (d). No criteria has been pre-
scribed for nomination of members but the
Committee is generally constituted by the
Government on the rcommendation of the
Chief Justice of India. The Committee pres-
ently comprises of Chief Justice of India as
its Patron-in-Chief, with full advisory capac-
ity and aJudge of the Supreme Courtof india
as its Executive Chairman. The other mem-
bers including aJudge of the Supreme Court,
Chief Justice of Rajasthan High Coun, a
Judge of Madras High Court and Secretaries
to the Government cf India, representing the
Ministry of Finance and Ministry of Law with
Special Secretary, Department of Legal At-
fairs as its Member Secretary.

(e) to (g). Yes, Sir. Legal Aid & Advice
Boards have been set upin allthe States and
Committees for Legal Aid have been consti-

tuted by the State Board at High Court and

District level and in a few States at Taluka
level, except the States of Arunachal Pradesh
and Mizoram because of their traditional
tribal customs and law. However, Legal Aid
Programmes in these States are being
monitored by the Law and Judicial Depart-
ment of their respective Governments.
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Steps are being takento set up Legal Aid
and Advice Boards in the Union Territory of
Dadra and Nagar Haveli and Lakshadweep.

The Legal Aid & Advice Boards set up in
the States and in the Union Territories have
several Legal Aid Programmes which in-
clude training of Para Legals, setting up of
Legal Aid Clinics, organising Legal Aid
Camps, disseminating information regard-

_ ing Social Legislations so as t¢ make the

people aware of their rights and responsibili-
ties and settlement of disputes through the
Lok Adalats. Rural/Urban Entitiement
Centres have also been set up for assisting
Social Action Groups to identify and locate
exploitation and injustice or denial of rights
and to organise the poor and to educate
them on how to combat exploitation~and
injustice.

Legal Aid and Advice has been provided
to 14,74,963 persons since inception of the
Committee. These include 2,55,376 belong-
ing to Scheduled Castes community,
1,566,619 belonging to Scheduled Tribe
Community, 61,484 belonging to Backward
Classes, 1,40,155 women and 6,456 chil-
dren. The number of persons benefited
through Legal Aid, Statewise, is given in the
Statement placed on the Table of the House.
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[ Translation)

Amount allocated to Orissa under
Legal Aid Scheme

3832. SHRI SRIKANTA JENA: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a) the amount allocated to Orissa dur-
ing the last three years under the legal aid
scheme;

(b) the number or persons given assis-
tance under this scheme; and

(c) the steps proposed to be taken by

the Government to streamline the scheme
so that poor and needy persons are bene-
fited in time?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHR!I RANGRAAJAN
KUMARAMANGALAM): (a)The amount re-
leased to the Orissa Legal Aid and Advice
Board by the Committee for Implementing
Legal Aid Scheme (CILAS) as grant-in-aid
for implementation of specitic Legal Aid
Programmes during thefinancialyears 1988~
89, 1989-90 and 1990-91 is as under:~

Financial Year Amount released
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Financial Year Amount released
by CILAS
1990-91 2,00.000

(b) 20,560 persons were given assis-
tance under the Legal Aid Scheme by the
Orissa Legal Aid and Advice Board during
the calender years 1989,1990, and 1991.

(c) Thelegal Aid Programmes are being
monitored and overseen by the Orissa Legal
Aid and Advice Board and aiso by the
members of the Committee for Implement-
ing Legal Aid Schemes at their meetings
held from time to time with a view to ensure
that the poor and needy persons are pro-
vided free legal aid.

[English}
Incometex Payers during 1990-91
3833. SHRI PRITHVIRAJ D. CHAVAN:
Will the Minister of FINANCE be pleased

to state

(a) the total number of individual
income-tex payers during 1990-91; and

(b) their break-up in various tax
brackets?

THE MINISTER OF STATE IN THE

by CILAS

MINISTRY OF FINANCE (SHRI RAMESH-
1988-89 1,40,000 WAR THAKURY): (a) and (b). There were .

57.55,998 individual income-tax assessees
1989-90 250,000 dur?ng thefinancialyear 1990-91. The break-

up is as under:
Income Rédnge No. of Individual

Assessees.

1. Upto Rs. 22,000 7,41,436
2. Between Rs. 22,000 to Rs. 1 lakh. 48,08,500
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Income Range No. of Individual
Assessees.
3. Between Rs. 1 lakh to Rs. 5 lakh. 1,98,819
4. Above Rs. 5 lakh 7,243
Joint Sector Trading Companies SHRI RATILAL VERMA:
SHRIMATI BHAVNA

3834. SHR! HARI PATHAK: Will the
Minister of COMMERCE be pleased to
state: .

(a) whether the Government propose to
set up joint sector trading companies is State
to deal with export promotion;

(b) whather there is aiso a proposal to
set up a Boards of Trade at State level;

(c) if so, the details thereof;

{d) the foreign exchange likely to be
earned by these companies; and

(e) the employment potential for
Indians?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P CHI-
DAMBARAM): (a) to (c). The State Govern-
ment havebeen requested to consider set-
ting up joint sector trading companies to
promote exports, and also Boards of Trads
as the Central level.

(d) and (e). It is not possible to estimate
the likely earnings, etc.. from the proposed
joint sector companies. Board of Trade is
only an advisory body.

[Transiation]
Export of Sugar

3836. DR. RAMESH CHAND
THOMAS:

CHIKHALIA:
SHRI DEVI BUX SINGH:

Will the Minister ot COMMERCE be
pleased to state:

{a) the production of sugarcane in the
country during 1990-91:

{h}the quantity of sugar exported during
the above pericd:

(c) the countries to which sugar has ~
been exported, and

(d) the target fixed for the export of
sugar during 1992-93?

THE DEPUTY MINISTER OF STATE
IN THE MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): {a) Total sugar
cane production during 1990-91 has been
provisionally estimated at 240287 thousand
tonnes.

{b) and {c). During' 1990-91, a quantity
of 65,000 tonnes of sugar was exported to
EEC, USA, Srilanka, Maldives and Nepal.

(d) No targst for export of sugar during
1992-93 has been fixed so far.
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Hire-Purchase act

3837. SHRI KARIYA MUNDA: Will the
Minister of LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

(a) whether the Union Government
propose to enforce the Hire—Purchase Act,
1972;

(b) if so, when; and
(c) if not. the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): (a) to (c). Yes, Sir.
The Government intends to enforce the
Hire—Purchase Act, 1972 after carrying out
certain amendments. An amending Bill is
pending in the Rajya Sabha since 1989.
However in view of the representations re-
ceived, certain clauses in the Amending Bill
are being re—examined by the Government.

Prosecution for Evasion of Excise
Duty

'3838. SHRI SOMJIBHAI DAMOR: Will
the Minister of FINANCE be pleasedto state:

(a) the number of cases of excise duty
evasion of above rupees 500 crores in re-
spect of which decision to launch prosecu-
tion was taken during each of the last three
years;

(b) the number of cases, out of these, in
respect of which the decision has not been
implemented:

(c) the amount involved in each of the
cases referred to in part (b) above.
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(d) the reasons for not launching the
prosecution in these cases; and

(e)the actiontaken/proposedtobe taken
by the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) No cases was adjudi-
cated in any of the last 3 years finding
Central Excise duty evasion of Rs. 500crores
ormore and requiring consideration of prose-
cution.

(b) to (e). Does not arise in view of (a)
above.

Retirement age of High Court Judges

3839. SHRIG. MADE GOWDA: Willthe
Minister of LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

(a) whether the Government are aware
that a large number of cases are pending in
various High Courts for the past so many
years;

(b) if so, whether there is any proposal
to increase the age of retirement of High
Court Judges upto 55 years for the speedy
disposal of cases and to avoid the time gap
between the retirement of the High court
Judges and the filing up of vacancies; and

(c)if so, the details of the proposalin this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS  (SHRI  RANGARAJAN
KUMARAMANGALAM): ‘a) Yes, Sir.

(b) and (c). There is no proposal tc
increase the age of retirement of High Courn
Judges which is presently 62 years. How
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ever suitable advance action is invariably
taken in the matter of filling up vacancies to
reduce the gap between the date of retire-
ment and the appointment against the va-
cancy.

Petition against introduction of new
buses under STA Permits

3840. SHRI JEEWAN SHARMA: Will
the Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether the association of private
bus operators have moved the High Court of
Delhi challenging the introduction of the
scheme to licence 3000 private buses under
the STA permits;

(b) if so, the details of the points taken
up in their application;

(c) whether the Court has given any
decision in this regard: and

(d)if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) Yes, Sir.

(b) The following objections have been
raised by the Association:— )

(i) TheSTAis notempoweredtoframe
any scheme and limit the number
of permits to be granted to 3000.

(ii) Limit can only be to the total num-
ber of stage carriage permits for a
city to be imposed by the State
Government by notification in offi-
cial gazette.

(i) STA/RTA is not empowered to
frame any schem@ inviting applica-
tions for stage carriage permits
(Section 72 of M.V. Act) and appli-
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cation may be made at any time
and STA/RTA shall not ordinarily
refuse to grant such
application(Section 800f M.V. Act).

The Act do not provide for or envis-
age furnishing of security by way of
deposit either for production of bus
or otherwise:

Under Section 71 (3) (d) (ii) STA/
RTA has to consider and attach
due weightage to experience and
performance of existing operators
of Stage Carriage Services;

Application for grant of permit can
be refused only by assigning valid
reasons and permits cannot be
sought to be discharged by draw of
lots.

The STA/RTA s not empowered to
fix specific routes and it only has to
decide to grant or refuse permit for
any route as specified and applied .
for.

STA/RTA is not empowered to
impose any condition for free or
concessional passes;

STA/RTA cannot impose condition

that ‘route once granted shall be
subject to rechange later on’.

Beforegranting these permits, STA

. may consider the long pending

applications of some operators, who
have been pending applications of
some operators, who have been
plying theirbuses under DTC since

long.

(c) No, Sir.

(d) Does not arise.
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Fourth Pay Commission’s Recommen-
dations regarding Bllingual Stenogra-
phers

3841. SHRI RAJNATH SONKAR
SHASTRI: Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be pleased
to state:

(a) whether tha Fourth Pay Commission
had recommended for merger of the billin-
gual Stenographers in the Official Language
Wing (Legislative Department) with Central
Secretariat Stenographer Service;

(b) if so, whether these recommenda-
tions are being implemented; and

(c) it not, the steps taken/proposed to be
taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS

AND MINISTER OF STATE IN THE MINIS- .

TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGA«AJAN
KUMARAMANGALAM): (a) Yes, Sir.

(b) No, Sir.

(c) No further action is contemplated.
Effect of Relaxation of Cabotage Law

382. SHRI SANAT KUMAR MANDAL:
Willthe Ministerof SURFACE TRANSPORT
be pleased to state:

(a) whether the foreign shipping lines
have commenced a dialogue with the Indian
Port authorities for tapping fully the advan-
tages of the relaxed Cabotage Law for the
benefit of Indian shippers;

(b) if so, whether the Government have
assessed its benefits to the shippers; and

(c) the extent 1o which the cabotage law
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relaxation has hurt the domestic shipping
lines to tranship cargo along the coastal
ports of the country particularly on the east
coast starting from Calcutta Port?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) and (b). Yes, -
Sir.

(c) No Shipping line has taken the ad-
vantage of this relaxation. Therefore, the
impact on the domestic shipping lines can-
not be assessed.

Disinvestment of Land Holdings in
Cantonments

3843. SHRISANAT KUMAR MANDAL.:
Will the Minister of DEFENCE be pleased to
state:

(a) whether the Government plan to
disinvest upto 10% of its land holdings in the
various catonments;

(b) if so, the reasons therefor and the
manner in which the sale of this land is to be
made;

(c) whether this land will be used for
commercial or residential purposes by the
buyers; and

~ (d) the steps proposed to be taken by
the Government to meet the situation in the
event of expansion of these cantonment
areas by way of providing accommodation
for the Defence personnel particularly in the
border areas or for stationing of the troops?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) to (c). The Govern-
ment have no plan to disinvest 10% of the
Defence land holdings in Cantonments.
However, the Government are examining
the possibility of generating additional re-
sources to augment the Capital Works Budget
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by disposing of lands which may be perma-
nently surplus to Defence requirements, on
realisation of market value.

(d) As Defence lands are declared per-
manently surplus only after taking into ac-
count present and future requirements, such
contingencies are not likely to arise.

Toll collections for Road Projects
3844. SHRISANAT KUMAR MANDAL:
Wilithe Minister of SURFACE TRANSPORT
be pleased to state:

_(a) whethersome States have proposed

setting up of joint ventures with the help of

the private sector to raise funds for financing
road construction projects;

(b) if so whether they have also called
for setting up a revolving fund for toll-based
projects and redeploying to collections and
other funds generated through advertise-
ments and road-side amenities;

(c) the name of the States sponsoring
the move for such ventures to finance road
construction;

(d) whether the Government have is-
sued any directions to the State Govern-
ments in the matter of toll collections; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) In so far as
National Highways are concerned, no pro-
posal has been received from any State to
set up joint ventures for financing toll based
projects.

(b) and (c). Do not arise.

(d) and (e). in so far as State roads are
concerned, the State Governments have
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already been requested to explore the pos-
sibility of involving private sector in develop-
ment and maintenance of State roads.

Foreign Direct lnves'tment from Japan

3845. SHRISANAT KUMAR MANDAL:
Will the Minister of COMMERCE be pleased
to state:

(a) whether foreign direct investment
(FDI) from Japan is declining;

(b) if so, the reasons therefor; and

(c) the steps being taken to step up
India’s exports to Japan and to identify the
potential areas of growth and expansion of
trade?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) No, Sir; rather the invest-
ment from Japan to India has been on the
rise.

(b) Does not arise.

(c) Besides recent policy liberalisations
in trade, these include periodical review of
bilatral trade, exchange of delegations, par-
ticipation in international fairs, exhibitions at
Japan, etc.

Software Exports to Europo‘
3846.. SHRI GEORGE FERNANDES:

Willthe Minister of COMMERCE be pleased
to state:

(a) whether India and the European
Commission (EC) has proposed to set up
jointly a centre in India to promote software
< xports to Europe; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
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MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) and (b). India and the
European Commission have, under a
Memorandum of Technical Cooperation,

signed in October, 1990 agreed to setup a *

software Engineering Centre in India with
the objective of increasing software exports
to Europe and to build capabilities in Indiain
the field of software Engineering so as to
improve the competitive edge of the Indian
Software Industry. The National Centre for
Software Technology has been identified as
the implementing agency to set up this
Centre.

Import of Silk Fabrics

3847. SHRI LOKANATH CH-
OUDHURY: Willthe Minister of COMMERCE
be pleased to state:

(a) the details of policy for import of
fabrics including Silk fabrics under Duty
Exemption Entitlement Certificate (DEEC)
duty free import licensing to_ensure that the
imported fabrics is actually used.in the ex-
port of garments;

(b) whether the Government are aware
that both in Calcutta and Delhi large scale
imports of silk fabrics have been made and
sold in domestic markets;-and

(c) if so, the steps taken/proposed to be
taken by the Government in the matter?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) Under Duty Exemption
Scheme of the Import & Export Policy
1990--93 (Vol. 1) the import of fabrics includ-
ing silk fabrics is allowed only for manufac-
ture and export of resultant products or for
replenishment.

(b) and (c). The import under the above
scheme is allowed with actual users condi-
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tion. The Government is not aware of any
misuse.

[Translation)

Complaints about Wasteful Expenditure
In NTC

3849. SHRI RAM TAHAL CH-
OUDHARY: Will the Minister of TEXTILES
be pleasedto state:

(a) whether the Government have re-
ceived any complaints regarding the waste-
ful expenditure in National textile Corpora-
tion;

(b) if so, the details thereof;

(c) the action taken by the Government
in this regard so far?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRi ASHOK
GEHLOT): (a)and (b). Governmentreceives
from time to time general and specific com-
plaints about wasteful expenditure in Na-
tional textile Corporation.

(c) Wherever specific complaints of
wasteful expenditure have been made, they
have been looked into and appropriate ac-
ticn taken, wherever necessary.

[English}
Ordnance Factory, Saintala
3850. SHRI MRUTYUNJAYA NAYAK:
Will the Minister of DEFENCE be pleased to
state:
(a) the total amount sanctioned till date
for the construction of ordnance factory at

Saintala (Badamal) in Orissa;

(b) the total estimated cost of the said
project; and
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(c) when the project is likely to be com-
pleted and start production?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) and (b). It would not
be in the public interest to disclose this
information.

(c) Phase | of the project is scheduled/
anticipated to be completed by June — 1993
and production is likely to commence in
1993.

Revision of Price Index

3851. SHRI GANGADHARA
SANIPALLI: Will the Minister of FINANCE
be pleased to state:

(a) whether several trade union organi-
sations have raised objection to the fact that
the price indices do not reflect the increase
in prices of various items correctly;

(b) if so, whether the government pro-
pose to revise the method of preparing price
indices; and

(c) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH:-
WAR THAKUR): (a) No, Sir.

(b) and (c). The current series of con-
sumer price index numbers (CPI) for indus-
trial workers with base 1982=100 was re-
leased in October, 1988, restructuring and
modifying the earlier series with base 1960.
This series has been constructed based on
methdology decided by the Technical Advi-
sory Committee on Statistics of Prices and

Cost of Living (TAC on SPCL) under the -

chairmanship of the Director-general, Cen-
tral Satistical Organisation, with profession-
als from concerned ministries as members.
Detailed discussions and consultations were
held with the representatives of trade union
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organisations before the release of this se-
ries. Afresh Working Class Family Income &
Expenditure survey is proposed to be con-
ducted during 1992-93 to shift the base of
the price index to 1992-93.

Nhava sheva Port
3852. PROF. RAM KAPSE:
SHRI BHUWAN CHANDRA
KHANDURI:
SHIR SHARAD YADAV:

SHRI RAM VILAS PASWAN:
SHRI GURUDAS KAMANT:

Will the Minister of SURFACE TRANS-
PORT be pleased to state:

(a) whether allegations have been made
regarding serious financial irregularities in
Jawahar Lal Nehru (Nhava Sheva) Port;

(b) if so, the details thereof;
(c)) the amount involved therein; and

(d) the action taken by the Government
in the matter?

THE MINISTER OF STATE OF THE
MINISTRY OF. SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) to (c). In the
Audit Report on the Annual Accounts of
‘awaharlal Nehru Port Trust for the year
1690-91, certain Audit objections were
raised. These relate to short levy of shortage
charges in respect of bulk cargo; avoidable
expenditure due to incorrect estimation in
respect of container freight station; improper
centification of certain bills; avoidable project
expenditure; wrong payment to a contractor
in respect of main civil works etc. Audit
observed that this has resulted in loss of
revenue to the Port amounting to about Rs.
7.87 crores.

(d The Audit objection swee examined
by the Jawaharlal Nehru Port authorities
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who found that the objections were mostly
technical in nature, and they have informed
the Audit accordingly.

Import of Newsprint by S.T.C.

3853. SHRI R. SURENDER REDDY:
Willthe Minister of COMMERCE be pleased
to state:

{a) whether the State Trading Corpora-
tion has tied up import of 7,500 tonnes of
newsprint from rupee—payment area coun-
tries:

(b) if so, whether any negotiations are
going on for purchase of 5000 tonnes on
rupee payment basis;

(c) the extent to which the S.T.C. has
finalised a deal; and

(d) the countries from where the
newspring is proposed o be imported and
the terms and conditions thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a)to (d). Recently, STC has
finalised a deal with M/s. Exports, Moscow
tor import of 5,500 MTs newsprint for pay-
ment in non-convertible Indian Rupees, on
the following main terms and conditions:—

— TheContractPricetobeRs. 13,500
PMT CIF, firm and final.

— The quality of newspring paper to
be in accordance with the sellers’
Standard Brand.

— Paymenttobe based on the actual
weight indicated in the Bill of Lad-
ing.

— Payment to be effected in Indian
rupees by Draft free of interest
drawn on the Bank in the Buyers’
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country requiring payment to the
Sellers not later than 45 days from
the date of the corresponding Bill of
Lading.

C.B.l. Raids on premises of Bank Em-
ployees
3854. SHRI RAJNATH SONKAR
SHASTRI:
SHRI HARI KISHROE SINGH:
SHRIPANKAJ CHOWDHARY:

Willthe Minister of FINANCE be pleased
to state:

(a) whether the Central Bureau of In-
vestigation has raided the residential prem-
ises and offices of some bank employees on
February 20, 1992;

(b) if so, the details thereof and the
amount and documents seized: and

(c) the action taken against the persons.
involved?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE {SHRI DALBIR
SINGH): (a) Yes, Sir.

(b) Central Bureau of Investigation (CBI)
has reported that it has carried out searches
at the residential/office premises of former
Chairman and Managing Director of New
Bank of India and 14 others {including 6 bank
officials). According to the CBI it will not be in
the public interest to disclose at this stage
the details of the discoveries/detections’
seizures made by it.

(c) CBl has registered R.C. No. 1'A/92-
SIU(X) dated 31.1.92 against former Chair-
man & Managing Director and 6 officials of
New Bank of India and others. Show-cause
letters have been issued by the Bank to the
concerned officers. Financial powers of two
officers have also been withdrawn. One ofti-
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cer had already been placed under suspen-
sion and another officer dismissed from
bank’s service in connection with othercases.

South African Markets

3855. SHRI GANGADHARA
SANIPALLI:
DR. V.S. RAJASEKHAR
REDDY:

Will the Minister of COMMERCE be
pleased to state:

(a) the steps taken by the Government
to tap markets of South Africa; and

(b) the estimated potential of these
markets for Indian goods?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) Since commercial sanc-
tions have not so far been lifted, no concrete
steps to tap the South African market can be
taken.

(b It is estimated that traditional Indian
goods worth US $ 20 million are exported
annually to South Africa from Mauritius, Hong
Ko:ag and Singapore. An unspecified value
of goods find their way through Europe. On
establishment of direct Indian trade links
with South Africa this quantum of ‘market
couid be taken over by Indian exporters.

Besides. the presence of a sizewable
ethnic popuiation and the sheer size of the
South African market — US$ 18 billion at the
momenit, are factors which point to an opti-
mistic view of the Indian share in the South
African market, it and when trade sanctions
are litted.

Rupee-Rouble Exchange Rate
GANGADHARA

3856. SHRI
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SANIPALLI: Will the Minister of TEXTILES
be pleased to state:

(a) whether the textile industry is seri-
ously hit by the Rupee—Rouble exchange e
rate countroversy with the erstwhile Soviet
Union;

(b)if so, the loss suffered by the industry
as a result thereof; and

(c) the steps taken by the Government
to solve the matter at the earliest?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) The impact of he

Jpee—Rouble Exchange rate is more on
India’s outstanding debt to the former USSR
and not spaecifically on the textile industry as
such.

(b) Does not arise.

(c) Two rounds of inter—Governmental
negotiations were held with the former USSR
for seeking a revision of the Rupee—Rouble
Exchange rate which is base on the Novem-
ber, 1978 Protocol. The negotiations have
been inconclusive so far.

Road Accidents
3857. PROF. RAM KAPSE:
SHRI DHARAM PAL SINGH
MALIK:
SHRI VIRENDER SINGH:

Will the Minister.of SURFACE TRANS-
PORT be pleased to state:

(a) the total number of road accidents in
the country duringthe lastthree years, State-
wise;

(b} the number of persons killed/injured
during the same period; and
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(c) the steps takgn by the Government
to check these accidents?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) Details are

given in Statement - I
(b) Details are given in Statement - II.

(c) The steps taken/being taken by the
Central Government and State Governments
are detailed in Statement - Iil.
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STATEMENT - i
The Steps taken/being taken include:—

1. The M.V. Act, 1988 and the Rules
framed thereunder provide for
stricter requirements in respect of
issuargce of driving licences, and
stringent penalties for offences.

2. Formal training in a driving school
is made a pre-requisite for issu-
ance ot licence to drive transport
vehicles.

3. Maximum safe laden weights have
been prescribed for trucks includ-
ing light commercial vehicles.

4. Maximum speed limits have been
prescribed for all vehicles except
light motor vehicles.

5. Uniform intervals for checking the
fitness of vehicles have been pre-
scribed throughout the country.

6. It is prescribed that road safety
devices would be fitted in the ve-
hicles viz. direction indicators with
blinker system for vehicles, special
labels on carriages carrying dan-
gerous or hazardous goods.

7. A National Road Safety Council
has been set up for formulation of
road safety measures. State Gov-
ernments were also requested to

set up State level road safety -

council.

8. Strict and rigid enforcement of traf-

fic rules and regulations.

9. Regular special drive against rash
and negligent driving, driving with-
out driving licences, drunken driv-

MARCH 23, 1992

Written Answers 376

ing, defective headlights, over-
speeeding, over-loading etc.

10. Regular prosecution of violation
through issue of notices.

11. School children are regularly im-
parted necessary training/educa-
tion in the schools about the rules
of the roads and related safety
aspects by the road safety cell of
Delhi Tratffic Police.

12. Introduction of blinkers/signals at
accident prone areas.

13. Prosecution through Radar Guns.

14. More police presence in accident
prone areas.

15. Special morning drives and night
mobile patrolling.

16. Use of Doordarshan/AIR/Press for
giving wide publicity on road safety.

17. Painting of bus boxes, yellowboxes.
18.Special night checking on Highways.

19. Specialdrive againstbuses, HTVs,
TSRs, Taxis etc.

20. Painting competitions and other
road safety activities are being
organised by Road Safety Cell to
inculcate the sense of road safety
among various road users and
children.

[Translation)

Expenditure on Republic Day Parade

3858. SHRI RAMESHWAR PATIDAR:

Will the Minister of DEFENCE be pleased to
state the details of expenditure incurred on
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the mainfunctionorganised at Dethi (Rajpath)
for the Republic Day this year and the prepa-
rations made in this regard?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): The arrangements in
connection with the Republic Day Parade in
Delhi are made by the concerned Central
Ministries ana Departments, State Govern-
ments, Union Termitory Administrations,
Central Public Sector Undertakings, local
bodies and other agencies. As the expendi-
ture on various items, borne by the con-
cemed agencies, is not collected and exhib-
ted under one head, it is not possible to
assoss the total expenditure.

[English]
Capital Inflow from NRis

3859. SHRI GEORGE FERNANDES:
Will the Minister of FINANCE be pleased to
state:

(a) whether the Guvernment have taken
any steps for more captal inflow from the
Non-Resident Incdians and to generate
momentum for development of Indian econ-
omy;

(b) if so, the details thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKURY): {a) and (b). The Govern-
ment have announced in October, 1991 a
liberalised investment policy; NRIs can now
invest upto 100% equity in 34 high priority
industries, will full benefits of repatriation. Till
now RBIl have approved 7 cases involving an
investment of Rs. 290 lakhs. Besides, they
can also invest upto 100% on non-repatria-

~ tion basis in housing development, real es-
tate development and infrastructure such as
construction of roads and bridges. The upper
limit on portfolio investment has also been
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raised from 5% to 24%, with the ceiling for
individual NRI remaining at 1%.

Export of Surpius Goods

3860. SHRI K. PRADHANI: Will the
Ministerof COMMERCE be pleased to state:

(a) the estimated quantum of Surplus
agricultural products and industrial goods
available in the country at present;

(b) whether any efforts are being made
to export these Surplus goods; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE

. MINISTRY OF COMMERCE (SHRI P. CHI-

DAMBARAM): (a) It is difficult to precisely
estimate the quantum of surplus agriculture
products and industrial goods available in
the country at present as it depends on a
large number of factors like domestic pro-
duction, domesticdemand, competitiveness
in international markets in terms of quality
and prices, global production and demand,
etc.

(b) The endeavour of the Government is
to encourage generation of surplus for ex-
port and provide environment conducive for
export of the same.

(c) Severalchanges intrade policy were
introduced in July/August, 1991, aimed at
strengthening export incentives, eliminating
a substantial volume of import licensing and
optimal import compression. Barring essen-
tial imports of sensitive items like POL fertil-
izers etc. all other imports of raw materials
and components were linked to export per-
formance. REP licences were replaced by
Exim-scrips. The  advance licences as an
instrument of export promotion has been
strengthened, by reducing discretionary
controls and delays. The procedure forimport
of capital good has been strengthened. The
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EPZ and 100% EOU Schemes have been
revamped. A number of export and import
items have beendecanalized. Exporters have
been allowed to open foreign currency ac-
counts in approved banks and to raise exter-
nal credits, pay for export related imports
from such accounts and credit export pro-
ceeds to such accounts. These steps have
been further strengthened by the partial
convertibility of Rupee and reduction inimport
tariff rates. Besides the Government has
taken other steps which include reducing
controls through licensing, simplification of
procedures for export, activisation of Board
of Trade, bilateral discussions with select
countries, interaction with national organisa-
tions of Trade and Industry, etc.

Commercial Loans
3861. SHRIPHOOL CHAND VERMA:
DR. LAXMINARAYAN PAN-

DEYA:
SHRI B.L. SHARMA PREM:

Willthe Minister of FINANCE be pleased '

to state:

(a) the total amount of arrears of com-
mercialloans given by the nationalised banks
and other financial institutions to companies/
individuals during the year 1991-92, bank-
wise; '

(b) the details of such companies/indi-
viduals who have to repay loans of more
than rupees five crores; and

(c) the steps proposed to be taken to
recover the same? :

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) The Reserve Bank of India(RBI)
have reported that information on arrears of
commercial loans given during 1991-92 as
also the details of Companies/individuals
that have arrears of more than Rs. 5 crores
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is not compiled by them. However the infor-
mation on total balance outstanding in re-

spect of Public Sector Banks to borrowers”

enjoying working capital limits of Rs. 10
crore or more as on 27th Sept., 1991 stood
at Rs. 20074.5 crores. According to the
forms of Balance Sheet and Profit and Loss
Account prescribed in the Third Schedule of
the Banking Regulation Act, 1949, which all
banks are required to follow, and in accor-
dance with the practices and usages cus-

tomary among bankers, the banks are given

statutory protection from disclosing the
quantum of bad and doubtful debts as well
as the sticky advances for which provision is
made to the satisfaction of their statutory«
auditors.

(b) In accordance with the provisions of
statutues governing public sector banks and
financial institutions and also the provisions
of Public Financial Institutions (Obligation as
to Fidelity and Secrecy) Act, 1983 and prac-
tices and usages customary amongst bank-
ers, banks and financial institutions cannot
divulge information relating to their individ-
ual constituents.

A¢) The possibility of certain loans going
bad fs inherent banking operations. How-
ever, banks do take measures for monitoring
loans and recover overdue loans. This in-
cludes post disbursement supervision and

A

follow up, reporting systems and periodical -

reviews. Public Sector banks have also insti-
tuted a system of classification of loans into
certain defined categories according to the

health of advance at a given point of time for
the purpose of their eftective monitoring and
follow up. Whenever conduct of an individual
accountreveals irregularies, steps are taken_
to regularies the advances and, if they fail,

loans are recalled and various measures

taken to recover the dues including resorting

to legal proceedings against the borrowers,

as well as the guarantors, if any.
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Lack of Space in Delhi Courts

3862. SHRIPHOOL CHAND VERMA:
DR. LAXMINARAYAN PAN-
DEY:
SHRI B.L. SHARMA PREM:

Willthe Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a) whether the courts located in Trans-
Yamuna area of Delhi are working in small
premises and people are facing great diffi-
culties as a result thereof; and

(b) if so, the steps being taken by the

Government for providing better accommo-

dation for these courts.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): (a) and (b). The
Courts located in Trans—Yamuna area at
Shahdra are, at present, functioning in S.S.
Light Railway Station Building which is small
premises having limited facilities. For provid-
ing better accommodation for these courts, a
new building for:the District Courts Complex
at Shahdara is being put up by the Delhi
Administration and the construction is in

progress.
[English]

Construction of Kozhikode
Byepass

3863. SHRI V.S. VWAYA RAGHAVAN:
Will the Minister of SURFACE TRANSPORT
be pleased to state:

(a) whether the Government of Kerala
has submitted any plan for the construction
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of Kozhikode byepass from Pantheerankav
to Ramanattukara on National Highway No.
17,

(b) if so, the details thereof; and

(c) the steps taken to expedite its sanc-
tion?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) to (c). Yes,
Sir. Kerala P.W.D. has sent a detaield esti-
mate on 6.12.1991 amounting to Rs. 13.95
crores for construction of Kozhikode byepass
on NH-17 from Pantheerankav to Ramanat-
tukara (Phase |) including construction of
Arapuzha and Neelithodu bridges. Techni-
cal details of the project are under finalisa-
tion in consultation with the State P.W.D.
Construction of Phase-! of the byepass is
included in Annual Programme 1991-92,

Indira Vikas Patra
3864. SHRI V.S.

RAGHAVAN:
PROF. K.V. THOMAS:

VIJAYA

Willthe Minister of FINANCE be pleased
to state:

(a) whether the Union Government have
any proposal to introduce ‘Indira Vikas Pa-
tra’ of higher denominations;

(b) if so, the details thereof; and

(c) the-time by which a final decision is
likely to be taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGHY): (a) No, Sir.

(b) and (c). Do not arise.
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Repair of Defence Roads in
Assam

3865. SHRI UDDHAB BARMAN: Will
the Minister of DEFENCE be pleased to
state:

(a) whether some of the roads are taken
over by the Defence Authority in the State of
Assam for repairs and maintenance;

(b) if so, the nanies of the roads;

(c) whether the conditions of such roads
in the districts of Cochar,” Karimganj and
Haila Kandi are in vary bad shape;

(d} if so, the reasons therefor: and

(e) the steps proposed to be taken for
the maintenance/repairs of these roads?

THE MINISTER OF DEFENCE (SHR!
SHARAD PAWARY): (a) Yes, Sir.

(b} The names of the roads entrusted for
repairs and maintenance are:—

1. Samthaibari-Gurubhasa—Hatisar
2. Silchar — Lailapur —Aizwal

3. Jawai— Badarpur ~ Agartala

4. Silchar - Jiribam — Badarpur

(ii) Roads entrusted only for repairs:

1. Lumding - Lanka
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2. Udharband - Jatinga — Mahur

(c) and (d). No, Sir.
(e) Does not arise.

Market Development Assistance
Scheme

3866. SHRIMATI RITA VERMA:
SHRI BALRAJ PASSI:
SHRI ANNA JOSHI:
SHRIMATI DIPIKA H.
TOPIWALA:

Willthe Ministerof TEXTILES be pleased
to state: '

(a) the details of assistance provided ty
the Union Government to the handlocm
organisations under the Market Davelop-
ment Assistance Scheme for handloom cloth
during 1990-51 and 1991-92, State-wise;
and

(b) the number of units benefited under
the Scheme during the above period, State-
wise?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) and (b). The State-wise de-
tails of assistance provided by the Union
Governmentin 1990-91 and 1991-92to the
handloom organisations and the number for
units benefitec are given below:
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L.F.C. investments

3867. SHRI PRATAPRAOL

BHONSLE:

SHRI VISHAWANATH SHAS-

TRI:

Willthe Minister of FINANCE bepleased
to state-

(a) whether a high level delegation of
the International Finance Corporation has
visited India in recent past;

(b} whether this visit has paved the way
““for fresh investments in the private sector;

(c) it so, the namaes ol private compa-
nies to be benefited by these investments;
and

(d) the details of IFC missions in the
country?

THE MINISTER OF STATE IN THE

MINISTRY UF FINANCE {SHRI RAMESH-

~ WAR THAKUR): (a} Yes, Sir. A delegation

led by Sir Wiliam Ryrie, Executive Vice

President of the International Finance Cor-

poration visited India from January 27 to
February 8,1932.

(b} and (c). The delegation discussed
with the Government and the private sector
general areas in which IFC would like to
concentrate. While IFC expects to further
increase its level of investments in India,

- there was nc agreement on any specific
investment proposal.

(d) IFC has a South Asia Regional
Mission located in New Delhi and a branch of
this Mission in Bombay.

[Translation}
Export of Diamonds and Jewels
3868. SHRIVILASRAQ NAGNATHRAO

GUNDEWAR: Will the Ministar of COM-
MERCE be pleased to state:
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(a) the amount ot foreign exchange
earned by the export of diamondsh and
jewels during each of the last two years; and

(b) the facilities provided/proposed to
be provided by the Government to diamond
and jewel industry to earn more foreign
exchange?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) Exports of gem and jewel-
lery (including diamonds) in the last two
years, according to the Gem & Jewellery
Export Promotion Council (GJEPC), are as
follows:

Year

Exports

(Value in Rs. Crores)
1989-90 5479.37
1990-91 5336.83
1991-92 5440.33

(Apr.—~Jan. '92)

(b) Exporters of gem and jewellery items
are provided accessto raw materials through
impress’ and replenishment licences. A
number of schemes are also notified in
Chapter XXI Part 1l of the Import—Export
Policy to increase export of gold and silver
jewellery. Exporters are also assesed for
participation in fairs and exhibitions and for

sending delegations for market surveys.

Recodification of Companies Act

ANKUSHRAO
RAOSAHEB TOPE:
DR. V. RAJESHWARAN:
DR. Y.S. RAJASEKHAR
REDDY:

3869. SHRI

Willthe Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:
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(a) whether the Government have con-
sidered simplification and revamping of the
Companies Act to ensure rapid economic
growth in view of the liberalisation policy
introduced recently by the Government; and

(b) if so, the steps taken in the matter of
deregulation, decentralisation and removal
of controls from the Companies Act?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TER OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): (a) Yes, Sir.

(b) The general approach of the Gov-
ernment in making changes in Company
Law is to provide for investor protection,
rationalisation and streamlining of the provi-
sions of the Act and for better management
of Companies. The Government isendeavon-
ring to introduce a Bill as early as possible.

[English]

Exports to European Countries by
Garment Industry
3870. SHRI ANKUSHRAO

RAOSAHEB TOPE:

SHRI AVTAR SINGH
BHADANA:

SHRI R. DHANUSKODI
ATHITHAN:

SHRI GIRDHARI LAL BHAR-
GAVA:

SHRI VUJAY NAVAL PATIL:

Wilm;e Ministerof TEXTILES be pleased
to state:

(a) whether the European Economic
Commission has abolished the restrictions
on the import of synthetic fabrics and gar-
ments fsom India;
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(b) if so, when;

(c) if not, whether EEC nas imposed
quota restrictions for the import of synthetic
textiles/fabrics/garments from India;

(d) if so, the quota fixed in each case by
EEC for import from India;

(e) the states from where the synthetic
fabrics has been exported to EEC;

<.

(f) the quantum of fabrics likely to be
exported from these States during the year
1992 and 1993, State-wise; and

. t ]

(g) the distribution policy ot quota to

various dealers for export purpose?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) No, Sir.

(b) Does not anse.

(c) and (d). Under the provisions of the
Indo—EEC Textiles Agreement, export of
woven fabrics of synthetic fibra talling under
category 3 has been brought under quota

" restriction since September '91. For 1992, a

quantity of 19,552 tonnes has been tixed for
export to EEC.

Nine garment categories are under
quantitative restraint in EEC. There is a

common quota for a particular garmentcate-

gory whether the garment is made out of
cotton, wool or synthetic fibre. Hence no
separate quota is fixed exclusively for gar-
ments made out of synthetic fibres.

(e) State-wise export figures are not
maintained.

(f) Dunng 1992, the quantitative ceiling
of 19,552 tonnes for EEC is likely to be fully
utilised. Thereis no finality as yet about 1993
quota level.
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(g) Exports of synthetic fibte fabrics to
EEC countries are governed by the provi-
sions of the Textile Export Entitlement Distri-
bution Policy. Exports of synthetic fibre gar-
ments to EEC are governed by the provi-
sions of the Garment Export Entitlement
Distribution Policy.

Rupee—Rouble Exchange Rate

3871. SHRI MORESHWAR SAVE: Will

the Minister of FINANCE be pleasedto state: -

(a) whether the rupee-rouble exchange
rate has become highly unrealistic;

(b} it so, whethar the Government pro-
pose o rework rupee-rouble exchange rate;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) to (c). Two rounds of
inter—Governmentai official discussions have
been held to discuss revision of the
Rupes—Rouble exchange rate whichisbased
on the November, 1278 Protoco!. The dis-
cussions have been inconclusive so far.

»

{¢) Does not arise.
[Translation]
Legal Aid Scheme
3872. SHRI KASHIRAM RANA:
SHRI RAM LAKHAN SINGH
YADAV:

Will the Ministerof LAW, JUSTICE AND
COMPANY: AFFAIRS be pleased to state:
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(a) the amount allocated to States and
the persons benefited under the free-iegal-
aid Scheme during each of the last three
years, State-wise;

(b) whether this scheme has not been
successful and poor people are facing prob-
lems in getting benefits under this scheme;

(c) if so, the reasons tMerefor; and

{d) the steps taken or proposed to be
taken by the Government in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGA RAJAN
KUMARAMANGALAM): (a) The amount of
grants-i~-~id r>'e 2sed by the Committee for
Implememmg‘iegal Aid Schemes (CILAS)

- for implementation of ' various Legal Aid

Programmes underthe L.egal Aid Schemeto
the poor, year-wise and State-wise. during
the financial years 1988-89, 1989-90 and
1990-91 is given in Statement-I laid on the
Table of the House.

The State-wise information with regard
to persons benefited during the calendar
years 1989. 1990 and 1991 is indicated in
Statement-ll laid on the Table of the House.

(b) No, Sir.

(c) In view of the reply to part (b), the
question does not arise.

(d) The Committee for Implementing
Legal Aid Schemes and State Legal Aid & -
Advice Boards are constantly reviewing and
improving the system to ensure that the
objective of giving legal—aid is best achieved.
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[Enghish]

U.S.S.R. Collaboration

3873. DR. R. SHIDHARAN: Will the
Minister of FINANCE be pleased to state:

(a) the details of the erstiwhile USSR
financial collaboration in various State Gov-
ermmments and Union Government owned
public undertakings;

(b) the extent of such financial associa-
tions in these projects;

(c) whether the impact of these partici-
pation is examined in the light of political
development in USSR; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (b). From 2-2-1955
1031-12-1961,the USSR Government signed
18 agreements with the Government of India
for providing credits aggregating to roubles
9995.36 million. No such agreement was

signed directly with State Governments. -

These credits were used for public sector
projects in the steel, power, coal and oil
sectors. The total disbursement from 2-2-
1955 to 31-12-1991 was roubles 2136.11
million. Until April 1977, the credits were
repayable in 12 years with interest payments
at 2.5 per cent per annum. For agreements
signed after April 1977, the credits were
repayable in 20 years inclusive of a grace
period of three years with an interest of 2.5
per cent per annum.

The USSR credits were denominated in
roubels but repayment of principal and inter-
est were made in non-convertible Indian
rupees which were utilised by the Soviet
authorities for purchase of Indian goods for
export to the USSR within the framework of
the Indo—Soviet trade plan in force.
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(c) and (d). With the dissolution of the
USSR it is not yet clear whether unutilised
credit will still be available.

Import of Tube Lights

3874. DR. R. SRIDHARAN: Will the
Ministerof COMMERCE be pleasedto state:

(a) whether the tube lights and its ac-
cesseries are imported; and

(b) if so, the details of the brands and the
countries from which these are imported?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI! P. CHI-
DAMBARAM): (a) and (b). Interms of Import
& Export Policy for 1990-93, as amended,
the item * tube lights and its accessories’ is
covered by the Negative List and no licences
has been issued for its imports.

Raids conducted by income Tax
Department in Gujarat

3875. SHRIMATI BASAVA RAJESH-
" WARL:
SHRI SUK DEO PASWAN:

Wilithe Minister of FINANCE be pleased
1o state:

(a) the number of raids conducted by
the income Tax Department in Gujarat dur-
ing 1991 and 1991 (upto February 29);

(b) whether some cases of income tax
evasion by Managing Directors of newspa-
pers were detected during these raids;

(c) if so, the details thereof; and

(d) The action taken so far against each
of them?

THE MINISTER OF STATE N THE
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MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKURY): (a) The numberforsearches
conducted by the Income Tax Departmentin
Gujarat during the financial years 1990-91
and 1921-92 (upto 29 February, 1992) were
477 and 178 respectively.

(b} to (d). Yes, Sir. In the course of
searches, substantial tax evasion has been
detected in the case of one Managing Direc-
tor of one group of newspapers of Ahme-
dabad, who has surrendered additional in-
come ot Rs. 1.86 crores for the current year
under section 122/4) of the Income -tax Act
and paid an instalment of Rs. 53 lakhs as
additional advance tax in December 1991.
Further follow-up actions on the materia!
found i~ the course of the search have been
taken up.

Appointment of Commission Agents by
Cotton Corporation of India

3876 SHRIMATI BASAVA RAJES-
WARI: Will the Minister of FEXTILES be
pleased to state:

(a) the details of commission agents
appointed by Cotton Corporation of India
(CCl) for purpose of cotton from framers for
exports;

(b} the rate of commission provided to
the commission agents by the CCl;

(c) the commission allowed from foreign
countries 1o the agents; '

(d) whether commission eaMWM

from foreign counrrtries is to be declared to -

the Government;

(e) the number of complaints received
by the Government regarding commissions
being deposited in foreign countries;

(f) whether any investigations has been
conducted by the Government in the matter;
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(g) if so, the details thereot; and

(h) the action taken/proposed to be
taken by the Government in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) The Cotton Corporation of
India has not appointed any Commission
agents for purchase of cotton from farmers
for exporters.

(b) to (h). Does not arise.

Payment of Cash Compensatory
Support Claims to Exports

3877. SHRIMAT!I BASAVA RAJES-
WARI: Will the Minister of COMMERCE be
pleased to state:

(a) whether the Govemment have
stopped payment of CCS claims to the ex-
porters for exports made before July 2, 1991,

(b) if so, the detdiis thereof; and

(c) the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) No, Sir.

(b) and (c). Do not arise.

Govermnment Borrowings from Banks

3878. SHRIMATI BASAVA RAJES-
WARI: Will the Minister of FINANCE be
pleased 1o state:

(a) whether the Reserve Bank of india
has suggested that the Govemment should
restrict borrowings at low interest from the
banks; and
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(b) if so, the action taken or proposed to
be taken by the Union Government in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SHAN-
TARAM POTDUKHE): (a) No, Madam.

(b) Does not arise.

Foreign Exchange Earnings from
Exports

3879. SHRI BHAGEY GOBARDHAN:

Willthe Minister of COMMERCE be pleased
to state:

(a) the items which registered an up-
ward trend to exports on account of liberal-
ised trade policy;

(b) the countries with which exports
have registered an upward trend during the
past six months; and

(c) the amount of foreign exchange
earned during the past six months as com-
pared to the corresponding period in the
preceding year?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) The trade data is com-
piled on financial year basis. The principal
commodities whichregistered anincrease in
exports during the period Apri-December,
1991, the latest period for which commodity
and country break up is currently available,
as compared to the corresponding period of
Apri-December, 1990 inlcude: Agricultural
and allied products, Chemical & related
products, Marine Products, Ores & Minerals,
Gems & Jewellery, Enginearing Goods,
Electronics and Computer Software, Tex-
tHes, Handicrafts, Carpets, etc.

(b) The principal countries in respect of
- which India’s exports registered an increase

CHAITRA 3, 1914 (SAKA)
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dBring Apri-December, 1991 as compared
to Apri-December, 1990 include: Republic
of Korea, United Arab Emirates, Iran, Malay-
sia, Hongkong, Saudi Arabia, Australia,
Netherlands, Canada, laly, Singapore,
Thailand, USA, Belgium, Japan, Switzer-
land, French, Morocco, UK, Federal Repub-
lic of Germany, Sweden, Yogoslavia, etc.

(c) India’s exports to the General Gur-
rency Agra amounted to Rs. 30914 crores
during April~January 1991-92 as compared
to Rs. 21427 crores during April-January
1990-91 thereby registering a growth of
44.3%. In dollar terms, India’s exports to
General Currency Area increased by 5.7%,
India’'s exports to Rupee Payment Area
amounted to Rs. 3785 crores during
April-January 1991-92 as compared to Rs.
4809 crores during Apirk—~January, 1990-91
thereby registering a decline of 21.3%. In
dollar terms, India’s exports to Rupee Pay-
ment Area decliend by 42.3%.

Common High Court

3880. SHRI P.M. SAYEED: Will the
Minister of LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

(a) whether the Government have re-
ceived any proposal for a common High
Court Act; and

(b) if so, the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY

" AFFAIRS AFFAIRS (SHRIRANGA RAJAN

KUMARAMANGALAM): (a) No, Sir.

(b) Does not arise.
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laai-
{Transiation)

Export of Sarees from Varanasl

3881. SHRIANAND RATNA MAURYA:
Will the Minister of TEXTILES be pleased to
state:

(a) The number of sarees exported from
Varanasi during the last three years and the
toreign exchange earned therefrom, year-
wise;

(b) the efforts made for the develop-
merit of this industry; and

(c) the steps being taken by the Govern-
mentto provideyarnto artisans/craftaman gt
vk Srowa rates and other basic facilities to
ths industry?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) Export of silk textiles products
from the country during the last three years
is as under:—

1988-89

Rs. 331 crore
1989-90 Rs. 401 crore
1990-91 Rs. 441 crore

However, Governmentof India does not
maintain statistics regarding exports against
production from a particular place.

(b) Fordevelopmentof handlooms, there
_are a number of Schemes. These include
Design Support by Weavers Service Centre,
Varanasi. There are several on-going plan
schemes such as Modernisation, Workshed-
cum-Housing Scheme, Project Package
Scheme which can be avajled of by the
handloom industry at Varanasi.

(c) There is no scheme to subsidise
supply of yarn to artisans and craftsmen.

MARCH 23, 1992
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Supply of yarn to handioom weavers in the *
erganised sector is, however, made through
National Handloom Development Corpora-
tion, Apex Societies, State Handloom Devel-
opment Corporations and Primary Hand-
loom Societies. :

Ex-Serviccemen Rehabllitation Centres
in Uttar Pradesh and Bihar

3882. SHRI ANAND RATNA
MALRYA:
SHR LALIT ORAON:

Will the Minister o GEFENCE be
pleased to state:

{3) ia total number of Rehabilitation
centres in in Utrar Pradesh and Bihar for the
welfare of ex-servicemen, warwidow and
disabled ex-servicemen;

(b) whether the process oi rchabilita-
tion in these States has been analysed dur-
ing last three years:;

{c) if so, the achievements made during
this period, and

(d) the steps proposed to be taken to
expedite the work particularly in the districts
whaerae there is more number of ex-service-
men?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) to (d). No Rehabilita-
tion Centres are run in Uttar Pradesh and
Bihar by the State Governments. However,
in Uttar Pradesh there are two Training-cum-

-Production Centres, one at Lansdown (Pauri
Garhwal District) and another at Ranikhet
(Almora District) being run by the Regional
Centre of Garhwat Rifles and Kumaon Regi-
mental Centre, respectively. The centre at
Lansdown in imparting training for stiching,
knitting and Hindi/Engiish typewriting for
widows of ex-Servicemen and their depend-
ents, while at Ranikhet widows and their
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dependents are trained and émployed in
weaving shawls and tweed. No such centre
exists in the State of Bihar.

The Central Government has provided
reservation of 10% and 20% for Groups ‘C’
and ‘D’ posts, respectively. The reservation
of Groups ‘C’ and 'D’ posts in Central Public
Sector Undertakings, including Nationalised
Banks, is 14 1/2% and 24 1/2% respectively.
The State Government of Uttar Pradesh has
also provided fo reservation of 3% in Groups
‘C’ and 'D’ posts. No reservation in Govern-
ment jobs exists in the State of Bihar.

Apart from the reservation provided by
the Central and State Governments, several
self-employment schemes are also in opera-
tion in the States of Uttar Pradesh and Bihar,
major among them being SEMFEX-I,
SEMFEX-Il and SEMFEX-III (introduced
recently with effecttrom 15th October, 1991).

Each Zila Sainik Board maintains the

CHAITRA 3, 1914 (SAKA)
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statistics of registration for employment
assistance, employment provided through
Central Government, State Governments
and private agencies and the number of
persons on the live registers who are yet to
be provided employment. The figures of
employment provided to ex-Servicemen in
Bihar and Uttar Pradesh during 1988, 1989
and 1990 and self-employment assistance
to ex-Servicemen under SEMFEX-| and
SEMFEX-Il in these States during 1989,
1990 and 1991 are given in the attached

- Statement. The progress made in regard to

rehabilitation of ex-Servicemen is reviewed
from time to time.

Continuous efforts are being made to
provide employment to the maximum num-
ber of ex-Servicemen and to promote self-
employment by providing loanstothem under
various Schemes in these States. Training
courses are also being organised for ex-
Servicemen to enhance their employability/
self-employability.
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Scholarship In Sainlk Schools

3883. SHRRAJENDRAAGNIHOTRI:
SHRIMANI BHATTACHARYA:

Will the Minister of DEFENCE be
pleased to state:

(a) whether income slabs for payment
of scholarship in Sainik Schools vary from
State to States;

(b) if so, the details thereof and the
reasons therefor;

(c) whether the Government propose to
bring uniformity in income slabs throughout
the country;

(d) if so, when; and

(e) if not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) to (e). The eligibility

criteria for scholarships (other than Defence .

scholarships) in Sainik Schools is laid down
by the concerned State Governments. Ac-
cordingly, it varies from State to State. It is
not possible to introduce uniformity in this
regard as the payment of such scholarshipis
the responsibility of the State Government.

C&AG Report about Grey Iron Foundry

3884. SHRI RAJENDRA AG-
NIHOTRI:
SHRIMAT!  DIPIKA H.
TOPIWALA:
SHRI CHETAN P.S.
CHAUHAN:
SHRI DATTATRAYA BAN-
DARU:

Will the Minister of DEFENCE be
pleased to state:

MARCH 23, 1992
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(a) whether the Comptroller and Auditor
Generalin his report No. 8 of 1991 presented
on August 6, 1991 for the year ended 31
March, 1990 has pointed out about the
management of the Grey Iron Foundry;

(b) if so, the details thereof;

(c) whether any enquiry has been con-
ducted in this regard;

(d) if so, the outcome thereof; and
(e) the action taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI S.
KRISHNA KUMAR): (a) to (e). The Comp-
troller & Auditor General, in his Report No. 8
of 1991 for the year ended 31-3-1990, has
made some observations regarding working
of the Grey lron Foundry (GIF), Jabalpur,
mainly relating to the following:—

(i) Delay in completion of the capac-
ity augmentation project sanc-
tioned at an estimated cost of Rs.
2.78 crores.

(1) Non-achievement of the planned
levels of production even after
completion of the augmentation
project;

(iii) High rejection rate.

(iv) Avoidable imports an open mar-
ket procurement of castings due
to non-attainment of the capacity
by the Foundry.

(v) Higher costof production of some
maijor items in the Foundry com-

pared to trade costs.’

2. The above observations were inves-
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tigated in details and the findings are, briefly,
as follows:-

Delay in completion of the Augmenta-
tion project was mainly, on account of delay
in the procurement of plant and machinery,
which was on account of time taken for
selection of machines, import clearance,
release of foreign exchange etc.

Non-achievementof augmented capac-
ity was primarily, due to inadequate man-
power because of the embargo on fresh
recruitment.

The high rejection rate or the high cost
of production in GIF was due to technologi-
cal limitations of the planned facilities and
also higher overhead costs associated with
the various staff welfare measures.

As a result of sustained internal R&D ‘

efforts, it has been possible to reduce rejec-
tions and thereby bring down the unit cost of
production. However, it has not been pos-
sible to increase the capacity utilisation sig-
nificantly due to decline in the workload from
Vehicle Factory, Jabalpur. Efforts are being
madeto secureorders fromthe non-defence
sector.

Amount spent on Diet in Sainik
Schools
3885. SHRI RAJENDRA AG-

NIHOTRL:
SHRINANIBHATTACHARYA:

Will the Minister of DEFENCE be
pleased to state:

(a) the amount of money spent on the
diet of a student in Sainik Schools per day;

(b) the year in which it was fixed;

(c) whether the Government propose to
raise it;
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(d) if so, when; and
(e) if not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (A) The diet charge for
the students of Sainik Schools, as fixed by
the Sainik Schools Society, is Currently Rs.
10 per day per student.

(b) 1985.

(c) to (e). With effect from the first day of
the 1992-93 academic session, the diet
charge has been increased to Rs. 11.25 per
student per day.

[ Translation)
Setting up of Benches of High Courts

3886. SHRI NAVAL KISHORE RAL:
SHRI SIMON MARANDI:
SHRI BHAGWAN SHANKAR
RAWAT:
SHRI DHARMABIKSHAM:

Willthe Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a) whether the Government have re-
ceived any request from the State Govern-
ments for setting up benches of the High
Courts;

(b) if so, the details thereof, and action
taken by the Government thereon;

(c) whether the Government have for-
mulated any scheme for setting up benches
in each High Courts under its policy of de-
centralisation of Judiciary;

(d) if so, the details thereof, countwise:
and

(e) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): (a) ;and (b). The
Government have decided to establish
Benches of Gauhati High Court in the Capi-
tals of Tripura, Meghalaya and Arunachal
Pradesh after necessary infrastructural fa-
cilities have been provided by the concerned
State Governments.

Demands for establishing Benches of
Allahabad, Madhya Pradesh and Madras
High Courts were referred to the Jaswant
Singh Commission and recommendations
of the Commission were sent to the con-
cerned State Governments for views/com-
ments in consultation with the Chief Justices
of the respective High Courts. Recommen-
dations of the Commission on'the general

question of having Benches of High Courts

away from their principal seats were sent to
the Government of Karnataka for views and
comments on their earlier proposal for es-
tablishing a Bench of the High Court at
Hubli-Dharwar. No specific, complete pro-
posal has been received from these State
Governments, in consultation with the Chief
Justices of the respective High Courts.

The proposal otthe Andaman and Nico-
bar Islands Administrationfor having a Bench
of the Calcutta High Court at Port Blair has
not been agreed to on account of insufficient
institution of cases in the High Court from the
Union Territory. Proposal received from the
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Government of West Bengal and the Cal-
cutta High Court for establishing a Bench of
the High Court in North Bengal is engaging
the attention of the Government. No pro-
posal has been received from any other
State Government.

(c), (d)and (e). No, Sir. The recommen-
dations of the Jaswant Singh Commission

~ onthe broad principles and criteria to be fol-

lowed in assessing the expediency and
desirability of setting up a Bench of the High
Court away from the principal seat and the
factors to be kept in view in selecting the
venue of the Bench has been sent to all the
State Governments and the High Courts for
information and guidance.

Import/Export of Garments

3887. SHRI NAWAL KISHORE RAI:
Willthe Minister of TEXTILES be pleased to
state:

(a) the details of garments exported and
imported during 1990-91 and 1991-92;

(b) the amount of foreign exchange
earned through the exports of garments
during 1991-92; and

(c) the steps being taken by the Govern-
ment to boost the garments export?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) and (b). The details of gar-
ment exported during 1990-91 and 1991-92
are as follows:

1950-91 1991-92

(upto Jan. '92)
(i) Quantity (in thousand Pcs) 615000 537071
(ii) Value (In Rs. Crores) 4640 4441

Import of garments is not allowed

(Provisional)
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(c) Government have taken a number of
steps to boost export of garments like mod-
ernisation of Garment industry by allowing
import of garment manufacturing machinery
atconcessional duty, organising buyer seller
meets and participation in fairs, providing
adequate encouragement to manufacturer-
—exporters and non—quota exports through
Garment Quota Policy etc.

[English]

Conversion of Public Undertakings into .

Public Limited Companies

3888. SHRI DHARMANNA MON-

DAYYA SADUL:
SHRI TARA CHAND KHAN-
DELWAL:

Wil the Minister of SURFACE TRANS-
PORT be pleased to state:

(a) whether the Government are con-
sidering to convert a number of Public Sector
Corporations under his Ministry including
Delhi Transport Corporation into Public
Limited Companies and to convert the exist-
ing loans given to those Corporations and
interest acrued thereon into equity;

(b) if so, the details therefor; and
(c) the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHR! JAGDISH TYTLER): (a) to (c). The
proposals in respect of the following Public
Sector Undertakings under the Ministry of
Surface Transport are under consideration:—

Defhi Transport Corporation

There is aproposal under consideration
for Delhi Transport Corporation to be con-
verted into Public Limited Company and to
work out an inter—connected package for the
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rehabilitation of DTC in order to ensure its
long term viability.

" Dredging Corporation of India

(i) As a consequence of the decision of
the Government to partially disinvest the
share of selected Public Sector Undertak-
ings in favour of Mutual Funds/Financial
Institutions upto 20% of the paid-up capital,
action has been taken to convert the Dredg-
ing Corporation of India into a Public Limited
Company within the provisions of the Com-
panies Act, 1956. However, no decision has
been taken to convert the existing loans
givento DClandthe interestaccruedthereon
into equity.

(i) As a result of the partial disinvest-
ment 402300 shares of face value of Rs. 10/
- each of DCI have been sold to a Mutual
Fund.

(iii) The shares have been sold in pursu-
ance of the general policy of the Government
to disinvest the shares of selected Public
Sector Undertakings 1o Mutual Funds/Fi-
nancial Institutions.

Shipping Corporation of India

(i) it has been decided by the Govern-
menttodis-invest Government's share hoid-
ing in the Shipping Corporation of india Lid.
As per this decision, so far 10.34% of equity
shares of Government in the SCl have been
sold to the Financial Institutions and Mutual
Funds. In view of the decision to have wider
holding ot shares, the SCI will have to be
converted into a Public Limited Company.

(ii) In the case of Shipping Corporation
of India Ltd. Government had converted
loans to the extent of Rs. 191.04 crores
granted upto 31.3.1990 into equity in March,
1991. Government have also decided in
March 1921 to provide funds to SCI during

- the year 1990-91 in the ratio of 3:1 of loans
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and equity. As per this decision, further loans -

to the extent of Rs. 21.07 crores granted to
SCI during 1990-91 are being converted
into equity. However, this has no relation to
the decision to disinvest part of the Govern-
ment’s share holding.

(iii) The dis-investment of the Govern-
ment’s share holding in the Shipping Corpo-
ration of India Ltd. and consequent conver-
sion of the Company into a Public Limited
Company is part of the overall policy of the
Government to dis-invest Government's
share holding in selected Public Sector
Enterprises.

[Transiation]

Forelgn Alded Projects In Uttar
Pradesh

3889. SHRI HARI KEWAL PRASAD:
Will the Minister of FINANCE be pleased to
state:
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(a) the details of the existing foreign
aided projects in Uttar Pradesh;

(b) the amount spent on these projects
during the last three years and

(c) the details of the new foreign aided
projects likely to be launched in the State

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (b). A list of projects
and the amount spent during the last three
years is at statement-|.

(c) A list of projects which are being
evolved by the Government of U.P. in con-
sultation with the Government of India and
others concerned for external assistance is
at statement-Il. However, the project which
would be finally tied up, extent and timing of
commitment would depend on detailed proj-
ect preparation and donor preferences and
commitment availability.
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STATEMENT-
Likely Projects in U.P.
Sl. No. Project Likely Donor
1. Procurement of Static Var Compensators France
(SVC) for UPSEB
2. U.P. Forestry Project U.K.
3. Integrated Watershed Management Netherlands
F.0,uei
4 Surface Water Storage Structures in -do-
Bundelkhand ’
5. U.P. Sub Project VI -do-
& U.P. Sub Project Vil -do-
‘ /npara Therma Project IV Japan
8. U.P. Sodic Hands rectemation Project World Bank
9. U.P. Primary Education -do-
10 Strengthening the family Welfare Us Aid
Programme in U.P.
[English] - (d) the amount of profit/ loss made by
each Apex Bank during the above period
Apex Cooperative Banks and the reasons for the losses, if any?

3890. SHRI HARISH NARAYAN
PRABHU ZANTYE: Will the. Minister of
FINANCE be pleased to state:

(a) the number of Apex Cooperative
Banks in each State; '

(b) the number of branches of each
Apex Bank, State-wise;

(c) the total amount of deposits and
loans advanced by each Apex Bank during
each of the last three years; and

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! DALBIR
SINGH): (a) and (b). The total number of
Apex Cooperative Banks in each State and
their total number of branches is given in
Statement-i.

(c) The total amount of deposit and loan
advanced by the Apex Bank during the year
1988-89 and 1989-90 (latest available) is
given in Statement -Il.

(d) The State-wise amount of profit/loss
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made by Apex Banks during theyears 1988-  of overdues, low lending rates and inade-
89 and 1989-90 (latest available is givenin  quate margins, high cost of management,
Statement-lll. According to National Bank injudicious management of funds, politicisa-
for Agriculture and Rural Development, tion in Co-operatives, lack of democratisa-
losses could be attributed to mountingtrend  tion and professionalisation of management.
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